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RAJYA SABHA
Thursday, the 11th August, 2016/20th Sravana, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE. NOTICE UNDER RULE 267
MR. DEPUTY CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...

sft RT SRET (TR USTN): SYMHURT ST, EART ef 267 & 3Ad Alfed gl

MR. DEPUTY CHAIRMAN: Let me dispose of this formal Business. Then I
will allow you, Prof. Ram Gopal Yadav. ...(Interruptions)...

. Y[ MU I (SR ISY): STFHNRT Sff, $g WRAR SR UG IRBR
B 41 T8 T @ B ...(FAY)... U B IE! &l ...(AHM)... Tkl Bl s
TE1 fie <& I ...(@ag™)... Scheduled Castes @ & §dl I WhHIGRRM el ffd
B Bl ...(aau). ..

MR. DEPUTY CHAIRMAN: Ram Gopalji, let me dispose of this formal Business.
After that, I will allow you. ...(Interruptions)...

it 3relt 3FaR Y (RER): Sy9wmufy Sft, 9 fSgR & oy wat 267 & sfdsia
qifew f&ar gl ...(cagm)...

MR. DEPUTY CHAIRMAN: I will allow you also. Sit down. ...(Interruptions)...

I will allow him also. ...(Interruptions)... Now, Papers to be laid on the Table.

PAPERS LAID ON THE TABLE
Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table, under sub- section (2)
of Section 38 of the Central Excise Act, 1944, a copy each (in English and Hindi)
of the following Notifications of the Ministry of Finance (Department of Revenue),
along with Explanatory Memoranda:—

(1) Notification No. 30/2016-Central Excise, dated the 10th August, 2016,

seeking to further amend Notification No. 12/2012-Central Excise, dated the
17th March, 2012, so as to withdraw the excise duty exemption on ethanol

produced from molasses generated in the sugar season 2015-16 (1st October,
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2015 to 30th September, 2016) for supply to the public sector OMCs for
blending with petrol.

(2) Notification No. 41/2016-Central Excise, dated the 10th August, 2016, seeking
to amend CENVAT Credit Rules, 2004, so as to withdraw the facility to
avail of CENVAT credit of duty paid on molasses generated in the sugar
season 2015-16 (lst October, 2015 to 30th September, 2016) which is used
for producing ethanol to public sector OMCs for blending with petrol by
omitting rule 6(6) (ix) of the CENVAT Credit Rules, 2004.

[Placed in Library. See No. L.T. 5143A/16/16]

MoU between Gol and Solar Energy Corporation of India

THE MINISTER OF STATE OF THE MINISTRY OF POWER, THE MINISTER
OF STATE OF THE MINISTRY OF COAL, THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY, AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Sir, I lay on the
Table, a copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of New and Renewable Energy) and the Solar
Energy Corporation of India, for the year 2016-17.
[Placed in Library. See No. L.T. 5147/16/16]

I. Notification of the Ministry of Personnel, Public Grievances and Pensions

II. Report and Accounts (2014-15) of the Tata Institute of Fundamental Research,

Mumbai and related papers

II1. Report and Accounts (2014-15) of the Grih Kalyan Kendra, New Delhi and

related papers

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY, AND THE MINISTER
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, 1
lay on the Table —

I. A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R.
483(E), dated the 4th May, 2016, publishing the Union Public Service
Commission (Exemption from Consultation) Amendment Regulations, 2016,
under clause (5) of article 320 of the Constitution.

[Placed in Library. See No. L.T. 5117/16/16]
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II. A copy each (in English and Hindi) of the following papers:—

(a)

(b)

(©

11 (a)

(b)
(©

Annual Report and Accounts of the Tata Institute of Fundamental Research,
Mumbai, for the year 2014-15, together with the Auditor's Report on

the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 5116/16/16]

Annual Report and Accounts of the Grih Kalyan Kendra, New Delhi, for
the year 2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (II) (a) above. [Placed in Library. See No. L.T. 4819/16/16]

Reports and Accounts (2011-12, 2013-14 and 2014-15) of various SSAs and

educational institutes and related papers

(e aN

AFG GHTEE e dArera 3 g w3t (sft S pemaren): weiey, § AEfaRad
UHl Bl UH-UD HRT (@S JuT <l §) @91 yed W @ §

(i (a)

(b)

©

(i) (a)

(b)

(©)

(iii) (a)

(b)

(©)

Annual Report and Accounts of the Lakshadweep Sarva Shiksha Abhiyan
State Mission Authority, Kavaratti, U.T. of Lakshadweep, for the year
2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 5076/16/16]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, U.T. of
Puducherry, for the year 2014-15, together with the Auditor's Report on

the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 2521/16/16]

Annual Report of the National Institute of Open Schooling (NIOS),
NOIDA, Uttar Pradesh, for the year 2014-15.

Annual Accounts of the National Institute of Open Schooling (NIOS),
NOIDA, Uttar Pradesh, for the year 2014-15, and the Audit Report

thereon.

Review by Government on the working of the above Institute.
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(d)

(iv) (a)

(b)

(©)

V) (a)

(b)

(©)

(vi) (a)

(b)
©)

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) and (b) above.
[Placed in Library. See No. L.T. 2075/16/16]

Annual Report and Accounts of the Sarva Shiksha Abhiyan Mission, UT
of Daman and Diu, for the year 2013-14, together with the Auditor's

Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 2519/16/16]

Annual Report and Accounts of the State Society of Andhra Pradesh
implementing the Rashtriya Madhyamik Shiksha Abhiyan, Hyderabad, for
the year 2011-12, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for delay in laying the papers mentioned at
(v) (a) above. [Placed in Library. See No. L.T. 5300/16/16]

Annual Report and Accounts of the Uttarakhand Sabhi Ke Liye Shiksha
Parishad implementing the Sarva Shiksha Abhiyan (SSA), Dehradun, for
the year 2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (vi) (a) above. [Placed in Library. See No. L.T. 5301/16/16]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table —

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Economic Affairs), under Section 31 of the Securities and
Exchange Board of India Act, 1992:—

(1) No.

SEBI/LAD-NRO/GN/2015-16/022, dated the Ist October, 2015, regarding

grant of renewal of recognition to the National Securities Clearing Corporation
Limited, Mumbai from 3rd day of October, 2015 to 2nd day of October,
2016 subject to the conditions specified by SEBI from time to time.
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2)

3)

(4)

&)

(6)

(7

®)

)

No. SEBI/LAD-NRO/GN/2015-16/023, dated the 1st October, 2015, regarding
grant of renewal of recognition to the Indian Clearing Corporation Limited,
Mumbai from 3rd day of October, 2015 to 2nd day of October, 2016 subject

to the conditions specified by SEBI from time to time.

No. SEBI/LAD-NRO/GN/2015-16/024, dated the 1st October, 2015, regarding
grant of renewal of recognition to the MCX-SX Clearing Corporation Limited,
Mumbai from 3rd day of October, 2015 to 2nd day of October, 2016 subject

to the conditions specified by SEBI from time to time.

No. SEBI/LAD-NRO/GN/2015-16/025, dated the 28th October, 2015,
publishing the Securities and Exchange Board of India (Issue of Capital and

Disclosure Requirements) (Seventh Amendment) Regulations, 2015.

No. SEBI/LAD-NRO/GN/2015-16/026, dated the 22nd December, 2015,
publishing the Securities and Exchange Board of India (Substantial Acquisition
of Shares and Takeovers) (Fourth Amendment) Regulations, 2015.

No. SEBI/LAD-NRO/GN/2015-16/027, dated the 22nd December, 2015,
publishing the Securities and Exchange Board of India (Listing Obligations

and Disclosure Requirements) (Amendment) Regulations, 2015.

No. SEBI/LAD-NRO/GN/2016-17/001, dated the 25th May, 2016, publishing
the Securities and Exchange Board of India (Listing Obligations and Disclosure

Requirements) (Amendment) Regulations, 2016.

No. SEBI/LAD-NRO/GN/2016-17/002, dated the 25th May, 2016, publishing
the Securities and Exchange Board of India (Substantial Acquisition of Shares

and Takeovers) (Second Amendment) Regulations, 2016.

No. SEBI/LAD-NRO/GN/2016-17/003, dated the 25th May, 2016, publishing
the Securities and Exchange Board of India (Issue of Capital and Disclosure

Requirements) (Third Amendment) Regulations, 2016.

(10)No. SEBI/LAD-NRO/GN/2016-17/004, dated the 25th May, 2016, publishing

the Securities and Exchange Board of India (Issue and Listing of Debt
Securities) (Amendment) Regulations, 2016.

(11)No. SEBI/LAD-NRO/GN/2016-17/005, dated the 25th May, 2016, publishing

the Securities and Exchange Board of India (Issue and Listing of Non-

Convertible Redeemable Preference Shares) (Amendment) Regulations, 2016.

(12)No. SEBI/LAD-NRO/GN/2016-17/006, dated the 25th May, 2016, publishing

the Securities and Exchange Board of India (Intermediaries) (Amendment)
Regulations, 2016.



II.

III.
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(13)No. SEBI/LAD-NRO/GN/2016-17/007, dated the 27th May, 2016, publishing
the Securities and Exchange Board of India (Depositories and Participants)
(Third Amendment) Regulations, 2016.

[Placed in Library. For (1) to (13), See No. L.T. 5211/16/16]

Notifications of the Ministry of Human Resource Development

Report and Accounts (2014-15) of EdCIL (India) Ltd. Uttar Pradesh and
related papers

Reports and Accounts (2013-14 and 2014-15) of various universities, NITs,

educational centres, boards and schools and related papers

A9 AWy Qe daay § ey G934t (31 9% MY qrosy): "Eiey, H

ffaRed o3 991 9ed W I gi—

I. (1) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Human Resource Development (Department of Higher
Education), under Section 28 of the University Grants Commission Act,
1956:—

(1) No. F. 1-2/2016 (PS/Amendment), dated the 10th May, 2016,
publishing the University Grants Commission on minimum
qualifications for appointment of teachers and other academic staff
in universities and colleges and measures for the maintenance of

standards in higher education (3rd Amendment), Regulations, 2016.
(2) No. F. 91-1/2013 (TFGS), dated the 2nd May, 2016, publishing the

University Grants Commission (Prevention, prohibition and redressal
of sexual harassment of women employees and students in higher
educational institutions) Regulations, 2015.

(3) No. F.1-15-/2009 (ARC), dated the 29th June, 2016 publishing the
Curbing the menace of Ragging in Higher Educational Institutions
(third amendment), Regulation, 2016.

(4) No. F. 1-2/2009 (EC/PS)V(I) Vol. II, dated the Sth July, 2016,
publishing the University Grants Commission (Minimum Standards
and Procedure for Award of M. Phil./Ph.D. Degrees) Regulations,
2016.

(5) No. F. 1-2/2016 (PS/Amendment), dated the 11th July, 2016,
publishing the University Grants Commission Minimum Qualifications
for Appointment of Teachers and other Academic Staff in Universities
and Colleges and Measures for the Maintenance of Standards in
Higher Education) (4th Amendment), Regulations, 2016.
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(6) F. No. 1-3/2016 (CPPPI/DU)PREAMBLE, dated the 11th July,
2016 publishing the UGC (Institutions Deemed to be Universities)
Regulations, 2016.

[Placed in Library. For (1) to (6), See No. L.T. 5302/16/16]

(i) A copy (in English and Hindi) of the Ministry of Human Resource

I (1)

2

1L (i)

(i)

Development (Department of Higher Education) Notification No. S.O.
2268 (E), dated the Ist July, 2016, publishing the School of Planning
and Architecture (Removal of Difficulties) Third Order, 2016, under sub-
section (2) of Section 40 of the School of Planning and Architecture
Act, 2014, [Placed in Library. See No. L.T. 5093/16/16]

A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the EACIL (India) Limited, NOIDA,
Uttar Pradesh, for the year 2014-15, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5225/16/16]

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 31 of the University of Allahabad Act,
2005:—

(a) Tenth Annual Report of the University of Allahabad, Allahabad,
Uttar Pradesh, for the year 2014-15.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4783/16/16]

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 22 of the National Institutes of Technology
Act, 2007:—

(i) (a) Annual Report and Accounts of the National Institute of
Technology, Sikkim, Gangtok, for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5303/16/16]
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Annual Report and Accounts of the National Institute of
Technology, Mizoram, Aizawl, for the year 2014-15, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5086/16/16]

(iii) (a) Annual Report and Accounts of the National Institute of

(b)

(iv) (a)

(b)

V) (a)

(b)

(vi) (a)

(b)

(vii)(a)

(b)

Technology, Delhi, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5085/16/16]

Annual Report and Accounts of the National Institute of
Technology, Patna, for the year 2014-15, together with the

Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5083/16/16]

Annual Report and Accounts of the National Institute of
Technology, Jamshedpur, Jharkhand, for the year 2014-15,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5084/16/16]

Annual Report and Accounts of the National Institute of
Technology, Agartala, Tripura, for the year 2014-15, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5090/16/16]

Annual Report and Accounts of the National Institute of
Technology, Kurukshetra, Haryana, for the year 2014-15,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4772/16/16]

(viii) (a) Annual Report and Accounts of the National Institute of

(b)

Technology Raipur, Chhattisgarh, for the year 2014-15,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5227/16/16]
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(ix) (a) Annual Report and Accounts of the National Institute
of Technology, Tiruchirappalli, Tamil Nadu, for the year
2014-15, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

Statements (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5228/16/16]

A copy each (in English and Hindi) of the following papers, under

sub-section (3) of Section 29 and Section 30 of the Babasaheb

Bhimrao Ambedkar University (BBAU) Act, 1994:—

(a) Annual Report of the Babasaheb Bhimrao Ambedkar University,
Lucknow, Uttar Pradesh, for the year 2014-15.

(b) Annual Accounts of the Babasaheb Bhimrao Ambedkar University,

Lucknow, Uttar Pradesh, for the year 2014-15, and the Audit
Report thereon.

(c) Review by Government on the working of the above University.

Statements (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4781/16/16]

(iv) A copy each (in English and Hindi) of the following papers:—

(i)

(a) Annual Report and Accounts of the Indian Institute of Management
(IIM), Raipur, for the year 2014-15, together with the Auditor's

Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 5089/16/16]

(i) (a) Annual Report and Accounts of the Indian Institute of Science

Education and Research, Thiruvananthapuram, for the year 2014-

15, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 5304/16/16]
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(iii) (a)

(b)

(iv) (a)

(b)

(©)

V) (a)

(b)
(©)

(vi) (a)

(b)
(©

(vii)(a)

(b)

(©)
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Annual Accounts of the Atal Bihari Vajpayee-Indian Institute of
Information Technology and Management (ABV-IIITM), Gwalior,
Madhya Pradesh, for the year 2014-15.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.
[Placed in Library. See No. L.T. 5224/16/16]

Annual Report and Accounts of the Centre for Studies in
Civilizations for implementation of the Project of History of
Indian Science, Philosophy and Culture (PHISPC), New Delhi,
for the year 2014-15, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 5226/16/16]

Annual Report and Accounts of the North Eastern Regional
Institute of Science and Technology (NERIST), Itanagar,
Arunachal Pradesh, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (v) (a) above.
[Placed in Library. See No. L.T. 5091/16/16]

Annual Report and Accounts of the Board of Apprenticeship
Training (BOAT), Southern Region, Chennai, for the year
2014-15, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (a) above.
[Placed in Library. See No. L.T. 5088/16/16]

Annual Report of the Indian Institute of Information Technology
(IIIT), Allahabad, for the year 2014-15.

Annual Accounts of the Indian Institute of Information Technology
(IIIT), Allahabad, for the year 2014-15, and the Audit Report
thereon.

Review by Government on the working of the above Institute.
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(d) Statement giving reasons for the delay in laying the papers
mentioned at (vii) (a) and (b) above.
[Placed in Library. See No. L.T. 5087/16/16]

(viii)(a) Annual Accounts of the Central Institute of Classical Tamil (CICT),
Chennai, for the year 2014-15, and the Audit Report thereon.

(b) Statement giving reasons for the delay in laying the papers
mentioned at (viii) (a) above.
[Placed in Library. See No. L.T. 5305/16/16]

(ix) (a) Annual Report and Accounts of the Indian School of Mines
(ISM), Dhanbad, Jharkhand, for the year 2014-15, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above School.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ix) (a) above.
[Placed in Library. See No. L.T. 4375/16/15]

MoUs between Gol and various Ltd. Companies

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Sir, I lay on the Table, a copy each (in English and Hindi)
of the following papers:—

(i) Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and Hindustan Aeronautics
Limited (HAL), for the year 2016-17.

[Placed in Library. See No. L.T. 5232/16/16]

(i) Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Garden Reach and
Shipbuilders and Engineers Limited (GRSE), for the year 2016-17.

[Placed in Library. See No. L.T. 5233/16/16]

(iii)) Memorandum of Understanding between the Government of India (Ministry
of Defence) and the Goa Shipyard Limited, for the year 2016-17.
[Placed in Library. See No. L.T. 5237/16/16]

(iv) Memorandum of Understanding between the Government of India (Ministry
of Defence) and the Hindustan Shipyard Limited, for the year 2016-17.
[Placed in Library. See No. L.T. 5236/16/16]

MR. DEPUTY CHAIRMAN: Messages from the Lok Sabha.
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MESSAGES FROM LOK SABHA

I. The Taxation Laws (Amendment) Bill, 2016
and
II. The Factories (Amendment) Bill, 2016

SECRETARY-GENERAL.: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

@
“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Taxation
Laws (Amendment) Bill, 2016, as passed by Lok Sabha at its sitting held
on the 10th August, 2016.

2. The Speaker has certified that this Bill is a Money Bill within the meaning
of article 110 of the Constitution of India.”

a0
“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Factories

(Amendment) Bill, 2016, as passed by Lok Sabha at its sitting held on the
10th August, 2016.”

Sir, I lay a copy each of the Bills on the Table.

REPORTS OF THE COMMITTEE ON SUBORDINATE LEGISLATION

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I present the following Reports
(in English and Hindi) of the Committee on Subordinate Legislation:—

(i) Two Hundred and Twenty Sixth Report on the Statutory Orders Laid on the
Table of the Rajya Sabha during the 237th Session;

(ii)) Two Hundred and Twenty Seventh Report on the Statutory Orders Laid on
the Table of the Rajya Sabha during the 238th Session;

(iii)) Two Hundred and Twenty Eighth Report on the Delay in framing of
Subordinate Legislation under Acts of Parliament Administered by various

Ministries/Departments; and

(iv) Two Hundred and Twenty Ninth Report on the Statutory Orders Laid on
the Table of the Rajya Sabha during the 239th Session.
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REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

SHRI DILIPBHAI PANDYA (Gujarat): Sir, I lay on the Table, a copy (in English
and Hindi) of the Ninth Report of the Joint Committee on Offices of Profit.

REPORTS OF THE RAILWAY CONVENTION COMMITTEE

SHRI ABDUL WAHAB (Kerala): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Railway Convention Committee (2014):—

(i) Fourth Report (Sixteenth Lok Sabha) on the subject ‘Role of IRFC and use
of SPV methodology in financing development needs of Indian Railways’
pertaining to the Ministry of Railways (Railway Board); and

(i) Fifth Report (Sixteenth Lok Sabha) on the subject ‘Share of Railway traffic
vis-a-vis road and air transport — An evaluation’ pertaining to the Ministry

of Railways (Railway Board).

REPORTS OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

3 SR AT A (TERT): HEIGY, H e Sl iR ST S
& Hoaro Jaet FHART (2016-17) & FEfaRad ufaedl @ ve-te ufa @RS qer
=1 #) @1 ued W @A §i—

(i) Seventh Report of the Committee on the subject 'Reservation for and
Employment of Scheduled Castes and Scheduled Tribes in Central Board
of Excise and Customs' pertaining to the Ministry of Finance (Department

of Revenue); and
(i) Eighth Report of the Committee on the subject 'Reservation for and

representation of Scheduled Castes and Scheduled Tribes in Bhakra Beas
Management Board' pertaining to the Ministry of Power.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

st g BfeaR (SR uQwn): ABigy, § fawm-wefaa ofY ddet doda wmh
[T (2015-16) & FfaRad ufdesi @ ga-ue i @Eel agr 2= #§) a9
Ued IR Gl gi—
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(i) Twenty-seventh Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Sixteenth Report on the
Subject 'Mega Food Parks' pertaining to the Ministry of Food Processing

Industries;

(i) Twenty-eighth Report on the Subject 'Augmenting Rural Storage Infrastructure
through Scheme of Rural Godowns' pertaining to the Ministry of Agriculture
and Farmers Welfare (Department of Agriculture, Cooperation and Farmers
Welfare);

(iii) Twenty-ninth Report on the Subject 'Impact of Chemical Fertilizers and
Pesticides on Agriculture and Allied Sectors in the Country' pertaining to
the Ministry of Agriculture and Farmers Welfare (Department of Agricultural

Research and Education); and

(iv) Thirtieth Report on the Action Taken by the Government on the Observations/
Recommendations contained in the Twenty-sixth Report on 'Demands for
Grants (2016-17)" of the Ministry of Agriculture and Farmers Welfare

(Department of Agricultural Research and Education).

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

3t foa BfeaR (SR Ucen): WEIey, § Wl YAwhIvl e HATd B 3Ta
AR (2014-15) & Hag § fQunr-ddfa oy dde dud wm afifa (2014-15)
(AIctEdl i |4T) & 1Y gk | il wyfadl/NmIiRe . GReR §RT Bl
TS HRAE & Gdy H AT & FFEd IRideT )R WReR gRT 3 &I T8 HRATS 6
eI aTet faaror &1 va ufa (@S qur it @) 991 9ed W Il g

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Action Taken Reports of the Department-
related Parliamentary Standing Committee on Chemicals and Fertilizers (2015-16):—

(1) Twenty-fifth Report on Action Taken by the Government on the
recommendations contained in the Seventeenth Report (Sixteenth Lok Sabha)
on the subject 'Petroleum, Chemicals and Petrochemicals Investment Regions
(PCPIRs)' pertaining to the Ministry of Chemicals and Fertilizers (Department

of Chemicals and Petrochemicals); and



Report of the Department... [11 August, 2016] ...Committee on Labour 15

(i) Twenty-sixth Report on Action Taken by the Government on the
recommendations contained in the Twenty-first Report (Sixteenth Lok Sabha)
on 'Demands for Grants (2016-17)" of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers).

MR. DEPUTY CHAIRMAN: Maiden presentation.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI SURESH GOPI (Nominated): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Information Technology (2015-16):—

(i) Twenty-seventh Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Ninth
Report (Sixteenth Lok Sabha) on the subject ‘Revival of Indian Telephone
Industries (ITI) Limited’ pertaining to the Ministry of Communications and

Information Technology (Department of Telecommunications);

(i1) Twenty-eighth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Tenth Report (Sixteenth
Lok Sabha) on the subject ‘IT Induction and Modernization in the Department
of Posts' pertaining to the Ministry of Communications and Information

Technology (Department of Posts); and

(iii) Twenty-ninth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Eleventh Report
(Sixteenth Lok Sabha) on the subject ‘Business Development and Marketing
Strategy in the Department of Posts' pertaining to the Ministry of

Communications and Information Technology (Department of Posts).

MR. DEPUTY CHAIRMAN: I have seen you acting in the films. But, for the
first time, I am seeing you presenting the Report. Wish you the best of luck.

SHRI SURESH GOPI: Thank you.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy (in
English and Hindi) of the Nineteenth Report of the Department-related Parliamentary
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Standing Committee on Labour (2015-16) on the subject 'Deployment of Contract/
Casual/ Sanitation Workers for perennial nature of jobs in MTNL' pertaining
to the Ministry of Communications and Information Technology (Department of

Telecommunications).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy (in
English and Hindi) of the Fourteenth Report of the Department-related Parliamentary
Standing Committee on Petroleum and Natural Gas (2015-16) on the subject "Production
of Coal Bed Methane (CBM)' pertaining to the Ministry of Petroleum and Natural Gas.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy
(in English and Hindi) of the Statement showing action taken by the Government
on the recommendations contained in Chapters I and V of the Eleventh Report
(Sixteenth Lok Sabha) of the Department-related Parliamentary Standing Committee
on Petroleum and Natural Gas (2015-16) on action taken by the Government on
the recommendations contained in the Seventh Report (Sixteenth Lok Sabha) of the
Committee on the subject ‘Ethanol Blended Petrol and Bio-Diesel Policy' pertaining
to the Ministry of Petroleum and Natural Gas.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I lay on the Table,
a copy (in English and Hindi) of the Thirty-first Report of the Department-related
Parliamentary Standing Committee on Social Justice and Empowerment (2015-16) on
the subject 'Review of the functioning of the National Backward Classes Finance and
Development Corporation (NBCFDC)' pertaining to the Ministry of Social Justice and

Empowerment (Department of Social Justice and Empowerment).
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I lay on the Table,
a copy each (in English and Hindi) of the following Action Taken Statements of
the Department-related Parliamentary Standing Committee on Social Justice and
Empowerment (2015-16):—

(1) Statement showing final action taken by the Government on the observations/
recommendations contained in Twenty-first Action Taken Report of the
Committee (Sixteenth Lok Sabha) on the observations/recommendations
contained in Twelfth Report on 'Demands for Grants (2015-16)' of the
Ministry of Social Justice and Empowerment (Department of Empowerment

of Persons with Disabilities);

(i1) Statement showing final action taken by the Government on the observations/
recommendations contained in Twenty-second Action Taken Report of the
Committee (Sixteenth Lok Sabha) on the observations/recommendations
contained in Thirteenth Report on 'Demands for Grants (2015-16)' of the
Ministry of Tribal Affairs;

(iii) Statement showing final action taken by the Government on the observations/
recommendations contained in Twenty-third Action Taken Report of the
Committee (Sixteenth Lok Sabha) on the observations/recommendations
contained in Fourteenth Report on 'Demands for Grants (2015-16)' of the
Ministry of Minority Affairs; and

(iv) Statement showing final action taken by the Government on the observations/
recommendations contained in Twenty-fourth Action Taken Report of the
Committee (Sixteenth Lok Sabha) on the observations/recommendations
contained in Eleventh Report on 'Demands for Grants (2015-16)' of the
Ministry of Social Justice and Empowerment (Department of Social Justice

and Empowerment).

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

ST, AR ST (AL Ueen): Haled, H GurT-HEfta eraer ik gwra deeh
AaEr IR AR (2015-16) & FRAIfRad &1 718 HRaAE Gadl [aroi 3 E-UH
afr @Rl den o=l §) 991 ued W I@dl gi—
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(i) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Twelfth Report (Sixteenth Lok Sabha) of
the Committee on action taken by the Government on the Recommendations
contained in Second Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2014-15)" of the Ministry of Mines;

(i1) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Sixteenth Report (Sixteenth Lok Sabha)
of the Committee on action taken by the Government on the Recommendations
contained in Eighth Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2015-16)" of the Ministry of Mines;

(iii) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Eleventh Report (Sixteenth Lok Sabha)
of the Committee on action taken by the Government on the Recommendations
contained in First Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2014-15)" of the Ministry of Coal;

(iv) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Tenth Report (Sixteenth Lok Sabha) of
the Committee on action taken by the Government on the Recommendations
contained in Forty-ninth Report (Fifteenth Lok Sabha) on the subject 'Coal
Pricing and Issues relating to Coal Royalty' of the Ministry of Coal,

(v) Statement showing Action Taken by the Government on the recommendations
contained in Chapters 1 and V of the Forty-second Report (Fifteenth Lok
Sabha) of the Committee on action taken by the Government on the
Recommendations contained in Thirty-first Report (Fifteenth Lok Sabha) on
the subject 'Review of Allotment, Development and Performance of Coal/
Lignite Blocks' of the Ministry of Coal;

(vi) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Thirteenth Report (Sixteenth Lok Sabha)
of the Committee on action taken by the Government on the Recommendations
contained in Third Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2014-15)" of the Ministry of Steel;

(vii) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Seventeenth Report (Sixteenth Lok Sabha)
of the Committee on action taken by the Government on the Recommendations
contained in Ninth Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2015-16)" of the Ministry of Steel; and
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(viii) Statement showing Action Taken by the Government on the recommendations
contained in Chapters I and V of the Fifty-third Report (Fifteenth Lok Sabha)
of the Committee on action taken by the Government on the Recommendations
contained in Thirty-eighth Report (Fifteenth Lok Sabha) on the subject 'Review
of Export of Iron Ore Policy' of the Ministry of Steel.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Two Hundred
and Sixty-fifth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y. S. CHOWDARY): Sir, I make a statement regarding Status
of implementation of recommendations contained in the Two Hundred and Sixty-fifth
Report of the Department-related Parliamentary Standing Committee on Science and
Technology, Environment and Forests on 'Reported Forecast of a Major Earthquake
in Uttarakhand'.

...(Interruptions)...

RE. NOTICE UNDER RULE 267 — Contd.

MR. DEPUTY CHAIRMAN: It is already laid. ...(Interruptions)... Shri
Muthukaruppan has done that. ...(Interruptions)... You sit down. ...(Interruptions)...
Dr. Subbarami Reddy, please sit down. ...(Interruptions)... It is already laid.
...(Interruptions)... Now, you have no role. ...(Interruptions)... You can’t say anything
on that. ...(Interruptions)... Shri Muthukaruppan has already laid it on the Table.
...(Interruptions)... Now, Prof. Ram Gopal Yadav. ...(Interruptions)... 1 have allowed

Prof. Ram Gopalji. ...(Interruptions)... You sit down.

. IM NS IEd: Heled, SR US¥ & g FA1 A, A Fbedl 7 AR
dferd 7RI 7 ART AR B 3FDI IR U ford € 8RR S B P 39 SR U<
a1 fear s anfe fafve Al 3, SHS! Fg WReR < 81 81 7, YeTud &R Y@l €,
USWTT BN VBl Bl O 9d e g § 3,585 dRIs wUU S| T8l U, SR
fafgat gz #4317 fordl €1 39F Srear $© §H UB! I&eR0 I8 ©l I§ Sl
ASYes PRE 3R Jhds Folld P Weed ¢, 8 A dASHI Bl WhIGRRT wbl g
Bl IR-IR Fafgal form & a1 ft 1,425 RIS 0T g TRBR F Tai ol gl 9707




20 Re. Notice under [RAJYA SABHA] Rule 267

[51. *M9 YT 754 ]

IR e AT B, IGH] 1,766 RS wUA] g-7h B d 7 & 2, 98 78] § @
g1 SHA P SERT I T Tl 16 FEUT & fAg off A o B, B IR 989 'Kl
2, 3% 132 PRIe ©UAT <A1 o1, 98 W T8 faan o @1 7, 99d amar fafgat s
T8 21 2015 H 3G A PV BHl I gs &fd @I gfd 87 IS a1 DY A
ST 4,742 IS ®UY <1 I, P! I Aepa 81 < @ B1 IgI eI, Seaax e
A & 1T 26 I wEIfdRner™, faemea 99 W@ 1 441 RIS ®UAT 3% oA
o1, 98 21 a1 S @7 Tl Wogd s B H 2,780 BRI wUY B Asdh WIPHd gsl
IHG AU B 219 BRIS WA AT Tl AT AR F$h S TSl g8 © 3R
B B Y A8l 8 YRl TG HA UH Fed AISHT dgd 8 HecdIdiel AT 8,
I TG Fsh Il ol IR o A I wWipd g5 S9! el gRIfRy 721 <
TS B, oMl A d ... (au)...

it ge famt (SR U<E): W),.....(HAUH). .

MR. DEPUTY CHAIRMAN: 1 told you. ...(Interruptions)... You sit down.

...(Interruptions)...

1. IF MY ATEE: 3R WhIGRRY Tell, ARSI dTel, dhdls ardl, USYcs
BIEE qTAT, T 10 I ASDh] bl IR &l el BT Tl WhIeRRT & FER
B Y ISF U U &, Y ft 78 < W T Seel U8 dEd § & @d T ) U 2l
THh-Udh U &1 399 SR IR gfearsore afcfheeyd €, dfe safay 78 < o =
g P IR g H 39d) WK Bl 1 © o4l 5T § 3P WRAR T8l § g9y
T8l T 32 B gf% I§ IS WA Council of States T, T BT f&d WA TART U=RA
HI B, AR duty 81 SAIY 3791 AR g1 g ATl IS TS V81 8 AR R
TaHE IE YA el oot € {6 89 1 faF & siex, 9 fe9 & sfex a7 w9 U=
fisTar <31, g B9 U8t BSY ol T8l Qi ...(AY)... 3R I8 IR U &
THM ART 99 U Bl ...(FGEH). .

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please listen.
..(Interruptions)... I AT ST, ﬁﬁl’(’l Sharadji, I will allow you. ...(Interruptions)...
afsy, ...(F9YT)... Mr. Ansari, [ will allow you. ...(Interruptions)... Mr. Ansari, you
please sit down. ...(Interruptions)... 1 will allow you. ...(Interruptions)... No, no. That

is not the way. ...(Interruptions)..

it ¥RE g1Eq (ER): #EIedy, Sl M U Sff o1 $al €, S S U< &l glad
2, g81 fIBR & 8ad B 33 aRE & AW 9eR & W 81 3 9ed § el 3FdR
S @1 Wt A 7, ofd 3% i & foly.....(aaem)...

it Suwrafa: s o, aiferul....(aagm ...
3t 3relt 3FaR IR fIER ¥ & 14 el a1¢ | ywifad €1 fereis, gfvr,
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3RRAT SR dfern 8, 3 w9 g9 g T IR 91 | 33 ARI ANl BT ST gwifad 8,
2,300 a9 H g4 Y El ...(FAUM)... TARI 5.10 G gFIR HAA $dl §s ol
..(TAGT)... WEIeY, 38 FTall W A 14 el 916 9 g4 8Y &1 ...(AUM)... s ARPR
SF-gEIPR "TG 3l BE d491 Ao B AR H AR T8 R W& B .. (FaHH). ..
TIH B9 AT 50 e < ¥, offhd $9@T T YT HAT Bel STET Ao T
T ...(FAUT)... FEIGY, JE TR AWl Bl Sy &F AT ...(qaegm). ..

MR. DEPUTY CHAIRMAN: Yes, Shri Pramod Tiwari. ...(Interruptions)...

ot gg foarth: W), 3 SR dew § 7€ § @ §, [ER # 7€ | @ &I el
STl IR-9SE WHR €, 981 W I Y41 981 § I8 Bl ..(FaE)... H 3M9d A
T fAfre ISRV § W@ E, S AT Bl 267 B ACH B L.(FAUM)... T oA
JHAATG & Felll ... (FAYH)... Shdl 7 ITD! B Bl BICPR Ro1d 9 & 5 BRIS
w0 e fol ..(@agm).. 226 USl, 59 avE Rofd 9o &1 U1 a1 gRem & S &1
T 3R 340 BRIS B W Shal Slell TS 8, TR I8 ST BT U7 =, Ufsstd d=i1
gl ...(=AUM)... WRHR Ig qATY, ... (FAUH)... YdAd g IR &l §, Red 6 fax
HATAT BT g, A AN P R a1 UAT o1, ST BT 340 BRIS w0 TR R
& FI o ST S IET A7 .. (FAYH)... IR, o B Bd Bl T8 AR $H9F forg a8
SATHI AT T, S8 HUR overhead electric wire T Bl ...(AYM)... § He1 Ar8dl
g o fo1 Red § 9 fiyet, o1 & 9 fiel 98 721 fooan 1 d&ar 21 ...(agm)...
9% folg g dRE &g ISR S B, S ST & 340 HRIS WUI Bl ADBY S &
Bl ...(FGET). ..

MR. DEPUTY CHAIRMAN: Give a notice. ...(Interruptions)... Give a notice
on this. ...(Interruptions)... It is very serious. ...(Interruptions)... 1 agree with you.

...(Interruptions)...

#t g fard): § 59 910 W 99 <1 § [F wumad Ie¥ WHR go R,
SIREE WHR B g=i RM &1 g fean .(@aum)... 98 Sigl 9 8 g,
..(FAYUT)... T IR-9SUTE WRERI BT U1 721 T @ ¢ 3R B WaRI &1 IR
PR IE Bl ...(TIAH)..

MR. DEPUTY CHAIRMAN: It is a very serious matter. ...(Interruptions)... 1 agree
with you. ...(Interruptions)... Now, one second. ...(Interruptions)... ?i[ﬁ'{'l . (IGHTH)...
SRT G ...(@EEH)... T Sil, ST G ...(@EEH)... ©isl, Tl .. (Iae). .
I will have to say... ... (Interruptions)... ToTE ST, SR ﬁﬁ'{’l . (FaYT)... 39 ST
gl ..@agH)... F\RT S, @S| ...(@aUE).. IRy, A FET wel 267 & A
AfCAST 81 Ugel AIfCH H BH A HH U ol M &, Ubs Allcd YIRS Aed il bl
2, fORT 6-7 M 2 3R o< # ywIg fart Sft &1 9™ g1 39 At {6 smaa! it are
%, SESET fero ¥ 37TS o 3R F ) Qjﬁ"ﬂl Government will also listen to that so

that they can respond. ...(Interruptions)... No, please listen. ...(Interruptions)... No,
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please. ...(Interruptions)... ﬁﬁ(’l ...("AYT)... Let me ask you. Instead of raising it
from your seat, if you shout from the Well, what is the benefit? ...(Interruptions)...
What is the benefit? ...(Interruptions)... It is of no use. ...(Interruptions)... I will not
adjourn the House. ...(Interruptions)... This is not good. ...(Interruptions)... Nareshji,
you ask them to speak from their seats. ...(Interruptions)... No, no. ...(Interruptions)...
I will start the Zero Hour. ...(Interruptions)... 1 am going to start the Zero Hour.
...(Interruptions)... Shri Mukul Roy. ...(Interruptions)... Shri Mukul Roy, speak loudly
so that I can hear you. ...(Interruptions)...

SHRI MUKUL ROY (West Bengal): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do I do? ...(Interruptions)... 1 have to allow.
...(Interruptions)... Shri Mukul Roy, speak loudly ...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You speak to your friend. What can I do?
...(Interruptions)... Shri Mukul Roy. ...(Interruptions)...

SHRI MUKUL ROY: The House should be in order; only then can I speak.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I would request you to go back to your seats.
I will allow you to speak. ...(Interruptions)... 1 will allow you to speak. Go back to
your seats so that the Government can understand your problem, and the Government

can react also. ...(Interruptions)...
The House is adjourned for fifteen minutes.

The House then adjourned at twenty-one minutes past eleven of the clock.

The House reassembled at thirty-five minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Hon. Members, I have before me Zero Hour notices
admitted by the hon. Chairman. ...(Interruptions)... I am going to read out the names;
Shri Mukul Roy, Shri Shwait Malik, Shrimati Vijila Sathyananth, ...(Interruptions)...
Dr. T. Subbarami Reddy, Shrimati Sarojini Hembram, Kumari Selja, Shrimati Renuka
Chowdhury, ...(Interruptions)... Shri Mahendra Singh Mahra, Shri Rewati Raman
Singh, Shri Prabhat Jha, Shri Husain Dalwai, Shri Sanjiv Kumar, Shrimati Rajani

Patil and Shri Narendra Budania. ...(Interruptions)... I am sorry... ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, Shri Mukul Roy is ready
to speak. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Is he ready to speak? I called him. ...(Interruptions)...
Shri Sukhendu Sekhar Roy, what are you saying? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, the House is not in order. ...(Interruptions)...

How can the Member speak? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know it is not in order. Therefore, I am only
reading out all the names permitted by the Chairman and I am expressing my inability
and apology to them that I am not able to allow them to speak. ...(Interruptions)...
What else can I do? ...(Interruptions)... Because of the disturbance I am not able to
allow them. ...(Interruptions)... Therefore, I have no other go but to adjourn the House.
...(Interruptions)... There are fifteen names before me for Zero Hour submissions...
(Interruptions)... You are scuttling their chance. ...(Interruptions)... Okay. The House

is adjourned up to 1200 hours.
The House then adjourned at forty-one minutes past eleven of the clock.
The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question Hour. ...(Interruptions)... Question Hour CEk
SISTYI ...(@e™)... Question No. 271. ...(Interruptions)... Please do not do this.
...(Interruptions)... Nareshji, please allow the Question Hour. ...(Inferruptions)... TS

For SR ... (Tae™). ..
The House is adjourned for thirty minutes.
The House then adjourned at two minutes past twelve of the clock.
The House reassembled at thirty-two minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

it AUTTfY: MY 98 SMEYI ...(@AL)... Question Hour el SITTI ... (SFETH). ..
81, el please. ...(RAUM)... eI, T8l ...(FAYM)... AT AN RT R T o7
...(FTET)....

The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Diplomatic efforts for strengthening India’s stand on Kashmir

*271. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government is aware that Pakistan Foreign Secretary briefed the

envoys of five countries on the situation in Kashmir;
(b) if so, the details thereof and Government’s reaction thereto;

(¢) whether Government protested to Pakistan and briefed the five member
countries of United Nations Security Council (UNSC) about Kashmir being India’s

internal matter; and

(d) the diplomatic efforts being made to strengthen India’s stand on Kashmir in

the international community, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) In the wake of the death of Hizb ul Mujahideen Commander and terrorist
Burhan Wani in an encounter on July 8, 2016, senior functionaries of Government of
Pakistan briefed in Islamabad envoys of several prominent countries - including the
five permanent members of the United Nations Security Council namely China, France,
Russia, the United Kingdom and the United States of America - and international
Organizations such as European Union, Organization of Islamic Cooperation (OIC)
and Association of South East Asian Nations (ASEAN). Senior Government of
Pakistan officials also apparently addressed letters to the Secretary-General of the
United Nations (UN), the President of the UN Security Council, the UN High
Commissioner for Human Rights and the Secretary-General of the Organization of
Islamic Cooperation (OIC), urging the international community to address the alleged
human rights violations by Indian Authorities during protests in Jammu and Kashmir

since July 8.

Government has completely and unequivocally rejected in entirety all such actions
and statements by Pakistan regarding Jammu and Kashmir, which is an integral and
inalienable part of India. It has stressed that glorification of terrorists is unacceptable
and Pakistan must immediately stop supporting cross-border terrorism and infiltration

and desist from making any further attempts to interfere in India’s internal affairs.

Government has reached out to other countries to counter the Pakistani propaganda

by stressing the aforementioned aspects. It has also been emphasized to our international
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interlocutors that Indian security forces exercised extraordinary restraint, as evident
in injury to over 3780 security personnel in mob attacks during violent protests in
Jammu and Kashmir. Government has also put across forcefully that the people of
Jammu and Kashmir are Indian citizens, and that Government is fully conscious of

its responsibilities towards them.
Indian Institute of Management, Amritsar

*272. SHRIMATI AMBIKA SONI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether foundation-stone for Indian Institute of Management (IIM), Amritsar

campus was laid recently in Amritsar, Punjab, if so, the details thereof;

(b) what is the estimated cost of the project and what is the total budget
allocation made to this IIM, and by what time it would be fully operational; and

(c) whether any other Central educational institutions are proposed to be established

in Punjab, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) Foundation Stone of the Indian Institute of Management, Amritsar
Campus was laid on 19th June, 2016 by Union Finance Minister, Shri Arun Jaitley in
the presence of the then Human Resource Development Minister and Chief Minister,

Punjab along with other dignitaries.

(b) Educational Consultants India Limited (EACIL), a PSU of Ministry of Human
Resource Development has been entrusted with the task of preparation of Detailed
Project Report (DPR) for the permanent campus of Indian Institute of Management,
Amritsar. However, approval has been given for operationalisation of the institute
from its temporary campus for three years from the year 2015-16, at an estimated
cost of ¥ 79.00 crore.

(c) Presently, no proposal for setting up of new central educational institutions

in the State of Punjab is under consideration of the Government.
Establishment of theme-based parks by DDA

*273. SHRI MOHD. ALI KHAN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Delhi Development Authority (DDA) proposes to establish theme-based
parks on par with international standards on the lines of London’s Hyde Park, New

York’s Central Park or the Jardin des Tuileries of Paris, if so, the details thereof;
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(b) whether the said parks would have themes ranging from culture and science

to heritage and ecology; and

(c) whether Government is exploring the different concepts presented by twelve

reputed landscaping firms, if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Delhi Development Authority (DDA) has informed that they have early
stage conceptual proposals to develop Theme based Parks of International Standards
to provide desired ambience and capture culture and heritage of the city in various

locations of Delhi.

(¢) Twelve consulting firms have responded to the “Expressions of Interest”
(EOI) invited by DDA on 02.04.2016 and have made presentations to them.

Special help to States having high malnutrition children

*274. SHRI HARIVANSH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the steps taken by the Government to deal with the problem of malnutrition

in children;

(b) the manner in which special assistance has been provided to the States where

there are more malnourished children; and

(c) the steps taken by Government to provide nutritious food to children as per

the international standards?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Malnutrition is a multi-faceted problem. The
important determinants are inadequate food, level of poverty leading to low purchasing
power, poor socio-economic status of women, female illiteracy, high rate of population
growth and low access of population to health education, safe drinking water,
environmental, sanitation, hygiene and other social services. The nutritional status of
the population is outcome of complex and inter-related set of factors and cannot be

improved by the efforts of single sector alone.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments through

States/UTs to address various aspects related to nutrition.

This Ministry is implementing several schemes/programmes such as Integrated

+ Original notice of the question was received in Hindi.
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Child Development Services (ICDS), Schemes for Empowerment of Adolescent Girls
namely Sabla, Indira Gandhi Matritva Sahyog Yojna (IGMSY) as direct targeted

interventions.

The ICDS Scheme aims at holistic development of children below 6 years
of age and pregnant women and lactating mothers by providing a package of six
services comprising (i) Supplementary Nutrition (ii) Pre-school Non-Formal Education
(iii)) Nutrition and Health Education (iv) Immunization (v) Health Check-up and
(vi) Referral Services. Under the Sabla Scheme, adolescent girls are provided
nutritional support and under the MSY, cash incentives are provided to the Pregnant

and Lactating Mothers in selected districts.

(b) The interventions requiring special focus on malnourished children in the
affected States are in built in the ICDS Scheme which was restructured in 2012. To
improve the nutrition status, it is necessary to lay focus on under-3 children as this is
the crucial age for child development. For this purpose, emphasis has been laid on the
200 high burden districts. The interventions on this aspect included in the restructured
ICDS are (a) special focus on children under 3 years and pregnant and lactating mothers
(b) care of severely underweight children, community management of malnourished
children through Sneha Shivirs (c) a provision for an additional Anganwadi Worker
cum Nutrition Counselor for focus on children under 3 years of age and to improve
the family contact, care and nutrition counseling for Pregnant and Lactating Mothers

in the selected 200 high-burden districts across the country, etc.

Besides, for malnourished children, additional quantity of supplementary nutrition
is provided to the affected children under the ICDS.

The States/UTs are required to project their requirement of ICDS scheme
including the above interventions in their Annual Programme Implementation Plan
(APIP) which is considered by the Empowered Programme Committee of ICDS for
approval. Accordingly, the funds in the prescribed cost sharing ratio are sanctioned
to the States/UTs. The scheme is implemented by the States/UTs.

(¢) The Government has taken several measures to encourage and ensure adequate
availability of nutrition amongst different ages especially children in the age group

of 0-6 years, adolescent girls and pregnant and lactating mothers.

Under the ICDS Scheme, the type of Supplementary Nutrition provided to various

beneficiaries is as under:
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No. Category

Type of Food

1. Children (6-36 months)

2. Severely malnourished

children (6-36 months)

3. Children (3-6 years)

4. Severely malnourished

children (3-6 years)

5. Pregnant women and

Nursing mothers

Take Home Ration in the form that is palatable
to the child. It could be given in the form
of micro-nutrient fortified food and/or energy

dense food.

Same type of food as above with food
supplement of 800 calories of energy and 20-25

grams of Protein.

Morning snack in the form of milk/banana/egg/

seasonal fruits etc. and Hot cooked Meal.

Additional 300 calories of energy and 8-10 grams
of Protein in the form of micro-nutrient fortified

food and/or energy dense food.

Take Home Ration in the form of micro-nutrient
fortified food and/or energy dense food to ensure
exclusive breast feeding for first 6 months of
life of the child.

Supplementary Nutrition to Pregnant and Lactating Mothers and Children below six

years is now a legal entitlement under the National Food Security Act. In Schedule

II of the said Act, nutritional norms to the above beneficiaries have been prescribed,

considering the Indian conditions and food habits, which are as under:

Sl.  Category Revised norms

No. (per beneficiary per day)
Calories Protein (g)
(K Cal)

1. Children (6-72 months) 500 12-15

2. Severely malnourished children (6-72 800 20-25

months)
3. Pregnant women and Nursing mothers 600 18-20

In the recent past, Ministry has taken a number of initiatives to improve the

nutrition related services at the Anganwadi Centres which inter alia include convergence

with the Ministries of Rural Development and Panchayati Raj for construction of 4

lakh Anganwadi Centre buildings in the next four years, communitisation of ICDS,

setting up of Quality Control Laboratories under Food and Nutrition Board, etc.
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Filling up of vacancies of differently abled persons

by recruitment and promotion
*275. SHRI RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Supreme Court has recently directed Government
to fill up three per cent of the vacancies including in promotion from the differently

abled in Government employment, if so, the details thereof;

(b) what is the present backlog of vacancies in direct recruitment and promotions

for the differently abled in Government and all its establishments; and

(¢) what action Government has taken to implement the direction of the apex

court?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) In its judgment dated 30.6.2016 in Writ Petition
(Civil) No.521 of 2008 titled Rajeev Kumar Gupta and Others Vs Union of India
and Others, the Hon’ble Supreme Court directed the Government to extend three per
cent reservation to Persons With Disability (PWD) in all identified posts in Group
A and B, irrespective of the mode of filling up of such posts.

In another judgment dated 08.10.2013 titled National Federation of Blind Vs
Union of India, the Hon’ble Supreme Court, inter alia, directed the appropriate
Government to compute the number of vacancies available in all the “establishments”
and further identify the posts for disabled persons within a period of three months

and implement the same.

The National Federation of Blind filed a Contempt Petition in the Hon’ble Supreme
Court seeking proper implementation of its judgment dated 8.10.2013. Reply to this
petition was filed by the Government before the Hon’ble Supreme Court. At the
time of filing of affidavit before the Hon’ble Supreme Court by the Government in
May 2015, 15,831 vacancies were identified by the Central Government Departments/
Ministries, attached and subordinate offices, banks, financial institutions etc. The

contempt petition was disposed of by the Hon’ble Supreme Court on 01.09.2015.

A Special Recruitment Drive for filling up these vacancies was launched by the
Government in May, 2015 to fill them up. 12 meetings at the level of Secretary
(Personnel) have already been held with the Departments/Ministries to expedite the
filling up of those vacancies. Due to continuous and concerted monitoring, out of
15,831 identified and reported vacancies, which also included promotional vacancies,
12,377 vacancies for persons with disabilities have been filled up. Instructions have

already been issued to fill up the unfilled identified vacancies.
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Department of Personnel and Training collects online information, on annual
basis, on the representation of Scheduled Castes, Scheduled Tribes, Other Backward
Classes and Persons with Disabilities. The data on representation of persons with
disabilities in Departments/Ministries indicate that there has been steady increase in
their representation. As against 7,368 employees as on 1.1.2012 in 78 Departments/
Ministries of Central Government, there were 20,520 employees in 58 Departments/

Ministries who have uploaded their data, as on 1.1.2015.
Impact of global warming and climate change on rainfall pattern

*276. SHRI R. VAITHILINGAM: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Government has undertaken any study to analyse the impact of global
warming and climate change on rainfall pattern in India, if so, the details thereof;

and

(b) whether there has been a decline in average seasonal rainfall in India over

the last five decades, if so, the reasons therefor?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes,
Sir. Government has undertaken many research studies to analyze the impact of global

warming and climate change on rainfall pattern in India.

Analysis of observed temperature data suggests that during the past 115 years,
global mean surface air temperature has increased by 0.7°C. There are many
consequences due to the global warming, like rising sea level, melting of sea ice and
snow cover and increasing frequency of extreme weather events like heavy rainfall

events and heat waves.

Scientists in MoES institutions and researchers in academic institutions in India
and abroad addressed this important issue of whether global warming and climate
change has any impact on rainfall pattern in India. The analyses were made using
observed rainfall data from more than 3000 rain-gauge stations spread over the country
for 115 years (1901-2015). The major inferences from these studies based on the 115

years of rainfall data are as follows:

I.  Frequency of heavy rainfall events (rainfall exceeding 15 cm in 24 hours)
has increased over Central parts of India at the rate of 6% per decade. There
is a growing evidence that this increase in heavy rainfall events over India

is caused by global warming.

II. The climate change assessment made by the Intergovernmental Panel on
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Climate Change (IPCC) suggests that in future, frequency of heavy rainfall

over India is expected to further increase due to global warming.

III. However, there are no other long term changes/trends in rainfall over India
which can be attributed to global warming. The Indian Monsoon is found

to be a stable system.

(b) No, Sir. There is no statistically significant decline in the average seasonal

rainfall over India during the last five decades.
Skill training in Telangana

*277. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has taken any measures to establish, manage, run and
promote institutes for imparting skill training in the country, with particular reference

to Telangana;

(b) the steps taken by Government to improve supply of skilled professionals,

sector-wise; and

(c) the measures taken and funds earmarked to establish Skill Development

Centres in unserviced blocks across the country, particularly in Telangana?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) There are
around 13,000 Industrial Training Institutes (ITIs) including 280 ITIs in Telangana,
to provide long term skill development training programmes ranging from 1-2 years
under Craftsmen Training Scheme. Setting up of new ITIs is an ongoing process,
which is largely dependent upon its demand in a particular region. In addition, the
Government has set up National Skill Development Corporation (NSDC), a public
private entity, to catalyze creation of skill training capacity in the country through
private training providers. NSDC provides soft loan to private training providers to
create skilling capacities especially for the short term skill development courses. As
on date, NSDC through its Training Partners, has 5093 Operational Training Centres
including 662 Mobile Training Centres across the country. Further, the Government
is also promoting setting up of Pradhan Mantri Kaushal Kendras in each district of
the country, which are expected to be model skill centres, for delivering short term

skill training programmes in the country.

There are more than 40 schemes in 20 different Ministries which provide a variety
of skill development training programmes. During the last three years, i.e. 2015-16,
2014-15 and 2013-14, the number of trained persons (in lakh) is: 104.16, 76.11 and
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76.37, respectively. The short term skill development training programmes under the
Ministry are delivered through National Skill Development Corporation under Pradhan
Mantri Kaushal Vikas Yojana (PMKVY) Scheme, which is having 1,146 Training
Partners (TPs) with 12,186 Training Centres (TCs) across the country, out of which
124 TPs with 596 TCs are in Telangana. Under PMKVY (as on 28th July, 2016), a
total of 17.94 lakh candidates (Fresh Training) have been enrolled, 17.93 lakh have
been trained and 11.9 lakh have been certified. The details of Sector-wise breakup

is given in the Statement (See below).

The Union Cabinet in its meeting on 13th July, 2016, has approved the new
version with modification and continuation of the Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) as ‘Skill Development Component’ of umbrella PMKVY to skill
one crore people over the four years (2016-2020) with an outlay of I 12,000 crore.
The Scheme is now completely aligned to the Common Norms as notified with the
approval of Cabinet on 15th July, 2015, and amended from time to time. Under
PMKVY 2016-20 in order to address the unique skill requirements of different
States, funds are being directly allocated to State Governments through a project
based approach, with 25% of the total training targets, both financial and physical.
The States are expected to finalize projects based on critical gaps in skilling within
their States in terms of sectors, job roles, geography etc. and strictly follow Common
Norms for arriving at the project cost. There is no scheme as on date to establish

Skill Development Centres in unserviced blocks across the country.
Statement

Number of candidates enrolled, trained, passed and placed under different
Sector Skill Councils

Sector Skill Council No. of No. of No. of No. of
Candidates  Candidates  Candidates  Candidates
Enrolled Trained Passed Certified

1 2 3 4 5

Textiles and Handloom 29212 29212 24040 19378

Sector Skill Council

Logistics Sector Skill 233132 233072 194228 175056

Council

Leather Sector Skill 60359 60359 48935 47335

Council

Agriculture Sector Skill 137663 137603 96172 81223

Council of India
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1 2 3 4 5
Security Sector Skill 65843 65753 58171 53655
Development Council
Retailers Association’s 174697 174528 137621 125417
Skill Council of India
Beauty and Wellness 128613 128470 104850 94059
Sector Skill Council
Electronics Sector Skills 176258 176108 138032 122843
Council of India
Apparel Sector Skill 79245 79245 62775 52580
Council
Automotive Skills 110626 110626 80283 68306
Development Council
Rubber Skill 23156 23156 14541 12548
Development Council
Construction Skill 64820 64820 31862 26822
Development Council of
India
Tourism and Hospitality 66238 66238 46634 41338
Services Sector Skill
Council
Iron and Steel Sector 28325 28325 23682 21255
Skill Council
Telecom Sector Skill 53788 53723 34016 28567
Council
Furniture and Fittings 18619 18619 15864 14682
Sector Skill Council
Gems and Jewellery 70205 70205 56255 51569
Skill Council of India
Healthcare Sector Skill 60450 60425 37580 32592
Council
Capital Goods Skill 14889 14889 9998 7182

Council of India
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1 2 3 4 5
IT-ITeS Sector Skills 40650 40627 14537 10742
Council NASSCOM
Media and Entertainment 13298 13272 8769 7263
Skills Council
Food Processing Sector 27692 27692 22183 20453
Skill Council
Indian Plumbing Skills 20610 20610 16501 14830
Council
Mining Sector Skill 40872 40872 33891 30095
Council
Power Sector Skill Council 5295 5295 4058 3169
of India
Life Sciences Sector Skill 17238 17238 9985 8629
Council
BFSI Sector Skill Council 26303 26303 13267 9703
of India
Handicrafts and Carpet 2410 2410 1917 1374
Sector Skill Council
Disability Sector Skill 2683 2568 0 0
Council of India
Green Jobs Sector Skill 383 383 59 0
Council
Infrastructure Sector Skill 724 724 656 590
Council
Sports Sector Skill Council 20 20 12 0
GraND ToOTAL 1794316 1793390 1341374 1183255

Review of MPLAD Scheme

1%#278. DR. VINAY P. SAHASRABUDDHE: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Members of Parliament Local Area Development Scheme (MPLADS)

has been reviewed in the last few years;

+ Original notice of the question was received in Hindi.



Written Answers to [11 August, 2016] Starred Questions 35

(b) the various heads under which most of the amount of MPLAD Scheme has
been spent for development works in the country, the details thereof, State/Union

Territory-wise; and

(¢) the number of complaints received by Government regarding the development
works under MPLADS, during the last three years, State/Union Territory-wise together

with the number of complaints addressed to, out of them, the details thereof?

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D.V. SADANANDA GOWDA): (a) The Ministry of Statistics and Programme
Implementation regularly reviews the implementation of the Members of Parliament
Local Area Development Scheme (MPLADS) through national-level review meetings
with State Government/District officers and visits to States/Districts. The Ministry
also undertakes third party physical monitoring of the MPLADS works in selected
districts through independent agencies. In addition, the Comptroller and Auditor General
(C and AG) of India conducts periodic Performance Audit of the MPLADS.

Wherever/whenever violations of Guidelines or irregularities in implementation of
the MPLAD Scheme come to notice in the Ministry, the concerned State Government/
District Authority is requested to take appropriate action, including penal and

departmental action and recovery of MPLADS funds with interest.

The Ministry continuously emphasises on the qualitative, rule-bound and speedy

implementation of the works under the Scheme.

(b) The implementation of works in the field is undertaken by the District
Authorities. Durable assets in areas such as drinking water, primary education, public
health, sanitation and roads, etc. have been created under the scheme. Individual
project-wise details are not maintained centrally and are available only with district
authorities. However, based on the information furnished by the District Authorities,
State/Union Territory-wise details of cumulative cost of sanctioned works in different

sectors, as on 31.03.2015 are given in the Statement (See below).

(¢) Complaints and references included, under the MPLADS are received in the
Ministry from time to time. State/Union Territory-wise data on complaints and action
taken thereon is not centrally maintained in the Ministry of Statistics and Programme
Implementation as the task of the Ministry is to ensure release of funds and to
monitor the follow up of guidelines laid down. Complaints on receipt are referred

to State and district authorities for taking appropriate action.
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Vacant Posts in Central Universities of Himachal Pradesh

*279. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of sanctioned and vacant posts of lecturers in the Central Universities
in the State of Himachal Pradesh;

(b) whether Government is taking any steps to fill the said vacant posts and if

so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) Central University of Himachal Pradesh is the only Central
University in the State of Himachal Pradesh. Details of sanctioned and vacant posts

of lecturers in this Central University are as under:-

Post No. of sanctioned post Vacancies

Lecturer/Assistant Professor 108 57

(b) and (c) A regular Vice Chancellor has been appointed in the University. The
Ministry has also provided a panel of Visitor’s nominees for Selection Committees
for teachers. Occurring of vacancies and filling them up is a continuous process.
MHRD and UGC have repeatedly urged the University to fill up the vacancies. The
onus of filling up of the posts lies on the University which is an autonomous body

created under an Act of Parliament.
Uniform education policy in the country

*280. SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that due to the existing education policy there is a wide

gap in education between haves and have-nots;
(b) to what extent privatization is bringing in division between the students; and

(c) the reasons for not having a uniform education policy throughout the country

and have a common school system to address this problem?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) The extant National Policy on Education (NPE) provides

for a National System of Education which implies that, up to a given level, all
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students, irrespective of caste, creed, location or sex, have access to education of a
comparable quality. It includes a common educational structure, a national curriculum
framework and minimum levels of learning for each stage of education. Further,
the stated policy of the Government is that education is a ‘not-for-profit’ activity.
The 42nd Constitutional Amendment, 1976 brought about a fundamental change by
transferring education from the State List to the Concurrent List recognizing the

federal structure of our country.

In this context, the Government has initiated the process of formulating a
New Education Policy (NEP), for which it carried out nearly a year-long highly
participative, inclusive and multi-pronged consultation process, through online,
grassroots and thematic expert consultations across 33 identified themes. Six
zonal meetings were also held on NEP with the State Education Ministers, State
Education Secretaries and other State officials. The proposed New Education
Policy aims to meet the changing dynamics of the population’s requirement with
regard to quality education, innovation and research, aiming to make India a
knowledge superpower by equipping its students with the necessary skills and
knowledge and to eliminate the shortage of manpower in science, technology,

academics and industry.

‘Some Inputs for the Draft National Education Policy (NEP), 2016’ has been
formulated, wherein several suggestions for inclusive education of children from
socially and economically disadvantaged sections as well as reforms in curricula,
examinations, governance, regulation, school standards, teachers and faculty, literacy
and lifelong learning, skills and employability, quality assurance, internationalization,
research, innovation etc. have been proposed so as to build an education system
that promotes equitable access to quality education to all sections of the society.
It also States that appropriate regulatory and monitoring rules and mechanisms
will be designed for private pre-schools and separate education tribunals will be
established at the Centre and in the States to deal with litigation and address public
grievances against Government as well as private schools/institutions. Further, it
States that the Government will take steps for reaching the long pending goal of
raising the investment in education sector to at least 6% of GDP as a priority.
It reiterates that education, in Indian context, should be considered a public good

and there is a need for greater public investment in the sector.

Suggestions on ‘Some Inputs for the Draft National Education Policy (NEP),
2016” have been invited from the relevant Ministries of the Government of India, all
States and UTs, Hon’ble MPs and all stakeholders by 16th August, 2016.
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Submission of utilisation certificates by States

*281 SHRI A. K. SELVARAIJ: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government has asked the States to submit utilisation

reports for projects run by the Ministry for 2015-16 by June end;

(b) whether it is also a fact that Government has also asked the State Governments

to develop advance annual action plans for the coming year; and
(c) if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The Government provides assistance to States/Union Territories for Urban
Development in the form of Central Assistance under various Schemes/Programmes
and Missions. The release of grants and submission of utilization reports is taken
up as per respective Mission/Scheme Guidelines and General Financial Rules of the
Government. The submission of Utilization Reports by grantee agencies is subject to
physical and financial progress of the project. No specific deadline to submit utilization

reports for projects run by the Ministry for 2015-16 by June end has been issued.

(b) and (c) Annual Action Plans are prepared under AMRUT. The Government
has asked the States to submit their Annual Action Plan for the balance of the entire
Mission period allocation in the current financial year itself. This has been done to
help the State/UT Governments and implementing agencies ensure advance planning
and preparation in order to expedite implementing and timely completion of projects.
The details of year-wise SAAPs and Central Assistance included therein for all States
and UTs is given in the Statement (See below). The Government has also amended
the Mission Guidelines of AMRUT on 5th August 2016 to enable advance planning

and identification of projects for the entire Mission period.
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Decrease in funds for research in science

*282. SHRIMATI VANDANA CHAVAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total amount and percentage of Gross Domestic Product (GDP) that has
been allotted and released to the field of research in science in the last three years,

institute-wise;

(b) whether it is a fact that Government has directed the Council for Scientific
and Industrial Research (CSIR) to generate half of its funds, if so, the details thereof

and the reasons therefor; and

(c) whether Government plans to cut funding for all Government funded research

institutes, particularly in field of science and insists on self-funding?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) The total amount of plan funds that has been allotted and released to the field

of research in science during the last three years, institute-wise is given below:

(Rupees in crore)

Sl Agency 2013-14 2014-15 2015-16

No. Allotted Released Allotted Released Allotted Released*
1. DST 2777.00 2221.22 3125.00 2496.69 3401.50 3401.50

2. DSIR/CSIR  2013.00 1602.82 2100.00 1594.16 2281.00 2192.50

3. DBT 1485.00 1275.71 1500.00 1327.38 1606.80 1606.80
4. DOS 5615.00 3997.94 6000.00 4473.81 6000.19 5600.00

5. DAE (R&D 3738.86 284230 3430.00 2683.08 3819.00 3474.22

Sector)
6. MOoES 1281.00 876.01 1281.00 900.28  1179.00 1013.00

Note: *Revised Estimates figure available for F.Y. 2015-16
1.  DST - Deptt. of Science and Technology

2. DSIR/CSIR - Deptt. of Scientific and Industrial Research/Council of Scientific and Industrial
Research

3 DBT - Deptt.of Biotechnology

4. DOS - Deptt. of Space

5. DAE - Deptt. of Atomic Energy

6.  MOoES - Ministry of Earth Sciences.

Source: Demands for Grants of Central Government, Expenditure Budget, Gol.

The National R&D Expenditure as percentage of Gross Domestic Product (GDP)
from 2011 to 2015 is given below:
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2011 2012 2013 2014 2015

National R&D Expenditure 0.88 0.90 0.85 0.90 NA
as percentage of GDP
Note: NA- Not Available

Source: 1. 2011 Figures for R&D as a % of GDP - DST R&D Statistics 2011-12;
2. 2012 to 2014 Figures for R&D as a % of GDP - Battelle, R&D Magazine, 2014.

(b) No, Sir. The Council of Scientific and Industrial Research has not received

any directive from the Government to generate half of its funds.

(¢) The Government has not cut funding for research institutes in the field of

Science and Technology.
Budgetary allocation for the welfare of SCs

*283. KUMARI SELJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether a large number of people belonging to the Scheduled Castes (SCs)

are living below the poverty line and do not possess any assets;
(b) if so, the percentage of such people out of the total population of the country;

(¢) whether the number of such people has increased and if so, the details

thereof and Government's reaction thereto; and

(d) the budgetary allocation made for the welfare of Scheduled Castes (SCs)

during each of the last two years along with the utilisation of the said funds?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI THAAWAR
CHAND GEHLOT): (a) and (b) As informed by the NITI Aayog, estimated poverty
for the year 2011-12 following the Tendulkar Committee methodology and based on
the data collected by National Sample Survey Office (NSSO), the Scheduled Castes
(SC) population living below the poverty line was 31.50% in rural areas and 21.70%
in urban areas. As per 2011 Census, conducted by the Registrar General of India
(RGI), the SC households without any assets were 99.95 lakh which was 22.60%
of the total SC households.

(¢) No, Sir. The SC population percentage below poverty line has decreased in
2011-12 compared to 2004-05 as per the erstwhile Planning Commission estimates.
The percentage of SC persons living below the poverty line was 53.50% in rural
areas 40.60% in urban areas in 2004-05, however this decreased to 31.50% in rural

areas and 21.70% in urban areas in 2011-12.
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The percentage of SC households in 2001 without any assets as per Census 2001
conducted by RGI was 42.60% of the total SC households numbering 152 lakhs.
The percentage of SC households in 2011 without any assets as per Census 2011
had reduced to 22.60% numbering 99.95 lakh houscholds.

(d) The Statement 21 of the Expenditure Budget Vol-I reflects the budgetary
allocation for the welfare of SCs and utilization of the funds. The budgetary allocation
made for the welfare of Scheduled Caste persons at the Central level during 2014-15
and 2015-16 was ¥ 50548.16 crores and I 30850.88 crores respectively. Out of this,
actual expenditure during 2014-15 was I 30035.07 crores.

Problems faced by Indians in Gulf countries

*284. SHRI RAM KUMAR KASHYAP: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indians living and working in Gulf countries have been facing

several new problems for the last two years;

(b) if so, the details thereof and the steps taken by Government to resolve these

problems;

(¢) whether there has been a considerable rise in the number of Non-Resident

Indians (NRIs) coming back from Saudi Arab in the last one year; and

(d) if so, the number of Indians coming back to India and the reasons therefor
and the steps being taken by Government to help the Non-Resident Indians coming
back to India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) There is around 8 million strong resident Indian community in the Gulf
countries. An estimated 70% of them are blue collar workers. Indian Missions in
Gulf countries receive various types of complaints from Indian workers including
non-payment/delayed payment of wages, sudden closure of companies, ill treatment,
excessive working hours, filing false charges with police authorities, withholding of

passports, dishonouring terms of the contract, exit visa, etc.

The economies of Gulf countries are facing an economic downturn due to fall in
crude oil prices. In particular, those employed in oil and gas and construction sectors
are among the most vulnerable where downsizing and lay-offs have been reported.

There are some reports of Indian workers being asked to leave before completion

+ Original notice of the question was received in Hindi.
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of their existing contracts. Instances of unpaid salaries for last few months and non-
availability of food in some labour camps of two big companies in Saudi Arabia

have also been reported by Indian workers.

The Government is closely monitoring the situation and is taking all possible
steps to ensure the welfare and protection of the Indian community. In this context,
Gen. (Dr.) V. K. Singh (Retd.), Hon’ble Minister of State for External Affairs
visited Saudi Arabia from August 3-5, 2016 and had a very fruitful meeting with
Saudi Minister of Labour and Social Development, Mufrej Al Haqqabani, on August
3 in Riyadh to address problems being faced by a section of Indian workers. He
also visited labour camps to know firsthand the concerns of Indian workers. The
Custodian of the Two Holy Mosques King Salman Bin Abdul Aziz has personally
intervened and has given instructions for resolution of problems at the earliest.
The Government of Saudi Arabia has assured all possible assistance for the

Indian workers.

Our Missions and Posts have been pro-active in liaising with the host countries in
resolving difficulties faced by Indian workers. In addition, the institutional framework
for supporting the welfare of Indian community abroad has been considerably
strengthened during the last few years. The Indian Community Welfare Fund has
been extended to all our Missions and Posts abroad to meet contingency expenditure
for welfare activities for overseas Indian citizens who are in distress on a means
tested basis. Multilingual helplines have been set up in India and in Gulf countries.
Indian Worker Resource Centre (IWRC) has also been set up in Dubai, UAE that
provides toll-free helpline and walk-in counselling facilities. Four more IWRCs have
been approved in Sharjah, UAE, Riyadh and Jeddah in the Kingdom of Saudi Arabia

and Kuala Lumpur in Malaysia.

The strength of Indian community in Saudi Arabia is relatively stable. As per
statistics available with our Mission, the size of the Indian community, which was
2.75 million in December, 2014 increased to 2.96 million in November, 2015 and
further to 3.05 million in February, 2016. The Government maintains a database of
ECR category workers going to ECR countries. As per available data of ECR category
workers, the number of returnees from the Kingdom of Saudi Arabia (including
those visiting home and for other purposes) during the last one year is given in the

Statement (See below).

The responsibility of resettlement of the returnees primarily rests with the State
Governments. The Government stands ready to extend necessary cooperation to States

in this regard.
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Statement

The number of returnees from the Kingdom of Saudi Arabia

Month Year Returnees from Kingdom of Saudi Arabia
(including those visiting on home visits

and for other purposes)

August 2015 2640
September 2015 2260
October 2015 2629
November 2015 2942
December 2015 3040
January 2016 3651
February 2016 4649
March 2016 5416
April 2016 5736
May 2016 7752
June 2016 8578
July 2016 6437

Criteria for advertisements to media house

*285. SHRI M. P. VEERENDRA KUMAR: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the criteria adopted by Government in giving and rejecting Directorate of
Advertising and Visual Publicity (DAVP) advertisements to media;

(b) whether Government has refused advertisement to any media houses in the
country in the recent past, if so, the details thereof; and

(¢) whether Government has received any complaints or representation regarding
the matter from the State of Rajasthan?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI M.
VENKAIAH NAIDU): (a) As per the policy guidelines, Directorate of Advertising
and Visual Publicity (DAVP) issues advertisements to the Newspapers/Journals/Private
Cable and Satellite (C&S) TV Channels/Private FM Radio Stations/Community Radio
Stations/Digital Cinema/Internet Websites/Bulk SMS and Outdoor Publicity, keeping
in view the objectives of the client Ministries/Departments, the contents, target

audience for the advertisement and availability of funds in consultation with the
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client Ministries/Departments. The media-list, if any prepared/suggested by the client
Ministries are suitably modified by DAVP to conform to the Government's policy
without compromising the objectives of the proposed advertisement.

However, the specified criteria followed by DAVP for various media vehicles

are as under:

Print Media: DAVP releases advertisements to newspapers keeping in view
the objectives of the client Ministries/Departments, the contents, target audience
and availability of funds. As per the 'The Print Media Advertisement Policy of the
Government of India', we.f. 7th June, 2016, print advertisements are released in the

following proportions:
(in rupee terms)

Small 15% (minimum);
Medium 35% (minimum);

Big 50% (maximum).
(in language terms)

English Languages 30% (approx.)
Hindi Languages 35% (approx.)
Regional and Other Languages 35% (approx.)

The detailed criteria for release of advertisements by DAVP in Print Media is
available at DAVP's website, i.e. www.davp.nic.in under the head 'Newspapers' and
the sub-head 'Advertisement Policy'.

TV: DAVP releases advertisement for telecast on Doordarshan channels and
Private Cable and Satellite (C&S) channels to obtain the widest possible coverage of
the intended content or message for the target audience as per the need/requirement
of the client Ministries/Departments. The details of the existing Policy Guidelines on
C&S TV Channels formulated in 2012 along with the subsequent amendments are
available on DAVP's website, i.e. www.davp.nic.in under the head 'Electronic/New
Media' and the sub-head 'Policy'.

Radio: DAVP releases advertisements to the Private FM Radio Stations, All
India Radio and Community Radio Stations on the basis of the requirement of client
Ministries/Departments, which is based on the target audience, need of the specified
age group and budget of the client Ministry/Department. In general, if budget permits,
DAVP issues Release Orders to all the empanelled 214 Private FM Radio Stations,
All India Radio (AIR) Network and 84 Community Radio Stations (CRS). The
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extant guidelines for empanelment and rate fixation of Community Radio Stations
is available on DAVP's website, i.e. www.davp.nic.in under the head 'Electronic/New
Media' and the sub-head 'Radio'.

Digital Cinema: DAVP prepares media plans based on ratio ofetotal screens
of an agency empanelled with DAVP. The detailed policy guidelines on Digital
Cinema Agencies is available on DAVP's website i.e. www.davp.nic.in under the head
"Electronic/New Media' and the sub-head 'New Media'.

Bulk SMS: Advertisements are issued to ordinarily all SMS agencies. The media
plan is based on the basis of availability of database of the agencies in respective

telecom cities.

Outdoor Publicity: Media Plans for advertisements are prepared by choosing
appropriate media for the campaign so as to achieve effective outreach within the
ecarmarked budget. Media plan is a judicious mix of various media/options/vehicles
of Outdoor Publicity available with DAVP, with preference to big display of media

as per the requirement of client Ministries/Departments.
(b) No, Sir.

(c) DAVP from time to time receives complaints/representations from different
media houses all over the country including from Rajasthan asking for higher quantum
of advertisements. However these are considered keeping in view different parameters

for advertising needs and also availability of funds.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Use of radiation technology for storage of agricultural products

2782. SHRI M. P. VEERENDRA KUMAR: Will the PRIME MINISTER be

pleased to state:

(a) whether Government proposes to use radiation technologies for processing

and storage of agricultural products in the country, if so, the details thereof; and

(b) whether Government has made any primary report on the effect of radiation

on food products, if so, the details along with the outcome thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. Radiation processing technology is

already being used for processing of agricultural products. Government of India has
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already issued a notification dated June 26, 2012 under Atomic Energy Act, 1962
with a title "Atomic Energy (Radiation Processing of Food and Allied Products)
Rule, 2012 in which 8 categories of products have been approved for Radiation
Processing. A copy of the list of the product mentioned at Schedule 1 of the above
Notification given in the Statement (See below). Approval for radiation processing of
the products listed in the notification has been issued after detailed study of effects
of radiation processing on various food products and minimum and maximum doses
have been arrived at after taking into consideration the purpose of radiation processing
effect on physical and biological properties of food products. No adverse effects on
physical and biological properties have been observed if the radiation processing is

done within the dose range stipulated in the notification.
Statement
Copy of the list of products mentioned in Sechedule I of the Notification
Schedule-1
[see clause (b) of rule 6]

Classes of Food Products and Dose Limits for Radiation Processing

Class Food Purpose Dose limit (Kilo Gray)

Minimum Maximum

1 2 3 4 5
Class 1 Bulbs, stem and root Inhibit sprouting 0.02 0.2
tubers and rhizomes

Class 2 Fresh fruits and Delay ripening 0.2 1.0
vegetables (other than  ngect disinfestation 0.2 1.0
Class 1) Shelf-life extension 1.0 2.5
Quarantine application 0.1 1.0
Class 3 Cereals and their milled Insect disinfestation 0.25 1.0
products, pulses and Reduction of 1.5 5.0

their milled products, microbial load

nuts, oil seeds, dried

fruits and their products

Class 4 Fish, aquaculture, seafood Elimination 1.0 7.0
and their products of pathogenic
(fresh or frozen) and microorganisms

crustaccans Shelf-life extension 1.0 3.0
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1 2 3 4 5
Control of human 0.3 2.0
parasites

Class 5 Meat and meat products Elimination 1.0 7.0
including poultry (fresh of pathogenic
and frozen) and eggs microorganisms
Shelf-life extension 1.0 3.0
Control of human 0.3 2.0
parasites
Class 6 Dry vegetables, Microbial 6.0 14.0
seasonings spices, decontamination
condiments, dry herbs  [pgect disinfestation 0.3 1.0
and their products, tea,
coffee, cocoa and plant
products
Class 7 Dried foods of animal  Insect disinfestations 0.3 1.0
origin and their Control of moulds 1.0 3.0
products Elimination 2.0 7.0
of pathogenic
microorganisms
Class 8 Ethnic foods, military Quarantine application 0.25 1
rations, space foods, Reduction of b 10
ready-to eat, ready- microorganisms
to cook/minimally Sterilization 5 25

processed foods

Revival of Global Centre for Nuclear Energy Partnership at Haryana

2783. SHRI DEVENDER GOUD T.: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that the Department has revived the Global Centre for

Nuclear Energy Partnership located in Haryana;

(b) what are the reasons that it become defunct since its establishment in 2010;

and

(c) to what extent the revival would help in the backdrop of India not getting
Nuclear Suppliers Group (NSG) Membership?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) In September, 2010, Central Government approved
the establishment of Global Centre for Nuclear Energy Partnership (GCNEP) at village
Jasaur Kheri and Kheri Jasaur near Bahadurgarh, District Jhajjar, Haryana. The Centre
is actively involved in capacity building (both national and international) in nuclear
security and radiological safety. Since its inception in 2010, GCNEP has organised
42 off campus training programmes (national, international, regional) under nuclear
security, radiological safety, safeguard, advanced nuclear energy systems, application
of Radioisotopes and Radiation Technology and public awareness programs. GCNEP
has also signed Memorandum of Understandings with USA, UK, International Atomic
Energy Agency (IAEA), France and Russia for technical exchange programmes. Regular
programmes are being conducted under these MoUs and more than 20 countries have
participated in Regional/International training programs. Right from its inception,
GCNEP has been actively engaged with the international community in promoting

large-scale utilisation of Nuclear Energy through global partnership.
Increase in atomic power units in Rajasthan

+2784. SHRI NARAYAN LAL PANCHARIYA: Will the PRIME MINISTER be

pleased to state:
(a) the number of atomic power units functioning in Rajasthan;

(b) whether there is any plan to increase the number of atomic units in Rajasthan;

and
(c) if so, by when the units would be increased, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The present installed nuclear power capacity in the
State of Rajasthan is 1180 MW comprising six units, Rajasthan Atomic Power
Station (RAPS) 1 to 6 at Rawatbhata. Of these, one unit, RAPS, Unit-1 (100 MW)
is presently under shutdown for techno-economic assessment and the remaining five,

RAPS-2 to 6 are operating at their rated capacity.
(b) Yes, Sir.

(¢) Two units each of 700 MW capacity (RAPP 7&8 — 2X700 MW) are under
construction at Rawatbhata in Rajasthan. These are expected to be completed by
2019. In addition, Government has accorded ‘In Principle’ approval for setting up
of 4X700 MW capacity units at Mahi Banswara in Rajasthan. Presently pre-project
activities like acquisition of land, obtaining statutory clearances and site investigations

have started at the site.

+ Original notice of the question was received in Hindi.
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Special plan for Tripura

2785. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) the total amount of funds allocated for the North-Eastern States in the

financial year 2016-17; and

(b) whether Government has initiated any special plans for the States like Tripura
and border areas of North Eastern Region which need special attention, if so, the

details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) In addition to
devolution of funds to the State Governments, Government of India allocates funds
for the development of North Eastern Region under various schemes of Union
Ministries. In the year 2016-17, 56 Ministries have allocated a budget of ¥ 33,097.02
crore for the North Eastern States which is inclusive of ¥ 2400 crore of Ministry of
Development of North Eastern Region (DoNER).

Under the schemes of Non-Lapsable Central Pool of Resources (NLCPR)
administered by the Ministry of DoNER and schemes of NEC, various State
Governments, including Government of Tripura send proposals on the basis priority
fixed by them. These proposals are considered within the overall availability of
resources. Further, Border Area Development Programme (BADP) administered by
Ministry of Home Affairs provides for specific funds for development of border
areas. Ministry of DoNER has also released ¥ 120 crore for Akhaura-Agartala
Rail Link Project to Ministry of Railways under the NLCPR-Central Scheme of
the Ministry.

Infrastructure development in the North Eastern Region

2786. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that the region of the North East is not getting its due
share in infrastructure development specially the road construction, if so, the details

thereof;

(b) the amount spent on road construction and the share of each North Eastern

States, State-wise; and

(¢) the projects in hand with Government to link every village in the North-East
with road?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) to (¢) No, Sir. Government
is, in fact, giving special attention to infrastructure development projects, such as,

road, rail, communication, and telecom network in the North Eastern Region.

A total of 197 on-going road development projects are being implemented under
various programmes/schemes of Ministry of Road Transport and Highways (MoRT&H)
in the North Eastern States. The total length and the total sanctioned cost of these
projects are 4320.95 kms. and X 37691.05 crore respectively.

20 major railway projects consisting of 13 new lines, 2 gauge conversions and
5 doublings, having aggregate length of 2624 km at a cost of ¥ 52030 crore have
been taken up in the North Eastern Region. An expenditure of I 21336 crore has
been incurred on these projects upto March, 2016. An outlay of X 5040 crore has
been provided for 2016-17 for these projects and for the residual liabilities of some

completed projects.

Comprehensive Telecom Development Plan for North-Eastern Region at a cost

of ¥ 5336.18 crore is under implementation.

North Eastern Council (NEC) is implementing 715 various development projects
in North Eastern States, and are underway at a total approved cost of I 714864.98
lakh. Ministry of Rural Development is providing assistance in respective State
Governments under the Pradhan Mantri Gram Sadak Yojana (PMGSY) programme.

Ministry of DoNER is also providing funds for meeting gaps in infrastructure,
subject to the availability of funds. An amount of ¥ 4113.31 crore has been released
for 608 Roads and Bridges under Non-lapsable Central Pool of Resources (NLCPR)
Scheme upto 5.8.2016. Under the scheme, North East State Roads Investment Project,
a total of 433.4 kms. is undertaken for upgradation/construction in the North East at
a total cost of I 1355.83 crore. Under North East Road Sector Development Scheme
(NERSDS), four inter-State neglected road projects have been taken up by Ministry
of DoNER for upgradation through National Highway and Infrastructure Development
Corporation Limited (NHIDCL).

Budget allocation for States of NE region

2787. SHRI D. P. TRIPATHI: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the details of the various schemes for the NE States under the Ministry;

(b) whether there is a specific budget allocation for each of the North East
States; and
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(c) if so, the details of the budget allocation and expenditure for last year and
the 2016-17 budget for each State, State-wise, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) to (c) Details of
various schemes being implemented by Ministry of Development of North Eastern
Region, including North Eastern Council, for the North Eastern States and budgetary
allocation for these schemes during the current financial year 2016-17 are given in

the Statement (See below).

Normally, there is no specific budget allocation for each of the North Eastern
States under the schemes being implemented by the Ministry of Development of
North Eastern Region. However, under the scheme of Non Lapsable Central Pool
of Resources (NLCPR)-State scheme of the Ministry, new projects are funded
based on a pre-determined criteria of normative allocation. State-wise normative
allocation under the NLCPR—State scheme for the financial year 2016-17 is given
in Table 1:-

Table 1
® in crore)

Sl.  State Percentage of Allocation as per B.E.
No. allocation of ¥ 700.00 crore
1. Arunachal Pradesh 13.06 91.42
2.  Assam 27.78 194.46
3. Manipur 9.98 69.86
4. Meghalaya 10.76 75.32
5. Mizoram 10.42 72.94
6. Nagaland 10.18 71.26
7. Sikkim 6.54 45.78
8. Tripura 11.28 78.96

ToTAL 100.00 700

The North Eastern Council (NEC) apportions its annual budgetary allocation under
various sectors. Sector-wise allocation of funds, made by NEC, during 2016-17 is

given in Table 2:-
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Table 2
SI. No. Sector Allocation (X in crore)
1. Agriculture and Allied 224.60
2. Power Development 35.00
3. Water Development 16.00
4. Industries 17.75
5. Tourism 17.10
6. Transport Communication 290.17
7. Medical and Health 28.42
8. Human Resource Development and 127.75
Employment
9. Science and Technology 20.80
11.  Information and Public Relations 14.60
12.  Evaluation and Monitoring 7.81
ToraL 800.00
Statement
Details of various schemes for North Eastern States
® in crore)

SI.  Name of the scheme Budget Estimates
No. 2016-17

1 2 3

1. Capacity Building and Publicity 73.00
2. NER Livelihood Project [NERLP] [World Bank Assisted] 150.00
3. NE States Road Project PMU 2.00
4.  NLCPR - State 700.00
5. Special Package for Bodo Territorial Council (BTC) 50.00
6. NE Road Sector Development Scheme— EAP 150.00
7.  Special Package for Karbi Anglong Autonomous 30.00

Territorial Council (KAATC)
8. Special Package for Dima Hasao Autonomous 20.00
Territorial Council (DHATC)
9. NLCPR-Central 200.00
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1 2 3
10. NE Road Sector Development Scheme — Programme 150.00
11. Loans to NEDFi 75.00
12.  Schemes of NEC 800.00
TotaL 2400.00

Impediments in implementation of programmes in North-Eastern States

2788. SHRI D. P. TRIPATHI: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the major impediments in implementing programmes in the North-Eastern

States; and

(b) whether a redress cell for assessment and rectification has been established,
if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) The Ministry
of Development of North Eastern Region (DoNER) funds through various schemes of
North Eastern Council and also through its Schemes such as Non-Lapsable Central
Pool of Resources, Scheme of Advocacy and Publicity and Technical Assistance and
Capacity Building Scheme etc. Besides, all non-exempted Ministries/Departments
of Government of India are required to earmark at least 10% of Gross Budgetary
Support (GBS) for development activities in North Eastern States. While respective
Ministries/Departments are responsible in respect of subjects allocated to them,
Ministry of DoNER coordinates with various Ministries and State Governments
for implementation of development and welfare activities in North Eastern Region.
Impediments in implementation of Schemes include delay in release of funds by the
State Government, non-submission of Utilization Certificates and other documents
such as Inspection/Quarterly Reports on time, inadequate capacities of executing
agencies, inclement weather which restricts the number of workdays and bottlenecks
in transportation of materials etc.

Ministry of DoNER closely monitors the mandatory 10% GBS support to 56
Ministries for North Eastern Region to ensure dedicated resource flow. Inter-Ministerial
Committees set up by the Ministry provide forum for resolving various implementation
issues. Regular monitoring and review of progress of the projects in this Ministry
with the respective State Government Officials is a continuous process. The concerned
Area Officers of the Ministry undertake field inspection/visit to the project site on

regular intervals for reviewing the status of ongoing projects.
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Monsoon forecast from Australia weather bureau

2789. SHRI RIPUN BORA: Will the Minister of EARTH SCIENCES be pleased

to state:

(a) whether Government has a report on monsoon forecast from the Australia

weather Bureau, if so, the report details thereof;
(b) the forecast of India Meteorological Department (IMD) in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) No, Sir. India Meteorological Department (IMD)
did not receive any official advisory from the Bureau of Meteorology, Australia on

monsoon forecasts.

(b) IMD has issued forecasts for the second half of the season (August+
September) on 01 August 2016 as under:

e Quantitatively, the rainfall over the country as a whole during the second
half of the season is likely to be 107% of LPA with a model error of
+8%. The rainfall during August is likely to be 104 £ 9% of LPA as was

forecasted in June.

e The season (June to September) rainfall over the country as a whole is
likely to be 106% of LPA with a model error of +4% as was forecasted in
June. These forecasts are intimated to all stakeholders like Agriculture/Water

Resources for their planning.
More Climate Reference Stations in country

2790. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of EARTH SCIENCES be pleased to state:

(a) whether Government has decided to start more Climate Reference Stations

in the country and other places, if so, the details thereof;

(b) what are the parameters that would be recorded in these stations for studying

climate change;

(c) the total amount that would be required for setting up these stations,

location-wise; and

(d) by what time, these stations would be operationalised, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. Establishment of Climate Reference Stations
is under active consideration of the Ministry of Earth Sciences.

(b) Basic atmospheric parameters that include temperature, humidity, wind speed,
precipitation, soil temperature and global solar radiation are likely to be measured in

these stations.

(¢) and (d) The total amount required to establish proposed 50 Climate Reference
Stations is around ¥ 50.00 crores. It is proposed to establish these observatories in

a pristine environment away from human activity.
Long range forecasts of IMD

2791. SHRI MD. NADIMUL HAQUE: Will the Minister of EARTH SCIENCES

be pleased to state:

(a) whether most of the long range forecasts issued by the India Meteorological

Department (IMD) during the last concluded South-West monsoon season went wrong;

(b) if so, whether Government has conducted any study to ascertain the reasons

for making the wrong forecasts by IMD and if so, the details thereof; and

(¢c) the measures taken to improve the working of IMD and to remove the

shortcomings in its functioning?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) No, Sir. The year 2015 was deficient monsoon year.
The seasonal Long Range Forecast (LRF) for monsoon 2015 was as under;

Year Forecast Actual
Issued in April Issued in June (% of LPA)
2015  93% of LPA with a 88% of LPA with a model 86
model error of = 5% error of +4%

Thus, India Meteorological Department (IMD) had predicted deficient monsoon

correctly.
(b) and (c) Do not arise.
Increase in frequency of severe heat wave

2792. SHRI T. RATHINAVEL: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is a fact that India Meteorological Department had said that the
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frequency of severe heat waves had increased sharply in the past fifteen years, if

so, the details thereof;

(b) whether it is also a fact that the average frequency of severe heat waves
had doubled from fifty days a year across India until 2000, to about 100 in the
2001-2010 decade; and

(c) whether it is also a fact that between 2010 and 2016 too, heat waves showed

an upward trend, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. It was observed that many areas of the
country (North, Northwest, Central and Northeast Peninsula) have experienced 8 or
more Heat Waves (HW) days on an average per season. Compared to previous four
decades, there was noticeable increase in the Severe Heat Wave (SHW) days over
the country during the past fifteen years. The past decade is the warmest decade for

the country as well as for the globe.

(b) Yes Sir. The decadal variation of the all India SHW days for the five decades
during the period 1961-2010 is shown in the table below:

Decade All India Severe Heat Wave Days/Year
1961-70 74
1971-80 34
1981-90 45
1991-2000 48
2001-2010 98

(¢) Yes Sir, the frequency of heat waves has increased from 2010 to 2016.
Unequal distribution of rainfall in the country

2793. SHRI A. K. SELVARAJ: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is a fact that the monsoon rainfall till 12th July, 2016 was four
per cent higher than normal or the long period average, if so, the details thereof;

and

(b) whether it is also a fact that in many parts of the country rainfall has been
deficient and in some parts of the country the rainfall was above benchmark, if so,
the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) and (b) Yes, Sir. The rainfall for the country of
the season till 12th July, 2016 was 280.4 mm which is 4% higher than the normal
rainfall 270.8 mm for this period.

The meteorological subdivisions Assam and Meghalaya (-37%), Nagaland, Manipur,
Mizoram and Tripura (-33%), Bihar (-22%), Gujarat Region (-47%) and Saurashtra
and Kutch (-59%) had received deficient cumulative rainfall for the period 1st June
to 12th July, 2016.

The Subdivision-wise rainfall distribution for the period from Ist June to 12th
July, 2016 is given in the Statement.

Statement

Subdivision-wise rainfall distribution for the period from

Ist June to 12th July, 2016 in the country

SI. No. Meteorological Subdivisions % Dep.

East and North East India -22%
1. Arunachal Pradesh -12%
2 Assam and Meghalaya -37%
3 NMMT -33%
4. SHWB and Sikkim 3%
5 Gangetic West Bengal -13%
6 Jharkhand -18%
7 Bihar -22%

North West India 1%
1. East Uttar Pradesh -4%
2. West Uttar Pradesh 7%
3. Uttarakhand 4%
4. Haryana, Chandigarh and Delhi -18%
5. Punjab 6%
6. Himachal Pradesh -10%
7. Jammu and Kashmir -18%
8. West Rajasthan 2%
9. East Rajasthan 35%
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Sl. No. Meteorological Subdivisions % Dep.
Central India 24%
L. Odisha -15%
2. West Madhya Pradesh 89%
3. East Madhya Pradesh 79%
4. Gujarat Region -47%
5. Saurashtra and Kutch -59%
6. Konkan and Goa 26%
7. Madhya Maharashtra 28%
8. Marathwada 36%
9. Vidarbha 65%
10.  Chhattisgarh 9%
South Peninsula 12%
L. Andaman and Nicobar Islands -5%
2. Coastal Andhra Pradesh 35%
3. Telangana 33%
4. Rayalaseema 40%
5. Tamil Nadu and Puducherry 7%
6. Coastal Karnataka 5%
7. North Interior Karnataka 23%
8. South Interior Karnataka 13%
9. Kerala -14%
10.  Lakshadweep -4%
CountRY As A WHOLE 4%

Launching of National Monsoon Mission

2794. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether Government proposes to launch a National Monsoon Mission;
(b) if so, the salient features of the mission; and

(c) the steps taken by Government to develop a state-of-the-art dynamical

prediction system for monsoon on different time scales?
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THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes Sir. It has already been launched in 2012.

(b) Under the National Monsoon Mission initiative, the Indian Institute of Tropical
Meteorology (IITM), Pune, Indian National Centre for Ocean Information Services
(INCOIS), Hyderabad and National Centre for Medium Range Weather Forecasting
(NCMRWF), NOIDA have embarked upon to build a state-of-the-art coupled ocean
atmospheric model for (a) improved prediction of monsoon rainfall on extended
range to seasonal time scale (16 days to one season) and (b) improved prediction
of temperature, rainfall and extreme weather events on short to medium range time
scale (up to 15 days) so that forecast skill gets quantitatively improved further for

operational services of India Meteorological Department (IMD).

(c) The present long range forecast system based on the statistical models
has shown some useful skill in predicting all India seasonal rainfall including the
deficient monsoon season rainfall during 2015. However, in order to overcome the
limitations of the statistical models used so far, dynamical coupled ocean-atmospheric
model framework is put under exhaustive performance evaluation under the National
Monsoon Mission.

For monsoon predictions, a state of the art dynamical prediction system was
implemented for generating operational forecasts. These forecasts are generated by
Indian Institute of Tropical Meteorology (IITM), Pune and are shared with the India

Meteorological Department for operational use.
Desalination plants for coastal cities

2795. SHRI SACHIN RAMESH TENDULKAR: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether the Ministry has considered procuring desalination plants for coastal

cities hit by drought for urban, industrial and agricultural purposes;

(b) whether any study has been conducted on the cost-benefit analysis of the
desalination plants; and

(c) whether the Ministry has consulted with foreign Government where this

system is in operation?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) No, Sir. The Ministry of Earth Sciences has no
proposal for procuring desalination plants. However, National Institute of Ocean
Technology (NIOT), an autonomous Institute under Ministry of Earth Sciences, has

indigenously designed, developed and demonstrated desalination plants for conversion
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of seca water into potable water based on Low Temperature Thermal Desalination
(LTTD) technology. The LTTD is a process under which the warm surface sea water
is flash evaporated at low pressure and the vapour is condensed with cold deep sea

water. This technology is found suitable for the Lakshadweep Islands.

(b) No, Sir. However, the cost per liter of desalination would depend on the
technology used and cost of electricity which varies from place to place. According
to the cost estimates made by an independent agency for LTTD technology, the
operational costs per litre of desalinated potable water is about 61 paise for island

based plants.
(c) Does not arise.
Attack on people from foreign countries

2796. SHRI DEVENDER GOUD T.: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the details of incidents of attacks on Africans and people from the other

countries in the last three years, year-wise and country-wise;

(b) what are the reasons that the number of incidents of attacks on Africans are

increasing over the years, particularly in major cities of the country; and

(c) the preventive and other steps the Ministry is taking to prevent recurring of

such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) The incidents of attacks on foreign nationals
are criminal acts perpetrated by anti-social and criminal elements and should not
be construed as racist attacks. Whenever attacks on foreign nationals, including
Africans, are brought to the notice of the Ministry of External Affairs, we take
up the matter with the State Governments concerned and request an investigation
into the incident. The State Governments are sensitised of the need to ensure the
safety of foreigners and take action against the perpetrators, given that law and
order is a State subject and that such incidents generate negative publicity that

adversely affects India’s image.

(c) In order to ensure that these incidents of violence against foreign nationals,
including Africans, do not recur, several remedial steps were taken. The External
Affairs Minister wrote to the Chief Ministers of States having large numbers of
Africans and requested them to take steps to ensure their safety and security.

These measures include increased police patrolling, community sensitisation and
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interactions. A monitoring mechanism has been set up under the States Division
in the Ministry of External Affairs to coordinate with the State Governments
concerned regarding follow up of the cases reported. The External Affairs Minister
also met the African diplomatic and student community and assured them of
India’s commitment to the safety and security of Africans in India, so that India
will continue to remain a country where they feel welcome. The sensitization
efforts undertaken by Government and the monitoring mechanisms established have
resulted in better appreciation of each other’s concerns in the localities where

Africans reside in large numbers.
Opening of road and rail links by China in Nepal

+2797. SHRI PARVEZ HASHMI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether opening of road and rail link by China in Nepal is a matter of

concern for India;

(b) whether it is a fact that with increasing investment by China in Nepal,
today India’s internal cordial relations with Nepal is faltering and an undue malice

is building up in Nepal against our country; and

(¢) whether Government of India is making efforts for restoring its cordial

relations with its friend Nepal the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Government has seen media reports that China plans to
extend its rail link to Nepal. Financial and technical details of the proposal have not
come to the attention of the Government.

(b) and (c) India is an active development partner of its neighbours and is involved
in various projects in these countries. India’s relations with other countries stand on
their own footing and are independent of the relations of those countries with third
countries. Our relations with Nepal have their own natural logic and stand firmly on
their own. India’s age—old ties with Nepal are unique and special, characterized by
an open border based on shared history, geography, culture, close people-to-people

ties, mutual security and close economic linkages.

India is committed to further strengthen and expand India-Nepal Cooperation
through regular bilateral exchanges and development assistance. India continues to
extend all assistance in accordance with the aspirations of the people of Nepal, for

peace, stability and socio—economic development of the country.

+ Original notice of the question was received in Hindi.
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China becoming top aid donor to Nepal

2798. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the Ministry’s reaction to China pipping India and becoming the top aid

donors to Kathmandu;

(b) what are the reasons for India’s Official Development Assistance to Nepal

plummeting by over 50 per cent in 2014-15; and

(c) what diplomatic, political and economic measures the Ministry is proposing

to be a major player in Nepal?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Media Reports based only on that portion of the foreign
aid which is channelized through the budget of Nepal, do not show the complete
picture. The Government of India provides significant grant assistance for several
projects and schemes, including scholarships and training, which are not reflected in

the budget of the Government of Nepal. India remains a leading donor to Nepal.

(b) India continues to be fully committed to Nepal’s socio-economic development.
The disbursement of actual aid to Nepal depends on utilization of the available amount
and progress achieved in numerous projects under implementation with Gol assistance
in Nepal. The development assistance extended to Nepal in 2014-15 was INR 420
crores, and that in 2015-16 was INR 300 crores. Four lines of credit totaling INR
11,203.5 crores have been extended to Nepal so far. More assistance can be examined

once these amounts are utilized.

(¢) Government of India is committed to further strengthen and expand India-
Nepal Cooperation through regular bilateral exchanges and developmental assistance.
We are extending all assistance in accordance with the aspirations of the people of

Nepal, for peace, stability and socio-economic development of the country.
Help to Indians stuck in Syria

2799. SHRI RAJEEV SHUKLA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) how many Indians are still stuck in Syria and other war affected countries;

(b) how many Indians have been rescued from these countries during the last

two years; and

(c) what measures have been taken to bring the Indians who are still stuck in

Syria and other war affected countries, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) The Government of India regularly and closely
monitors the evolving security situation in the Middle East, including in Iraq, Libya,
Yemen, South Sudan and Syria. The safety and security of our nationals in these
countries is a matter of foremost concern. The Government has made extensive
efforts to enable the evacuation of Indian nationals from war-affected countries, as

per details given below:

Our Embassy in Baghdad has facilitated the return of over 7,000 Indian nationals
to India till date, by providing them assistance with travel documents, immigration and
departure facilities and air tickets. The Government had setup special camp offices in
Erbil, Najaf, Karbala and Basra, to facilitate efficient evacuation. We have established
24 hour helplines to assist our nationals in Iraq and their concerned family members
in India. The Mission is in close and regular contact with the Iraqi Government to
ensure the safety and security of the remaining Indian nationals in Iraq. A group of
39 Indian nationals working in a construction company in Mosul continues to be in

captivity. The Government is making every effort to secure their release.

3,771 Indians have been evacuated from Libya so far. These evacuations were
facilitated through land, air and sea, with the assistance of countries neighbouring
Libya. An estimated 1650 Indians still remain in Libya. We keep a close watch on
the situation in Libya and our Mission continues to make efforts to persuade the

remaining Indian nationals to return to India.

The Government conducted Operation ‘Raahat’ in March-April 2015 for the
evacuation of Indian nationals from Yemen. Under this operation, we evacuated
6,710 persons from Yemen, including 4,748 Indians and 1962 foreign nationals.
The Hon’ble External Affairs Minister regularly reviewed the arrangements made
in this regard and the Minister of State went personally to Djibouti to supervise
evacuation operations. We established a 24 hour control room and helplines in our
Embassy in Sana’a and a camp office at Djibouti. We also received the help of
Indian Railways and the concerned State Governments to provide hospitality and
transport for Indians arriving from Yemen in Mumbai and Kochi, all the way up

to their home towns.

The Government of India arranged the evacuation of stranded Indian nationals in
South Sudan in July, 2016 through two specially organised Indian Air Force aircraft,
through an operation titled “Sankat Mochan”, supervised by the Minister of State for
External Affairs. Through these flights, 153 Indian nationals could return to India. Our
Embassy in Juba set up 24x7 helplines and provided assistance by facilitating the issue

of travel documents and liaising with the local immigration authorities to facilitate
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efficient evacuation. We continue to be in close contact with authorities in South Sudan

to ensure the safety and security of the remaining Indian nationals in that country.

As per available information, there are an estimated 150 Indian nationals in
Syria. Most of them have come in recently to execute projects being undertaken
by Indian companies. None of them have made a request for any assistance to be

evacuated to India.

The Government continues to keep a close watch on developments in strife-torn
countries, issue advisories whenever required and engage the authorities in these

countries to enable safe evacuation of Indian nationals.
Inclusion of Cuttack under HRIDAY

2800. SHRI NARENDRA KUMAR SWAIN: Will the Minister of URBAN
DEVELOPMENT be please to state whether the Ministry consider to include Cuttack
city of Odisha under the Heritage City Development and Augmentation Yojana
(HRIDAY) launched by Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): There is no such proposal for consideration.

Coordination of talks between Indian and Sri Lankan fishermen

2801. SHRIMATI KANIMOZHI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state whether Government has coordinated any talks between fishermen of
India and Sri Lanka during the last one year, if so, the details thereof and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (Retd.) V. K. SINGH]: External Affairs Minister and the Minister for
Agriculture and Farmers Welfare have invited the Sri Lankan Ministers for Foreign
Affairs and for Fisheries and Aquatic Resources Development for talks on the fishermen
issue. Both countries are also encouraging talks between the Fishermen Associations

prior to the meeting between the Ministers.
Increase in Indian women working in Gulf countries

2802. SHRI R. VAITHILINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether there has been an increase in the number of Indian women working

in Gulf countries over the last three years, if so, the details thereof;

(b) the nature of jobs being offered to these women; and
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(¢) the measures taken by Government to ensure their protection in these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (Retd.) V. K. SINGH]: (a) No. A decrease in the number of
Emigration Check Required (ECR) category Indian women workers going to Gulf
countries has been observed in the last three years. A Statement showing the
number of Indian women emigrants who migrated to the Gulf countries, after
obtaining Emigration Clearance (EC), during the last three years is given in the

Statement (See below).

(b) Indian women workers, who have obtained emigration clearance for Gulf
countries are generally offered jobs such as: Housemaid/Servant, Cleaning Labour,

Helper, Archives Clerk, General Labour, Beautician, Sales Clerk etc.

(¢) Following measures have been taken by the Government to ensure protection

of Indian women workers in the Gulf countries:

(i) Foreign employers have to register in the e-Migrate system, to recruit Indian
workers, veracity of their credentials is confirmed by the concerned Indian

Mission.

(i1) The foreign employers in the 18 ECR countries, who wish to employ Indian
housemaids, have to deposit a bank guarantee equivalent to US$ 2500 per
person, in the Indian Mission, to safeguard and protect the interests of the

Indian women Domestic Sector Workers (DSW).

(iii) Recruitment of women workers for overseas employment in 18 ECR countries

has been made mandatory through State run recruiting agencies.

(iv) The age restriction of 30 years has been made mandatory in respect of all
women emigrants emigrating on ECR passport, irrespective of the nature/

category of employment.

(v) Indian emigrants who take up overseas employment after Emigration Clearance,
are assured of minimum referral wages and mandatory insurance and medical

cover is extended through Pravasi Bharatiya Bima Yojana (PBBY).

(vi) Whenever complaints are received from the women workers in the host
country, our Mission/Posts in that country intervene with the concerned
Government and the foreign employer/sponsor to resolve outstanding disputes

and help repatriate Indian workers.

(vii))The Government of India has set up Indian Community Welfare Fund
(ICWF) in all the Indian Missions/Consulates abroad to meet contingency
expenditure incurred by them for carrying out various welfare activities

for overseas Indian citizens in distress including boarding and lodging for
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distressed workers, emergency medical care, providing air passage to stranded

workers, providing initial legal assistance in deserving cases etc.
Statement

Number of Indian women emigrants who have emigrated to the

Gulf countries during the last three years

SI. No. Name of Country 2013 2014 2015
1. Kuwait 19210 13186 94
2. Bahrain 69 73 66
3. KSA 233 61 263
4. UAE 1608 1318 824
5. Oman 388 305 321
6. Qatar 13 19 16
7. Iraq 0 0 0

ToTAL 21521 14962 1584

Source: e-Migrate system.
Extradition treaty with Bangladesh

2803. SHRI RANIJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India has extradition treaties with its neighbouring countries including

Bangladesh;

(b) if so, the names of such countries along with the reasons for not having

the said treaty with other countries;

(¢) whether Government is aware that Bangladesh has amended its extradition
treaty with India to simplify the process for handing over suspects wanted by both

counties, if so, the details thercof; and

(d) whether Government would request other countries to sign similar treaty with

India, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) Among SAARC nations, India has extradition
treaties with Nepal, Bhutan and Bangladesh. There exists an Extradition Arrangement
with Sri Lanka. In addition to these bilateral treaties, a SAARC Regional Convention

on Suppression of Terrorism was signed in 1987. An Additional Protocol to this
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Convention was signed in 2004, to strengthen it by criminalising the provision,
collection or acquisition of funds for the purpose of committing terrorist acts and
taking further measures to prevent and suppress financing of such acts. On 28 July,
2016, India and Bangladesh signed an Agreement to amend Article 10 (3) of the
bilateral extradition treaty to facilitate expeditious extradition of fugitive criminals

between the two countries.

Negotiations for an extradition treaty between India and Afghanistan are in the
final stages. It is the policy of the Government to conclude extradition treaties with
as many countries as possible so as to ensure that fugitive criminals do not escape

justice.
Scuffle between Chinese and Indian troops in Arunachal Pradesh

2804. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government is aware of recent scuffle between Chinese and Indian

troops at Shankar Tikri of Yangtse area in Arunachal Pradesh;

(b) if so, the details thercof along with the details of the number of cases of
intrusion by Chinese army and scuffle reported during the last two years, year-wise

and State-wise;

(c) whether Ministry has taken up the matter of scuffle in Arunachal Pradesh

with Chinese Government; and

(d) if so, the details thereof and response of China thereto, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) There is no commonly delineated Line of Actual
Control (LAC) in the border areas between India and China. From time to time,
on account of differences in the perception of the LAC, situations have arisen
on the ground that could have been avoided if we had a common perception of
LAC. Government regularly takes up transgression along LAC with the Chinese
side through established mechanisms including border personnel meetings, flag
meetings, meetings of Working Mechanism for Consultation and Coordination on
India-China Border Affairs and diplomatic channels. The two sides have reiterated,
on many occasions, their commitment to maintain peace and tranquility along the
Line of Actual Control in the India-China border areas, pending a final settlement

of the boundary question.
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Nutritions food to pregnant/lactating women

+2805. SHRI MOTILAL VORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the pregnant/lactating women are provided nutrition worth rupees
seven under the Integrated Child Development Services (ICDS) Scheme and adolescent
girls are provided nutritious food worth rupees five under SABLA Yojana on daily
basis in Chhattisgarh;

(b) whether Government has received any request from Chhattisgarh Government
to provide nutritious food worth rupees seven to adolescent girls under SABLA

Yojana; and

(c) if so, the response of Government and by when the decision would be taken

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Yes, Sir. Under the Integrated
Child Development Services (ICDS) Scheme, the pregnant and lactating women are
provided nutrition worth rupees seven as per the financial norms of supplementary
nutrition and adolescent Girls are provided nutritious food worth rupees five under
Rajiv Gandhi Scheme for Empowerment of Adolescent Girls (RGSEAG)-SABLA
Yojana on daily basis in all States/UTs including Chhattisgarh.

(b) and (c) A request from Chhattisgarh Government was received to provide
nutritious food worth rupees seven to adolescent girls under SablaYojana. The State
Government has already been informed that at present, the cost norm for nutrition

under SABLA is rupees five per beneficiary per day.
Fishermen from Gujarat in jails of Pakistan

2806. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many fishermen of Gujarat are in Pakistani jails;
(b) how many fishermen of Pakistan are in Indian jails; and

(¢) whether Government is taking steps to release of fishermen of Gujarat from
the jails of Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) According to available information, as on Olst July,

+ Original notice of the question was received in Hindi.
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2016, 392 fishermen are in Pakistani jails who are Indian or believed-to-be Indian.
State-wise breakup is not available since consular access and nationality verification
of all prisoners have not taken place. Government has asked Pakistani authorities
to provide early consular access to the remaining fishermen who are believed-to-be
Indian. As per the list exchanged on 1st July, 2016, 37 Pakistani fishermen are in

Indian jails.

Government regularly takes up with the Pakistani authorities the issue of early
release and repatriation of all Indian prisoners as well as providing them regular
consular access. Government of India also, on a continuing basis, monitors the status
of all Indian prisoners in Pakistani jails. Due to Government’s efforts, 190 Indian
fishermen have been released by Pakistan in 2016, so far. In 2015, 335 Indian

fishermen were released by Pakistani authorities.
Talks with Pakistan after visit of JIT to Pathankot

2807. SHRI RAJEEV SHUKLA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government has entered into any talks, formal or other-wise, with
Pakistan after the visit of Pakistan Joint Investigation Team (JIT) to Pathankot, if

so, the details thereof;

(b) whether it was agreed by Pakistan to allow the National Investigation Agency
(NIA) to visit Pakistan to investigate the Pathankot attack incident; and

(¢) whether any information has been received from Pakistan regarding the visit
of NIA team to Pakistan for the above mentioned probe, if so, when would the NIA

team visit Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c¢) The Government of Pakistan constituted a Joint
Investigation Team (JIT) on 25th February, 2016 under Section 19(I) of its Anti
Terrorism Act, 1997, to conduct investigation into the terrorist attack on Pathankot Air
Force base, in furtherance to an FIR registered at Police Station Counter-Terrorism
Department (CTD), Gujranwala in Pakistan. The interaction of JIT with National
Investigation Agency (NIA) was permitted in accordance with the Terms of Reference
mutually agreed on the basis of reciprocity. The exercise was aimed at providing
evidence to the JIT so that all those guilty of Pathankot attack could be prosecuted
effectively in Pakistan. The NIA briefed the JIT on investigations carried out in the
Pathankot Airbase terror attack. The Pakistan JIT, in turn, shared with NIA the results

of investigations carried out by them in Pakistan. Subsequently, Government conveyed
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to Pakistan when the Foreign Secretaries of the two countries met on the sidelines
of the Senior Officials Meeting of the ‘Heart of Asia Process’ in New Delhi on
26th April, 2016 the need for early and visible progress in the investigation in
Pakistan regarding the Pathankot Airbase terrorist attack and reviewing the progress
in the investigation, including through a visit by NIA. The Government remains

engaged with the Government of Pakistan in this regard.
Failure of Foreign Secretary level talks between India and Pakistan

2808. SHRI A. K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that the much anticipated talks between the India and
Pakistan Foreign Secretaries failed to make headway on the comprehensive bilateral

dialogues with both sides trading allegations, if so, the details thereof;

(b) whether it is also a fact that India has made clear to Pakistan that Pakistan

cannot be in denial on the impact of terrorism on the bilateral relationship; and

(c) whether it is also a fact that India told Pakistan that terrorist groups based
in Pakistan targeting India must not be allowed to operate with impunity, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) On 09th December, 2015, following discussions between
External Affairs Minister and Pakistan’s leadership, the two sides agreed on a
comprehensive bilateral dialogue to address all outstanding issues bilaterally and
through peaceful means. The Foreign Secretaries were directed to work out the
modalities and schedule of the meetings under the Dialogue. However, in the wake
of Pathankot airbase terrorist attack on 2nd January, 2016, their meeting to discuss
modalities of the dialogue did not take place. Progress by Pakistan in Pathankot
airbase attack investigation to bring its perpetrators to justice and putting an end
to anti-India terrorism and violence emanating from the territories under its control

would allow Pakistan to move forward in its ties with India.

(b) and (c¢) When Pakistan’s Foreign Secretary visited New Delhi for the
Senior Officials Meeting of the ‘Heart of Asia Process’ for regional cooperation
on Afghanistan in New Delhi on April 26, 2016, the two Foreign Secretaries met
on the sidelines. It was clearly conveyed to Pakistan that it cannot be in denial
about the impact of terrorism on bilateral relationship. Pakistan was also advised to
ensure that terrorist groups based in Pakistan targeting India must not be allowed

to operate with impunity.
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Help for Indian workers in foreign prisons

2809. SHRI V. VIJAYASAI REDDY: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) the number of Indian workers presently being held in foreign prisons;

(b) whether it is a fact that many Indians being held in foreign prisons are

unable to afford proper legal assistance;

(c) how does our Embassies help in instances where there are visa infringements

by Indian workers;

(d) whether it is also a fact that delays in providing identification proof and

passport data from India is a major cause of delays in helping Indians abroad; and

(e) the steps proposed to create a modern system so that all such data and

passport information is available with our Embassies for instant authentication?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) Due to the strict provisions of privacy laws, the
United States of America, Canada, Australia and many countries in Europe do not
share information about Indian nationals in their prisons. However, as per information
available, 6567 Indian nationals are lodged in foreign jails. A list showing country-

wise details is given in the Statement (See below).

The Government of India has established the Indian Community Welfare Fund
(ICWF) in Indian Missions to enable them to meet contingency expenditure for carrying
out various on-site welfare activities for Indian citizens abroad who are in distress.

The Fund is aimed at providing services on a means-tested basis in deserving cases.

Under ICWF guidelines, Indian Missions and Posts abroad provide initial legal
assistance, on request, to Indian nationals in deserving cases. This includes legal
advice and guidance. There have been some instances of legal assistance out of
ICWF for payment to lawyers who take up cases of Indian nationals in foreign jails.
In some countries where pro bono lawyers are available, the Mission arranges such

legal assistance for Indian prisoners.

Under ICWF, Indian Missions/Posts pay minor fines and penalties for illegal stay
where the worker is not at fault. Indian Missions are also authorized to pay through
ICWF for small fines/penalties for release of Indian nationals in jails/detention centres.
Missions also provide assistance for incidental expenditure of Indian prisoners such as
phone cards for calls to India; blankets, medicines, toiletries etc. On confirmation of

nationality, Indian Missions issue travel documents to facilitate repatriation to India.
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(d) and (e) All our Missions/Posts abroad are provided with the access to the
central passport data base for instant authentication of passport details and documents
submitted at the time of issue of passports. However, in some cases, where the
police verification status on the online database is not ‘Clear’ and the PIAs have
to go for fresh police verification of the passport holder, there may be some delays
in providing identification proof and confirmation of passport details by the original
Passport Issuing Authority. The Ministry issues instructions to all passport offices
from time to time to expedite the issuance of confirmation to the respective Missions

abroad, after taking up the matter with the police authorities concerned.
Statement

Indians workers in foreign prisons

Sl. No. Country Number of Indian prisoners
1. Afghanistan 1
2. Angola 2
3. Armenia 4
4. Australia 55
5. Austria 5
6. Azerbaijan 1
7. Bahrain 235
8. Bangladesh 130
9. Belgium 25
10. Bhutan 61
11. Brunei Darussalam 2
12. Cambodia 4
13. Canada 18
14. China 105
15. Colombia 9
16. Cuba 2
17. Cyprus 6
18. Denmark 18
19. Egypt 5
20. Fiji 2

France 13

[\S}
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Sl. No. Country Number of Indian prisoners
22. Germany 5
23. Ghana 11
24. Guatemala 5
25. Indonesia 49
26. Iran 35
27. Iraq 2
28. Ireland 1
29. Israel 4
30. Italy 39
31. Japan 6
32. Jordan 9
33. Kenya 2
34. Kuwait 325
35. Kyrgyzstan 1
36. Lebanon 8
37. Madagascar 3
38. Malaysia 293
39. Maldives 26
40. Mauritius 19
41. Mexico 5
42. Myanmar 71
43. Nepal 614
44. Netherlands 17
45. New Zealand 10
46. Niger 1
47. Nigeria 13
48. Oman 103
49. Pakistan 518
50. Panama 3
51. Philippines 12
52. Poland 2
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Sl. No. Country Number of Indian prisoners
53. Portugal 3
54. Qatar 87
55. Republic of Korea 2
56. Romania 2
57. Russian Federation 6
58. Saudi Arabia 1896
59. Senegal 1
60. Seychelles 1
61. Singapore 147
62. South Africa 8
63. Spain 21
64. Sri Lanka 39
65. Suriname 2
66. Tanzania 1
67. Thailand 64
68. Uganda 2
69. Ukraine 2
70. United Arab Emirates 764
71. United Kingdom 4
72. USA 595
73. Uzbekistan 1
74. Yemen 3
75. Zambia 1

TotaL 6567

Process for becoming member of MTCR

2810. SHRI DEVENDER GOUD T.: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) to what extent the Missile Technology Control Regime (MTCR) succeeded
in controlling spread of missiles, chemical weapons and nuclear attacks;

(b) the details of process for becoming a member of the MTCR; and

(c) the efforts made by the Ministry to become a member of the MTCR?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) The Missile Technology Control Regime (MTCR) was
established in 1987 with the aim of restricting the proliferation of missiles, complete
rocket systems, unmanned aerial vehicles and related technology as well as systems
intended for the delivery of weapons of mass destruction. The regime has limited
the spread of missiles and related technology by coordinating information sharing

and national export licensing measures amongst its members.

(b) Any interested country can apply for membership of the MTCR. Thereafter,

the MTCR members decide by consensus whether or not to admit the applicant.

(¢) India applied for membership of MTCR in June, 2015 and joined the MTCR
on June 27, 2016 after a consensus decision of the MTCR members. All 34 members
of the MTCR were engaged, including through a presentation to the MTCR in Paris
in March, 2015, as part of the efforts made by India to become a member.

Waiver of No Objection Certificate for a child travelling to India alone

2811. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government has received any proposal from the Ministry for a
waiver of the No Objection Certificate required from a father in case a child travels

to India alone on tourist visa;
(b) whether it is mandatory in case the parents who are separated; and
(¢) whether Government is going to extend the waiver, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Yes, the Ministry of External Affairs has received a proposal
from the Ministry of Women and Child Development for waiver of No Objection

Certificate (NOC) required from a father in case a child travels to India on tourist visa.

(b) and (c¢) Ministry of External Affairs and Ministry of Women and Child
Development have constituted a committee to effectively address such and other

similar issues raised by Ministry of Women and Child Development.
Foreign countries having nuclear pact with India

2812. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the details of the countries which have signed nuclear treaties/pacts with

India;
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(b) whether the nuclear deal of 2008, exempts India for nuclear trade with

nuclear power nations; and

(c) if so, the reasons and rationale for Government’s move to secure Nuclear

Supplier Group (NSG) membership?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) India has signed civil nuclear cooperation agreements
with France, the United States, Russia, Namibia, Canada, Argentina, Kazakhstan,
Republic of Korea, Czech Republic, Australia, Sri Lanka and the United Kingdom.
A Memorandum of Understanding on civil nuclear cooperation has also been signed
with Mongolia. In December, 2015, India and Japan exchanged a Memorandum as
per which both sides confirmed having reached agreement on an Agreement for

Cooperation in the Peaceful Uses of Nuclear Energy.

(b) On September 6, 2008, the Nuclear Suppliers Group (NSG) adopted a policy
decision [INFCIRC/734 (Corrected)] allowing civil nuclear cooperation between its

members and India.

(¢) Membership of NSG would place our existing civil nuclear cooperation
with foreign partners on a predictable basis and facilitate the enhanced investments,
industrial tie-ups and technology access required to accelerate augmentation of nuclear
power capacity in India. It would also enable India to meet its Intended Nationally
Determined Contribution (INDC) pledge of 40% of its power capacity coming from

non-fossil sources by 2030.
Outcome of Eleventh Asia-Europe Meeting (ASEM)

2813. PROF. M. V. RAJEEV GOWDA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of the outcome of the Eleventh Asia-Europe Meeting (ASEM) for

India;

(b) the tangible areas of cooperation that were identified with ASEM partners;
and

(c) whether Government has any specific plans for promoting ASEM partnership

in tackling problems of climate change and terrorism, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) India participated successfully in the Eleventh Asia-Europe
Meeting (ASEM) held in Ulaanbaatar, Mongolia on July 15-16, 2016, marking the
20th anniversary of ASEM. Hon'ble Vice President, Shri Hamid Ali Ansari, who led
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the India delegation, effectively put forth India's position that ASEM should work
towards enhancing connectivity in all its dimensions, notably institutional, digital,
economic and socio-cultural, as an enabler for development and greater people-to-
people exchanges. He made a strong demarche on the need to isolate sponsors and
financiers of terror and urged the leaders to go beyond condemnation to practical
action. Leaders supported his call for strengthening the international legal regime
against terrorism, notably through substantive progress in the ongoing negotiations
on the Comprehensive Convention on International Terrorism at the UN, which was
principally mooted by India in 1996. Leaders also welcomed the convening of the
Sixth Heart of Asia/Istanbul Process Ministerial Meeting on Afghanistan in New
Delhi in 2016. India's initiative of the International Solar Alliance of 122 solar rich
countries was welcomed by Leaders as a significant measure in the field of climate
change. Leaders also welcomed India's active role in shaping the discourse on the

working methods of ASEM and the focus on tangible areas of cooperation.

(b) At India's initiative, the 20th tangible area of cooperation on 'youth exchanges'

was agreed by members to mark 20 years of ASEM.

(¢c) Leaders deliberate at ASEM on a range of issues of regional and international
interest and concern, including terrorism and climate change, in a manner that
complements ongoing global efforts to tackle these issues. At the Eleventh ASEM
Summit, leaders called for timely entry into force of the Paris Agreement, and
committed to work together while being guided by the principles of the United Nations
Framework Convention on Climate Change, including the priniciple of common but
differentiated repsonsibilties. Leaders also emphasized the need for a comprehensive
approach in countering terrorism and in this regard, expressed support for strengthening
the international legal regime against terrorism. They further endorsed a Special
Statement on International Terrorism that strongly and unequivocally condemned
terrorism in all its forms and manifestations and called for bringing to justice those

responsible for the terrorist attacks.
Quota for Kailash Mansarovar

12814. SHRI RAM NARAIN DUDI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) the status of Kailash Mansarovar pilgrimage quota from India as on date;

(b) whether Government provides financial assistance to pilgrims for Kailash

Mansarovar pilgrimage; and

+ Original notice of the question was received in Hindi.
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(¢) whether Government proposes to provide facilities to all pilgrims going to
Kailash Mansarovar akin to Haj pilgrims, if so, the details thereof and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) The Kailash Mansarovar yatra is organized annually by
the Ministry of External Affairs of Government of India in cooperation with the
Government of the People’s Republic of China through two routes. The total number
of yatris who can undertake yatra this year is 1430, which includes 18 batches
of a maximum of 60 yatris in each batch via the Lipulekh route in Uttarakhand,
and 7 batches of a maximum of 50 yatris in each batch via the Nathu La

route in Sikkim.

(b) and (c) The Government of India does not extend any direct subsidy to
yatris undertaking the Kailash Manasarovar yatra. The Government of India arranges,
on self-payment basis, facilities like transportation, accommodation, food, medical
tests, guides, visa, porters and ponies for carrying goods and belongings of yatris.
A Government official is appointed as liaison officer to accompany each batch of
yatris to ensure their welfare. From time to time financial assistance is provided to
Kumaon Mandal Vikas Nigam for improving facilities along the yatra route, and to

the Indo-Tibetan Border Police for facilitating the yatra.
Status of India’s membership to MTCR

2815. SHRI B. K. HARIPRASAD: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether the Ministry has received any official communication regarding the
status of India’s membership to MTCR (Missile Technology Control Regime), if so,

the details thereof and if not, the reasons therefor; and

(b) how would this membership help in development of India’s ballistic missile

development programme?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Yes, this Ministry received a formal communication from
the Embassy of France in New Delhi on June 27, 2016 conveying the decision

regarding India’s accession to the Missile Technology Control Regime (MTCR).

(b) India has an indigenous and well developed ballistic missile programme to
meet national security requirements. This programme is not dependent on India’s
membership of the MTCR.
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Pakistan’s reaction over violence in Jammu and Kashmir

2816. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Pakistan has attacked on India over the violence in

Jammu and Kashmir;

(b) whether it is also a fact that Pakistan accused India of using excessive
and unlawful force against civilians in the State to quell protest over the killing of

terrorist; and

(¢) if so, the details thercof and the steps taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) In the wake of the death of Hizbul Mujahedeen
Commander Burhan Wani, a terrorist with a prize on his head, in an encounter
on July 8, 2016, senior functionaries of Government of Pakistan briefed in
Islamabad envoys of several prominent countries and international organisations
such as European Union, Organisation of Islamic Cooperation (OIC) and
Association of South East Asian Nations (ASEAN). They have also apparently
addressed letters to United Nations (UN) Secretary-General, the President of
the UN Security Council, the Secretary-General of the Organisation of Islamic
Cooperation (OIC), and the UN High Commissioner for Human Rights urging
the international community to address the alleged human rights violations
during protests in Jammu and Kashmir since July 8. Protests/demonstrations
have been organised by Pakistani diaspora/NGOs in several capitals, in many
cases with active support from Government of Pakistan. Moreover, statements
by Pakistan’s leaders and protests in Pakistan led by Jamaat-ud-Dawa/Lashkar-
e-Taiba leaders glorifying terrorists reconfirm Pakistan’s continued support to

cross-border terrorism and infiltration aimed at India.

Government has completely and unequivocally rejected in entirety all such actions
and statements by Pakistan. It has called on Pakistan to stop interfering in India’s
internal affairs and attempting to destabilise the situation in South Asia through support
to terrorism and other subversive acts. Diplomatic Missions of India abroad have
presented the correct picture to their interlocutors conveying facts about Burhan Wani,
his glorification by United Nations-proscribed terrorists in Pakistan, their attempts to
incite violence in Jammu and Kashmir and active support of Pakistan Government

to such efforts.
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Legal aid to Indians in jails abroad

2817. SHRI K. K. RAGESH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has any mechanism to provide legal aid to Indian

citizens who are facing legal proceedings or jailed in foreign countries;
(b) if so, the details thereof, country-wise; and
(c) the procedures for availing of support from such mechanism?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (Retd.) V. K. SINGH]: (a) to (c) The Indian Community Welfare Fund
(ICWF), set up by the Government of India in 2009, has been extended to all Indian
Missions and Posts abroad to meet contingency expenditure incurred by them for
carrying out various on-site welfare activities for overseas Indian nationals who are
in distress, on a means tested basis. Indian Missions and Posts abroad are empowered
to provide initial legal assistance from the ICWF to Indian nationals in deserving
cases. Indian nationals in need of legal assistance may approach Indian Missions and

Posts abroad in this regard.

After verification of Indian nationality of the detained/arrested person, Missions
request local authorities for speedy trials; seek remission of sentence; and seek fair
and humane treatment in foreign jails. Missions also request the local Government
for grant of amnesty to arrested Indians. Payment is made out of ICWF, on case-
to-case basis for filing review petitions or mercy petitions on behalf of the Indian

prisoners.
Countries visited by Prime Minister

2818. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of the countries visited by Hon’ble Prime Minister during the last

two months;

(b) the details of the Memorandum of Understandings (MoUs), bilateral agreements
pertaining to socio-economic relations, diplomatic relations, etc. entered into with each

of the countries; and
(c) the prospective to strengthen the relations amongst the countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c¢) Information is given in the Statement.



[RAJYA SABHA] Unstarred Questions

86 Written Answers to

"S10J09S JO OSUBI OpPIM B SSOIOB SUONE[AI [eIdJR[lq
SuruoyiSuons IOyl 0) ANQLIUOD [[IM POPNJOU0D
SNOJAl QUL 'SIPIS 0M] Oy} AQ PISSNOSIP Sem SUONER[I
[e193e[1q JO INWES AINUd Y St UsiA dAnonpoid B sem I

"uoI3al Ay} Ul SALISnpul
wsuno) pue 3urysy 1oy soniumzoddo Ioyimy ojeard
os[e [[IM We( Oy -ueIsIuRy3jy JO 90UIAOI] JRIOH
A ur sproyasnoy (000‘0sg 01 A1o1ode apraoid osfe
[[IM Ing ‘pue] JO SaILIOAY (0008 °eSLur A[uo jou
[[IM UOIyM QU0 ‘ue)sIueyS)y JoJ JOSSe [eInjonsserjul
Jolew e st we( diyspusti,] eIpul-uey3jy "uelsiueysyy
Jo ojdoad oyp ‘Apuelrodwur d10w pue JUSWUIIAOL) U}
KQq PIATOOAI [[om AIOA sem (UBISIUBYS)Y GBIOH O} JUIM
INd Q[9.UoH oy} yorym Ioy) weq diyspuotry eipuj
-uey3yy Jo uonemsneul dyJ -OSUdWWI SI SUOIB[OI

[eIole[Iq UQYISUANS 0} JSIA SIY) Jo joadsord oyj

:pousIs arom
SNOJA/SIUQWAAIZY SUIMO[[0] “UISIA U] JO UOISNJOUOD

oy} Je PONSSI JUOWRILIS JUIOf O} O} UORIPpe U]

‘JISIA OU) SULINp PIpNJOU0d SBM JUIWIAIZE/O]N ON

(9107 “sunf §0-+0)
med ¢

(910T “ounf +0)
uesiuey3yy |

%

€

4 I

SOLIIUN0Y A}

jsSuowe suone[ar oY) uoyiSuons 03 sanosadsoid oy

OJUl PaIoIud 039 ‘suonjedor onewo[dip
‘SUOIJR[A1 OIIOU099-0100s 03 Surureyrad sjuowdoISe

[e10%e[lq ‘(SNOJN) SSulpuejsiopu) JO WNPUBIOWAN

910T ‘Anf-ounf “oN
Ul poysIA SAIuUNo) IS

A2JSTULN il Aq pajisia SaLIuUnoy)

JuUMIIVIS



Unstarred Questions 87

[11 August, 2016]

Written Answers to

o) USOM}eq WSHINOJ, UI UoneIadood uo NOJN

‘suoneoyifend) Jo uonmugodoy pue
juswdopaas( TS Ul uoneradoo)) 1oy Ieye() Jo
9Je)S A} JO JUSWUIOAOL) [IOUNO)) UONEINPH
owardng/Aioyiny  suonedyrend) [eUOnEN
oyl pue eipuj jo orqndoy JO JUSWUISAOLD)
oy ‘diysanouordonuyg pue juowdo[oadq

1198 Jo ANSIUIN 9Y) udam}dq NOW

{SowILId Paje[dl pue 3uroueuy
-ws110119) ‘Surropune] Asduow 03 PoIe[Al
oouddI[aul jJo o3ueyoxd dY) ur uonerddoood
Sururoouod (N[4QO) U UOIIBWIOJU]
[eroueur,] IejeQ) oY) pue (ANI-NI) epul —
JIU Q0UASI[[OIU] [BIOUBUL] USIMIAQ (O

‘1ejed) JO 9JeIS OU) JO JUOWIUIOAOLD)
pue eipu] jo O1qndoy JO JUSWUISAOL Y}
uooM}oq SIONBJA SWOISN) Ul JOUBISISSY

[eminjy pue uonerodoo) uo juowooIdy

(VIO) Auoyny juounsoAu]
Jeje() pue BIPU] JO JUDWUIIAOL) ‘QOUBUI]
Jo AnswurpN ‘(AIIN) pung oInjonyseijuf
pUEB JUOWIISOAU] [BUOTIBN UQOM}Oq O

(»)

(A1)

(1)

(1)

U]



[RAJYA SABHA] Unstarred Questions

88 Written Answers to

Atfey 1N ‘digsmoudidonuyg pue juswdorordq IS
10§ (D/1) SO JO 910T “dUnf 7Z-0T UO PUBLIZIMS
0} JISIA JU902I 9y} Fuun( "JSAIUI [BNNW JO SINSSI
[eqo[3 pue [euor3ar jueyodwn pue suonelal [eIdE[Iq
Jo jnwes oImuo dy) PISSNOSIP UONEBIIPAJUO)) SSIMS Y}
JO JUOpISald 9y} pue ISIUIA SWL] S[qUOH "NIdD
Je poseq SIB[OYDS UOIedsdl UeIpu] (PIm Jupoow e
pey os[e pue soruedwod SuIped] S, PUBMIOZIMS [PIM
9[qBL puUNOY SSouIsng B POPUNIR ‘UURWIW Y -IOPIAUYIS
uueyo[ IN “J'H UOIRIOPIJUOD) SSIMS U} JO JUIPISAI]
oY) M sTunedw [erdNe[lq pleY Wd 9[9.U0H

"‘poulIS Sem OJA/JUSWAAITY ON

‘1e1ed) JO 9IS O} JO JUSWIUIOAOL)
pue eipul jo o1qndoy JO IJUSWUIOAOLD) )
uoomiaq suodg pue YMox JOo POy oY) ul
NON 10J owweI30Id 9ANNIAIXY ISI oY

pue ‘rejed) jo Aeis
ol) JO JUSWUIOAOD) pue eIpu] Jo orqnday
oY) JO JUSWIUIDAOD) AU I[EIH JO P[OY dy} Ul
uonerodoo)) 10§ Ieied) pue eIpU] USIMIdq NON

‘1e1ed) JO 9JelS O} JO JUSWUIOAOLD)

pue eipu] jo orqndoy 9y} JO JUSWIUIOAOD)

(11a)

(18)

(9107 “dunf 90-50)
pue[IaZ)IMS

3

€




Unstarred Questions 89

[11 August, 2016]

Written Answers to

‘sopnunroddo orwouoos pue [eontjod
o130)ens 1o jo o[eos pue ySuons ony oY) armdeos
0} SJOJJQ PolJodu0d JpeW dABY S() 9Y) pue BIpU]
‘s180K oy} I0A() ‘suonenrdse [eqo[3 pue [euoI3a1 pue
soAnRoa[qo [eyuowdo[eAdp Ino Juradryoe 1oy Jouped

o139ens jueprodwl s eIpul SI $9IBIS PAIUN YL

‘poudis sem Jururen pue
uoneonpo [eUOneI0A pue juowdo[orsp S[[IS JO Seole

oy ur uoneradood [e1dje[lq U0 O B ‘Apny deeid

‘Suppyyel], SJIpIIA Sunequio)
pue UONEBAIdSUO)) SJIP[IAN U0 uonerodo-oo
0URYUS 0) BOLIDWY JO SIJeIS PIUN) 9yl Jo
JUSWIUIOAOD) PUR BIPUJ JO JUSTUUIIAOD) UM

(NOJN) Surpuelsiopu JO WNPUBIOWIAN
‘o3uey) ojewn|) pue A31ouyg ued[)

‘QLInoag AS1oug uo uoneradoos doueqyuo 03
BOLIOWY JO $9JBIS PONU() S} JO JUSWIUIOAOD)
oy} pue BIPU] JO JUSWIUIDAOD) Y} UIIMIOQ

(NON) Surpuejsiopun) JO WNPUBIOWIA

‘uonewlIoju] SuIUAAIdg
JSLIOIIQL, JO oSuBUOXd Oy} JOJ BOLIOWY JO
SOJe)S PoIIU[) Y} JO JUOWUIOAOL) JY) JO
10)u9) SUIUSIOS ISLIOLID], Y} pue BIpU] JO
JUSWIUIOAOLD) Y} JO neaing ooudSI[oju[/e13ua))

KouaSy-nn 9y) uodM}dq JUWIIUBIIY

(1)

(1)

(M

‘910g ‘ounf
ur §N Oy} 0} IOISIUI owlld Jo JSIA oy 03 dn

uni oy} ul poudIis AIOM SIUdWNIOP SUIMO[[OJ Y[,

(9107 “sunf 80-90)
woﬁoaaﬂ

Jo sajelg pauun

h%



[RAJYA SABHA] Unstarred Questions

90 Written Answers to

JO JUOWUIOAOD) ‘00UQJO( JO ANSIUIN Oy}

uoam1dq (VH[) xouuy d3ueyoxXH UONBULIOJU]

(M

19107 ‘Qunf ul S 9y} 0} JAISIUIA WLJ JO JISIA oY) 0}
dn unr oy} ur pazieuy dI9M SJUSWNOOP SUIMO[[OF Y],

's91eIpAH sen ur uonerodoo)) I10j eouowy Jo
sorel§ payun oyl jo ASiouyg jo juoumaedo(
oY} pue BIPU] JO JUOWILIOAOLD) ‘Ser) [BINJBN
pue wnd[ondd JO ANSIUIN 9Y) UdIMIdq
(NON) Surpuejsiopuf) JO WNPUBIOWIN
‘SuLIeyS UONEBWLIOJU] OWNLIBJA PIYISSB[OUN)
FUILIOOU0O AABN S9IBIS POJIUN dY) pue AABN
UBIPU] OU) UOMIOQ JUSWOTUBIIY [BOIUYI],

‘(owweidord Anug
[BQO[D 9Yl) dANERNIU] Id[OARI] pajpadxyg
[euonjeurdyu] ue jo juowdo[oAadg oyl I1oj
S9JB)S POJIU) OY) JO AJINOIS PUB[QWOH
Jo juouwnjiedo@ ‘uonoolord Ioplog pue
swojisn) S pue BIPU] JO JUSWUIOAOLD)
‘SIEJY [BUI)XH JO ANSIUI[A OU} JO UOISIAIQ
BSIA pue j1odssed ‘Ie[nsuo) uoomioq

(NOJN) Surpuelsiopu) JO WNPUBIOWIAN

(18)

(»)

(ar)

€




Unstarred Questions 91

[11 August, 2016]

Written Answers to

910z “AInf 61-81 :A30[0Uyda],
pue 20UdI0S UO Q3NPIWWOY) JUIOf [IXIS

pue :910¢
‘AMf S1-¢1 :uoneradoo)) ooedg uo doyssrop

9102 “AINf $1-¢] :SUBOIN IUSUISIAU]
pue opei], uo dnoin) [9A9T YSIY [eIdje[ig Uiy

(1)

()

(M

JISIA oY) SuImo[[oy 910z ‘AInf Ul Py uadq

oaey s3unodw dn mof[oj SUIMO[[0 "9[(7 ‘dunf €7

uo [nodas e Sunoow Areud[d 38 HSN Jo diysioquiow

10J uoneordde s.epuy pojroddns A[Suors 0OIXIN

‘SOpIS OM} Q) Aq PISSNOSIP Sem SUOIR[AI [eIoYe[Iq

Jo mwed omuo oyl se usIA oanonpoid ' sem 3|

‘pousis sem

NON/uswaaISy ON "PouSis sem juowalelS JUIof vV (91Qg ‘Qunf §() OJIXIN

BOLIOWY JO S9JB)S Pojiu() Ay} JO asuojo
Jo juountedo oy pue BIPU] JO JUIUILIDAOL)
Q0u9Jo(q JO ANSIUIN U} UOOMIq JUSWITY

Jo wnpuerowd]y oueyoxyg sonsiSo|

pue (4] pousdis
u22q oSy spy 1) SAISO[OUYIQ] JOLLIRD) YeIoIy
FUILIOOU0D JUSWOAITY QFUBYOXY UONBULIOJU]
I0JSB]N| U} 0) BOLIOUWLY JO SRS Pajun oyl
Jo osuoyog Jo juounaedo oyl pue eIpUL

(1)



[RAJYA SABHA] Unstarred Questions

Written Answers to

92

‘(129S) uoneAouu] j00y SSeIH) U0 O (a1)
‘uoneAOUUl PuB A30[0UYI) ‘wstmoy, uo o (1)
‘00uQ10S st [[om se juowdo[oAop ainjoniiserjul
‘uowrdojoAap ooInosor uewny ‘Surssooord-oige oI
‘A310U9  “Q0UQJOp-UONBIOQR[[0D AJISUIUI JOy)Ny 0) pue spy ut uopeidood Jo owweizold () (9102 “AInf 60-L0)
POYNUIPI 9IdM SI0303S FUIMO[[OF dY) JISIA 9y} Sulmng “LO] uo NOW (M BOLJY UYMOS g
-anbiquiezopy woiy
sosind jo oseyoind 10J juowosrde wuol-3uo  (110)
‘'spjodg pue SIRIIY YIMOX
JO ploy oy3 ul onbiquIBZOJA JO JUSUILIDAOD)
pue ®IPU] JO JUSWUIIAOD) UQIMIdQ O )
"SIopeW PAje[al
pue s[esrwoyo Josinooid pue sooueisqns
Anoas pue ooudjop ordonoyoAsd ‘sgnip onooleu ur Juryoyjen
QUAUISIAUI PUB OpeI} ‘QIMnolide Se YONS Seale Ul JIOI[I JO UONUAAdId puB UOIONPAI PUBWIOP (910T “AInr L0)
JuowoSe3ud [e1de[lq Jo Suruadosp pajeiIor) HSIA Y, Snip uo anbiquezop pue BIpU] UIMIdQ O (M onbiqurezopy ‘L
‘pousis uonesqO
Jo wmpuelowoly ‘ssoooxd diysioquow uorjesiuesi) (ruung ODS)
uoneradoo)) rey3ueys Ay 1od se IOAOMOH JISIA ) (9107 ‘oun[ $7-€7)
— Sunmp poudis JuowdIIy/NON dyroads Anunod oN uelseqz) 9
1% € 4 !




Unstarred Questions 93

[11 August, 2016]

Written Answers to

"JSOIQJUI [emjnui JO Seare [[e ul uonelodood o0}
wnuawow ysayj & Jedw o) pue sonssi [eloje[nnuw
pue [euorsal ‘Teroje[rq uo uonerddood AJISudiul IOyl
0] MOIA B [JIM SeoIe mou 2I0[dxd pue uoIjeIoqe[jod

[e103e1q 91BIOSIAUII 0} JISIA oY} Sulnp padiSe sem i

‘A3o10uyo9}
uoneuojur pue Jururw ‘sasind o) sdoxo ur A[eroadso
armynouide ‘ofesn pue uoneiodxs sed ‘TejuowdoaAdp
[eInl 1OJ soLisnpul o[eds [[ews jo judwdo[oadp
‘S00INOSAI Idjem Se yons seare [enudjod opnpour o)

uone1adood uopeolq 0} JSIA Ay} SuLmnp pIdIse sem ]

‘splepuel§ BAUSY JO nheaing pue
splepuelS UBIpPU] JO NeaIng USAMIAq Open)
[emnw pue Sulreys osnIodxo ‘uonespiepue)s

Jo pre1y oyl ur uonerddoo) uo NONW
‘uoneradoo) 90ueJo WO MO

‘sprodssed onewordiq jo siopjoy

10J BSIA JO uondwoxs uo juowdISe [eIdje[ig

(VV1Q) ueweaIsy
Q0UBPIOAY UONBXEB] d[qno( PosSIAdY

Ieqizuey ul
wolsAs Ajddns 1ojem jo juoworordwr pue
uonejIqeyal 1oy uolu g6 $SN JOo DOT

‘IeqIzuey Je 9Nud)) Sululel] [BUOIBIOA JO
JuoWIYSI[qeISH 1O} BIPUJ JO JUSWIUISAOL) o) pue
BIUBZUB], JO JUOWIUIDAOD) AU} UIMIOQ MO

"SOLIIUNOD 0M) JY)
uoamiaq siopjoy yodssed [eroyj/onewordiq

10j juowooiSe IoATEM BSIA UO (O

‘SOIIUNOD 0M]} O} UIMIdq
juowdo[oAdp pue JUSWASEBUBW 90INOSAI

Io)em Jo ploy oy ur uonerodoo) uo O

(A1)
(1)

()

(Ar)

(1)

(1)

M

(9107 “AIf 11-01)

vAUOY 01

(910 “AInr 01-60)
BIUBZUR],

6



[RAJYA SABHA] Unstarred Questions

94  Written Answers to

‘eAudy ‘[payw] edLyV 1seq XHIVAIY]
K10308 SO[IX9], A9[[A YIY Jo opeiddn
10J BAUOY JO JUSWIUIOAOD) Y} 0) UOI[[IW
$6'6C $SN 10J JUAWRITY 1IPaI) JO oul]

‘eAuoy] ur [sHNS]
sosudiojug wWnIpoj\ pue [[BWS SNOLIBA JO
juowdooAdp 10 ‘eAuoy ‘poywry [ende)
gdr o (uoriu O¢ $SN JO dyouen ISIY)
UOH[IW G §S( 10 WAWNIFY JPAI) JO dur']

Juowageury
pue juowdojordg Ao1j0q SuISNOH [BUOLIBN

Jo proyy oyy ur uoneradoo)y uo NON

(11a)

(18)

(»)

€




Written Answers to [11 August, 2016] Unstarred Questions 95

Deterioration of Indo-Nepal relations

2819. SHRI D. P. TRIPATHI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the reasons for the deterioration of Indo-Nepal relations in the recent past; and

(b) the measures taken by Government to rectify the unfortunate fall-out in

Indo-Nepal relations?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) There is no deterioration of India’s ties with
Nepal. India’s age-old ties with Nepal are unique and special, characterized by an
open border based on shared history, geography, culture, close people-to-people ties,
mutual security and close economic linkages. Two-thirds of Nepal’s global trade is
with India and over 90% of Nepal’s third country import-export transit through India.
India is committed to further strengthen and expand India-Nepal cooperation through
regular bilateral exchanges and development assistance. Our bilateral mechanisms
covering the areas of defence and security, trade, power, water resources and border
management are meeting regularly besides the India—Nepal Joint Commission which
comprehensively reviews the entire gamut of bilateral relations. India continues to
extend all assistance in accordance with the aspirations of the people of Nepal, for

peace, stability and socio-economic development of the country.
Operation Sankat Mochan to rescue Indians in Sudan

2820. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether India recently carried out successfully its rescue operation code
named operation Sankat Mochan to evacuate a large number of Indians stranded at
Jubah in South Sudan where a civil war had erupted earlier killing more than 300

persons from various ethnic factions; and

(b) whether considering the urgency and complexity of the situation, India chose
to depute its Minister of State for External Affairs to personally supervise the rescue

operations, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Hostilities broke out between two warring factions in
South Sudan’s capital Juba on 07 July 2016, resulting in fatalities and disruption of
normal services of public utilities and movement. The Government of India, in order
to alleviate the difficulties faced by our nationals in South Sudan, launched Operation

Sankat Mochan under which 153 Indians and 2 citizens of Nepal were evacuated.
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(b) Yes, considering the urgency of the situation, Minister of State for External
Affairs Gen (Retd.) V. K. Singh led the team of Ministry of External Affairs officials
who went to Juba on-board Indian Air Force aircraft to bring back the Indian nationals
on 14-15 July, 2016.

Indian’s entry into SCO

2821. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that a long drawn process lies ahead for India to complete
its entry into the Shanghai Corporation Organisation (SCO);

(b) whether it is also a fact that India has sought fairly flexible multilateralism
in its extended neighbourhood; and

(c) whether it is also a fact that India has signed a base document which is
called the Memorandum of Obligations, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) As per membership process put in place by SCO, countries
aspiring to become members of SCO need to conclude with SCO a Memorandum
of Obligations (MoO). India signed such MoO with SCO on 24 June, 2016. The
MoO inter alia details obligations of India towards acceding to 35 (thirty-five) SCO
documents/agreements as per timeline also indicated in MoO, spanning from November,
2016 till April, 2017.

(b) India pursues a relationship of friendliness and cooperation with all countries
in the world, including its immediate and extended neighbourhood. These relations
are developed on a bilateral basis as well as through existing regional mechanisms
in our extended neighbourhood such as ASEAN, ARF, EAS, GCC and SCO.

(¢) India signed the Memorandum of Obligations with the Shanghai Cooperation
Organisation on June 24, 2016, at Tashkent, Uzbekistan.

States selected under “Housing for All” scheme

12822. SHRI NARENDRA BUDANIA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether some States have been selected under “Housing in All” scheme, if

so, the details thereof;

(b) the number of houses to be constructed, State-wise and the marks in which

the States and the cities or towns therein have been selected;

+ Original notice of the question was received in Hindi.
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(¢) whether Government proposes to implement this scheme in all the cities and

towns of the country, if so, by when and if not, the reasons therefor; and

(d) whether Government proposes to implement this scheme in the rural areas

also, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (c) As on 08.08.2016,
34 States have signed Memorandum of Agreement (MoA) with the Ministry for
participating in the Pradhan Mantri Awas Yojana (Urban) (PMAY[U]) Mission. Under
the PMAY (U) Scheme guidelines, all statutory towns as per Census 2011 and towns
notified subsequently are eligible for coverage under the Mission. States/UTs also
have flexibility to include in the Mission, the Planning area as notified with respect

to the Statutory Town and which surrounds the concerned municipal area.

On receipt of proposals from the participating States, 2893 Cities have been
approved in 32 States for inclusion under the Mission. A total of 1,147 projects for
construction of 8,54,386 houses of Economically Weaker Section (EWS) Category in

825 Cities have been accepted for Central Assistance under the Mission.

State-wise details of EWS houses to be constructed out of 1,147 projects accepted
for Central assistance under the Pradhan Mantri Awas Yojana (Urban) Mission are

given in the Statement (See below).

(d) Ministry of Rural Development (MoRD) has the mandate to implement
housing schemes in the rural area. MoRD has launched Pradhan Mantri Awas Yojana

(Gramin) for providing houses in rural areas.
Statement

State/UT-wise details of cities included in Mission and projects proposals including
number of houses to be constructed under PMAY (Urban)

[as on 5th August 2016]

® in crore)

Sl.  Name of the State/ Cities Project Central Central Dwelling
No. UT included Proposal Assistance  Assistance Units
in Considered involved Released involved
mission (EWS)
1 2 3 4 5 6 7
1. Andaman and Nicobar 1 - - - -

Islands (UT)
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1 2 3 4 5 6 7

2. Andhra Pradesh 80 110 2,897.21 334.95 1,93,147
3. Arunanchal Pradesh 29 - - - -
4.  Assam 88 - - - -
5. Bihar 140 142 775.35 181.30 51,690
6.  Chandigarh (UT) - - - - -
7. Chhattisgarh 36 26 300.41 76.02 20,027
8. Dadra and Nagar 1 - - - -

Haveli (UT)
9.  Daman and Diu (UT) 2 - - - -
10.  Delhi (UT)* - - - - -

11.  Goa - - - - -
12.  Gujarat 171 107 1,121.19 341.45 84,821
13.  Haryana 9 - - - -
14. Himachal Pradesh 54 17 28.71 6.46 1,914
15. Jammu and Kashmir 25 4 10.25 1.34 683
16.  Jharkhand 38 38 303.59 121.43 20,239
17. Karnataka 214 21 247.83 99.13 16,522
18. Kerala 36 14 131.36 - 9,299

19. Lakshadweep (UT)* - - - - -

20. Madhya Pradesh 150 45 644.12 25222 43,393
21. Mabharashtra 142 32 1,606.33 - 1,07,874
22.  Manipur 28 - - - -
23.  Meghalaya 10 - - - -
24.  Mizoram 23 8 154.29 8.18 10,286
25. Nagaland 23 - - - -
26. Odisha 112 47 500.87 33.29 35,391
27.  Puducherry (UT) 6 - - - -
28.  Punjab 163 1 12.80 - 1,280
29. Rajasthan 183 23 184.61 73.84 12,307
30. Sikkim 8 - - - -
31. Tamil Nadu 191 219 667.49 181.35 44,499

32. Telangana 68 144 1,207.22 398.66 80,481
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1 2 3 4 5 6 7
33. Tripura 20 20 643.44 - 42,896
34. Uttar Pradesh 628 - - - -
35. Uttarakhand 89 21 41.36 13.76 2,757
36. West Bengal 125 108 1,123.20 282.30 74,880

Granp ToTAL 2,893 1,147 12,601.57 2,405.69 8,54,386

Note: Including proposal in the agenda for 10th CSMC.
*MoA not signed.

Social Rental Housing Scheme in urban areas for migrants

2823. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government proposes to provide rental housing in urban areas for

migrants under Social Rental Housing Scheme; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) At present, the
Ministry of Housing and Urban Poverty Alleviation does not have a scheme for
providing rental housing in urban areas for migrants. However, the Ministry Housing
and Urban Poverty Alleviation has drafted a National Urban Rental Housing Policy
(NURHP), 2016 with a vision ‘to create a vibrant, sustainable and inclusive rental
housing market in India’. The Draft Policy conceives creation of adequate rental
housing stock by promoting Social Rental Housing (SRH), with direct or indirect
support from Government (State/UTs), with special focus on affordability of vulnerable
groups and urban poor (Economical Weaker Sections and Lower Income Group as

defined by Government of India from time to time).
Percentage of residents living in rented houses

2824. SHRI DEREK O’BRIEN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the percentage of residents in urban areas of this country who live in rented

housing, year-wise and State-wise since 2012;

(b) whether a Government Task Force for Rental Housing 2013 recommended
the inclusion of rental housing with Central Assistance Pradhan Mantri Awas Yojana
(PMAY);
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(c) the reasons why provisions of rental housing were left out of PMAY; and

(d) the details of the steps taken, if any, by Government to ensure provision of

affordable rental housing, especially for those who cannot afford to purchase homes?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) As per Census 2011 data,
the percentage of residents in urban India who live in rental housing is given in the

Statement (See below).

(b) and (c) The Task Force on Rental Housing, 2013 has not recommended the
inclusion of rental housing with Central assistance in the Pradhan Mantri Awas Yojana
launched in 2015. Rental Housing is not a part of the PMAY scheme.

(d) The Ministry of Housing and Urban Poverty Alleviation (MoHUPA) has
however, drafted a National Urban Rental Housing Policy (NURHP), 2016 with
a vision ‘to create a vibrant, sustainable and inclusive rental housing market in
India’. The Policy seeks to promote rental housing stock in urban areas under the
component of Social Rental Housing (SRH), with direct support from Central and
State Governments, with special focus on affordability of vulnerable groups and
urban poor (Economically Weaker Sections and Lower Income Group as defined by
Government of India from time to time). The Policy also intends to promote rental

housing as an interim measure for aspirational home buyers.
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Houses for people with low income in Rajasthan

12825. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) the number of houses proposed to be built for people with low income in

Rajasthan;

(b) whether such a plan for every district is under consideration of the Government;

and
(c) if so, by when it would be approved?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (¢) The land and
colonization are State subjects. The Central Government through its schemes assists
State/UT/Local Governments in facilitating housing for the urban poor including slum
dwellers. To achieve this goal, Government of India had implemented the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) with two components viz. Basic
Services to the Urban Poor (BSUP) and Integrated Housing and Slum Development
Programme (IHSDP). Mission duration was 7 years from 2005-06 which has been
extended upto March, 2017 for completion of projects sanctioned upto March, 2012.

Government also implemented Rajiv Awas Yojana (RAY) for providing houses
along with basic civic and social infrastructure for slum dwellers and urban poor.
Rajiv Awas Yojana has been discontinued and liabilities against 183 ongoing RAY
Projects have been subsumed in Pradhan Mantri Awas Yojana-Housing for All (Urban)
Mission [PMAY-HFA (U)].

In pursuance of the Government’s vision of facilitating housing to all by 2022,
the Government has launched “Pradhan Mantri Awas Yojana-Housing for All (Urban)”
Mission on 25.6.2015. The Mission aims to provide assistance to States/UTs in
addressing the housing requirement of the slum dwellers and urban poor through

following four verticals:

(1) “In situ” Slum Redevelopment through private participation using land as

resource;
(i) Credit Linked Subsidy Scheme (CLSS);
(iii) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction or enhancement.

Details of houses approved/accepted for Central Assistance to the State of Rajasthan

+ Original notice of the question was received in Hindi.
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under INNURM, RAY and PMAY-HFA (U) Mission, which are at various stages of

construction, are as under:

Sl.  Scheme Component No. of Houses
No. involved
1. Pradhan Mantri Awas Affordable Housing in 12,307

Yojana (PMAY) Partnership (AHP)
Credit Linked Subsidy 461
Scheme (CLSS)
2. Jawaharlal Nehru National Integrated Housing and Slum 9,600
Urban Renewal Mission Development Programme
(JnNURM) (IHSDP)
3. Rajiv Awas Yojana (RAY) 7,848
TotaL 30,216

Shelters for workers and poor people in cities

12826. DR. SATYANARAYAN JATIA: Will the Minister of HOUSING AND
URBAN PROVERTY ALLEVIATION be pleased to state:

(a) the measures taken to provide livable shelter for winter, summer and rainy
season to workers and poor people, who come to cities in search of employment

and settle there, in proportion to their number; and

(b) the number of such workers and poor people who do not have houses to
live in the capital of the country as well as the capitals of States with reference to
above and arrangements made to provide them shelter till houses are not built for
them?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) It is the primary
responsibility of the State Governments to provide shelter for the urban homeless
population. In order to complement and supplement the efforts of the States/UTs
Governments, the Ministry of Housing and Urban Poverty Alleviation is implementing
a Scheme namely ‘Shelter for Urban Homeless (SUH)’ as one of the components
of Deendayal Antyodaya Yojana-National Urban Livelihoods Mission (DAY-NULM)
through respective States/UTs. SUH focuses on providing permanent shelters along
with basic facilities to the urban homeless including workers and poor people who

come to cities in search of employment and other purposes. The operation and

+ Original notice of the question was received in Hindi.
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maintenance of these shelters is entrusted to Urban Local Bodies or other agencies
identified by them. Ministry of Housing and Urban Poverty Alleviation does not
maintain city-wise details regarding number of workers and poor people living
in these shelters. However, the Census of India 2011, had enumerated 9,38,348

homeless persons in urban areas.
Shelters for urban homeless under NULM

2827. SHRI DEREK O’BRIEN: Will the Minister of HOUSING AND URBAN
PROVERTY ALLEVIATION be pleased to state:

(a) the number of shelters for urban homeless set up under the National Urban
Livelihoods Mission (NULM), State-wise;

(b) the number of those shelters that provide amenities including water and

electricity;

(¢) the amount of funds disbursed by Government for the construction of these

shelters; and

(d) the number of urban homeless people who availed of these shelters, State-

wise and year-wise since 20127

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) The number of
shelters sanctioned under Shelter for Urban Homeless (SUH) component of Deendayal
Antyodaya Yojana-National Urban Livelihoods Mission (DAY-NULM) is 815 comprising
Andhra Pradesh-47; Bihar-48; Chhattisgarh-11; Gujarat-10; Himachal Pradesh-7;
Jharkhand-35; Jammu and Kashmir-2; Karnataka-40; Kerala-14; Maharashtra-29;
Madhya Pradesh-133; Mizoram-35; Odisha-26; Punjab-16; Rajasthan-87; Tamil Nadu-
95; Telangana-43; Tripura-5; Uttarakhand-10; Uttar Pradesh-72 and West Bengal-50.
The guidelines of SUH provide for all weather permanent shelters equipped with

basic amenities including water and lighting.

(c) Consolidated Funds are released to the States/UTs for all seven component
of DAY-NULM including SUH. In accordance with the provision of operational
guidelines, the States/UTs may apportion appropriate amount for each component of

DAY-NULM taking into account the actual requirement.

(d) The operations and maintenance of these shelters is entrusted to Urban Local
Bodies or other agencies identified by them. Ministry of Housing and Urban Poverty
Alleviation does not maintain details regarding urban homeless people who availed

of these shelters.
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Estimated shortage of urban houses

2828. DR. KANWAR DEEP SINGH: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Technical Group on Urban Housing Shortage (TG-12) has estimated

shortage of 18.78 million urban houses in India;
(b) whether this figure has increased as on date; and

(c) if so, how it is proposed to meet this shortfall in view of Housing for all
by 20227

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERIJIT SINGH): (a) to (c) The Ministry of
Housing and Urban Poverty Alleviation constituted a Technical Group (TG-12) on
estimation of urban housing shortage in the country for the Twelfth Five Year Plan
(2012-17). As per the report of the Committee, the total housing shortage estimated
at the beginning of Twelfth plan Period ie. in 2012, was 18.78 million.

The Government has launched “Pradhan Mantri Awas Yojana (Urban) [PMAY(U)]”
Mission on 25.6.2015 with the aim to provide assistance to States/UTs in addressing

the housing requirement of the urban poor through following four verticals:

(1) “In situ” Slum Redevelopment through private participation using land as

resource;
(i1) Credit Linked Subsidy Scheme (CLSS);
(iii) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction or enhancement.

Under the PMAY(U) Mission, States/UTs are to undertake demand survey for
assessing actual demand of housing. Overall housing requirement under the Mission

will, therefore, emerge after demand assessment by all States/UTs.

Target for creation of housing and infrastructural facilities

in cities of Haryana

2829. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:
KUMARI SELJA:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:
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(a) whether Government has achieved the target for creation of housing and
infrastructural facilities under provisioning of Basic Services to Urban Poor (BSUP)
and Integrated Housing and Slum Development Programme (IHSDP) all over the

country and particularly in Haryana;
(b) if so, whether any assessment has been made of this Programme; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) Under Basic Services
to Urban Poor (BSUP) and Integrated Housing and Slum Development Programme
(IHSDP) components of Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
Central Government has been assisting State/UT Governments for providing housing
and basic infrastructural facilities to urban poor and slum dwellers in the country
including Haryana. As against 12,44,913 Dwelling Units (DUs) sanctioned under
JNNURM, 10,32,819 DUs have been completed of which §8,48,307 DUs have been
occupied by beneficiaries, and 2,12,094 DUs are at different stages of construction.
In Haryana, out of 13,223 sanctioned DUs, 12,753 DUs have been completed of
which 10,088 DUs have been occupied by beneficiaries, and 470 DUs are at different

stages of construction.

(b) and (c) The Ministry reviews at regular intervals the progress in JNNURM
Projects along with the basic infrastructural facilities connected with the projects,
in meetings at the level of Secretary (HUPA) and through monthly/quarterly review
reports submitted by the States/UTs. Through these reviews, States/UTs have been
advised to complete the ongoing projects including the connected basic infrastructure

expeditiously and ensure 100% occupancy of the houses by the selected beneficiaries.
Programme for training teachers of engineering colleges

2830. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Indian Institutes of Technology (IITs) have undertaken
Quality Improvement Programme and Technical Education Quality Improvement

Programme to train teachers of engineering colleges, if so, the details thereof;

(b) whether any teachers from engineering colleges of Andhra Pradesh and
Telangana have been trained by IITs under the above or any other programme, if

yes, the details thereof; and

(c) to what extent the above training helps in improving the quality of teaching
in engineering colleges and research?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. Under the
Technical Education Quality Improvement Programme Phase-II (TEQIP-II) IITs have

taken up Pedagogical training of the faculty of the engineering colleges.

(b) Yes, Sir. A total of 363 faculty members from 26 institutions in Andhra
Pradesh and Telangana have been trained under this project so far as per the details

are given in the Statement (See below).

(c) Some of the benefits accrued by the training programmes at IITs as given
in feedback form of the participants are as below:

e Overall improvement in Teaching and Learning methodologies

e Enhancement of competencies in their own domains

e Focus on R&D and Innovation increase in Publications in Refereed Journals,

Patents etc.

e Better Knowledge transfer to the Post Graduate and Under Graduate students,

Research scholars
e (atalysed the development of Curriculum that suits the industry needs
e Improvement of the laboratories

e Encouraged personality development of the participants.
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Funds for vocational training in Madhya Pradesh

12831. SHRI DIGVIJAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether only one thousand seats are sanctioned in the vocational training
centres in the State of Madhya Pradesh;

(b) whether ¥ 30000/- is released to each trainee thus amounting to I 300.00

lakhs each year;

(c) whether no fund has been received from the Ministry for the last three years;

and

(d) by when the fund of ¥ 869.91 lakh would be released by Government to
State Government of Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (d) No, Sir. University
Grants Commission (UGC) is implementing three Schemes namely Community
Colleges, B.Voc Degree Programme, and Deen Dayal Upadhyay Kaushal Kendras
for skill development based vocational courses offering Certificate/Diploma/Advance
Diploma/B.Voc./M.Voc. and Research level programmes with multiple exit and entry
option enabling the upward mobility of the students. The detail of institutions approved
under three schemes in the State of Madhya Pradesh is in the Statement (See below).

UGC has approved 400 seats in those 7 institutions which have responded to
offer vocational programmes under the Schemes. A total of I 1032.00 lakh has been
allocated and ¥ 652.00 lakh has been released under the three schemes of UGC in
the State of Madhya Pradesh.

Statement

Details of institutions approved under various schemes in Madhya Pradesh

SI. Name of the Institutions Courses Allocation  Intake
No. ® in lakh)
1 2 3 4 5

Community Colleges

1. Dr. Hari Singh Gour Diploma in Mushroom 40.48 50
Vishwavidyalay, Sagar, Cultivation and
Madhya Pradesh Processing

+ Original notice of the question was received in Hindi.
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2 3 4 5
Jiwaji University, Gwalior Diploma in Printing 28.65 50
“Community Centre” Technology
Vidya Vihar, City Centre,
Gwalior-474011
Rani Durgavati Diploma (Renewable 62.48 50
Vishwavidyalaya, Energy)
Saraswati Vihar, Pachpedi,
Jabalpur-482001,
Madhya Pradesh
Shaskiye Kanya Diploma in Readymade 25.65 50
Mahavidyalaya, Dusehra Garments
Maidan, Bandhari Road,
Badwani-451551 Madhya
Pradesh
B.Voc. Degree Institutions
Rani Durgawati 1. Building Technology
Vishwavidyalaya, Jabalpur > Para Medical and 170.00 100
Healthcare
DDU Kaushal Kendras
Devi Ahilya 1. Handicraft \
Vishwavidyalaya, Indore 2 Nutrition and
Dietetics > 370.00 30
each
3. Landscape Design
4. Interior Design J
Mahatma Gandhi 1. Food Processing \
Chitrakoot Gromodaya and Value Addition
Vishwavidyalaya, Chitrakoot, 2. Agricultural
Satna Operation and
Management 335.00 50
' each

3. Renewable Energy

4. Retail Management
and IT

5. Building Technology }
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Schemes for education in Madrasas

2832. SHRI HUSAIN DALWAIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of various schemes for providing education in Madrasas;
(b) how many students have been benefited from the scheme since its inception;

(c) the details of targets fixed and achievements made during last three years;

and
(d) the steps taken to make the schemes more effective?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Centrally Sponsored
Scheme for Providing Quality Education to Madarsas (SPQEM) is being implemented
through the State and UT Governments. Under the Scheme, financial assistance is
provided to traditional institutions like Madarsas and Maktabs to introduce modern
education in subjects such as Science, Mathematics, Social Studies, Hindi and English
in their curriculum through support for teachers, books, teaching learning materials
and computer labs. The Scheme aims at providing the students education comparable

with national standards.
(b) Data on number of students is not maintained Centrally in the Ministry.

(c) The SPQEM is a demand driven Scheme and depends on the viable proposals
from the State Governments. There are as such no targets fixed for the year since
the scheme is voluntary. Details of the amount released and number of Madarsas

and teachers covered in last three years are given in the Statement (See below).

(d) A number of steps have been taken during 2015-16 to spread awareness about
the guidelines of SPQEM amongst all the States. A National Workshop was held
on 09.10.2015 to disseminate information amongst the stakeholders. The Department
also held two meetings with the State Governments on 22.12.2015 and 29.02.2016 to
sensitize the States on how to send viable proposals as per norms so as to ensure
that maximum benefits are availed of. Due to the concerted efforts made in this
direction, the Department was able to incur expenditure of ¥ 29410.28 lakhs during
2015-16, which is the highest since the inception of the Scheme of SPQEM.
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Shortage of specialist teachers in Karnataka and Madhya Pradesh

2833. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Centre-sponsored study on the demand and
supply of teachers suggests that Karnataka and Madhya Pradesh are facing severe
shortage of subject specialist teachers for secondary schools in the States;

(b) if so, the percentage of shortage in these States; and

(c) the reasons for shortage of teachers and recommendations to ensure availability
of subject specialist teachers and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Under Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), a Centrally Sponsored Scheme, a study
on “Teacher demand and supply in secondary schools” in Karnataka and Madhya
Pradesh has been conducted. The study has indicated inter alia, that in the State
of Karnataka only 5.3 per cent of all secondary schools have all five core subject
teachers. However, more than 70 per cent of the schools have at least two language
teachers, at least one Maths teacher and/or at least one Science teacher. Also less
than half of the schools have at least one Social Studies teacher. Further, in the State
of Madhya Pradesh, less than two per cent of the schools meet the RMSA norm of
five subject specialist teachers, but around 60 per cent of the schools are equipped
with at least one Social Studies teacher, at least one Science teacher or at least one
Maths teacher and 43 per cent of schools have at least two language teachers and
23 per cent have three language teachers.

(c) The reasons for shortage of subject specialist teachers as per the study are
lack of effective teacher deployment, non-sanctioning of posts and small school size
which affects teacher distribution across schools. The recommendations of the study
include better teacher recruitment and deployment policy, better planning to ensure
demand and supply synchronization, strategic planning for meeting demand of teachers
in tribal areas, clustering of small schools, sanctioning of posts, reservation of seats
in colleges of education based on subject teacher demand, maintenance of data base
of teachers with subject specialization etc.

Assessment of performance of Government and aided schools

2834. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the procedure adopted by Government to assess the performance of Government
schools and Government aided schools;
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(b) whether the performance of the schools have any bearing on the performance

of the teacher and the principal of the respective schools; and

(¢) whether Government forwarded any suggestion to the Education Departments

of the State Governments for improving the quality of teaching for better results?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The National Programme on
School Standard and Evaluation (NPSSE), known as Shaala-Siddhi, has been developed
by National University of Educational Planning and Administration (NUEPA) to facilitate
comprehensive self and external evaluation of all schools in a continuous manner. The
details of the programme are available on the web-portal (www.nuepa.org/sse). Further,
National Council of Educational Research and Training (NCERT) conducts National
Achievement Surveys (NAS) for classes 3, 5, 8 and 10 to assess the performance
of students on identified subjects. The reports of the National Achievement Surveys

are available on www.mhrd.gov.in and www.ncert.nic.in.
(b) Yes, Sir.

(¢) The Central Government emphasizes the need of improving the quality of
teaching in schools for better results through various fora including Central Advisory
Board of Education (CABE) meetings, meetings of State Education Secretaries, Joint
Review Meetings, etc. The Centrally Sponsored Schemes of Sarva Shiksha Abhiyan
and Rashtriya Madhyamik Shiksha Abhiyan have component of in-service training of
teachers for improving the quality of teaching.

Implementation of no detention policy

+2835. SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to scrap the "No Detention Policy", if so, by

when;

(b) the number of State Governments that have recommended scrapping of "No

Detention Policy"; and

(¢) whether Government has taken any steps to bring uniformity in curriculum

of all the education boards of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) There is no such
immediate proposal to scrap the No Detention Policy as enunciated in Section 16
of the Right of Children to Free and Compulsory Education (RTE) Act, 2009. The

+ Original notice of the question was received in Hindi.
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Central Government has invited comments and views of all State Governments and
UT Administrations on the policy as per the decision taken in the 63rd meeting of
the Central Advisory Board of Education (CABE) held on 19th August, 2015. 23
States/UTs have so far shared their views on the No Detention Policy, out of which
18 States/UTs have suggested changes/alteration in the existing policy.

(¢) The National Curriculum Framework (NCF-2005) developed by National
Council of Educational Research and Training (NCERT) sets the guidelines and
direction for the development of syllabi and text books all stages of school education.
As a follow up to the NCF, curriculum, syllabi, text-books and other supplementary
material are developed by NCERT. State Council of Educational Research and
Training (SCERTs) and State Education Boards either adapt NCERT’s model syllabi
and textbooks or develop their own syllabi and textbooks in consonance with NCF.
Multiplicity of curricula and educational resources are desirable as uniform syllabus

across nation does not take into account the local context, culture and language.
Status of Central University to Vikramshila University

+2836. SHRI PREM CHAND GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has accorded approval for giving of Central University

Status to the Vikramshila University; and

(b) if so, the salient features of this action plan and the provision of amount

to be spent for this purpose, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The Prime
Minister announced a package for Bihar on 18.08.2015 which includes establishment
of a Central University near Bhagalpur at the historic site of Vikramshila University.
The State Government has been requested to provide about 500 acres of land, free
of cost, for establishment of the new Central University. There is provision of I 500

crore for establishment of this University.
Malpractices in distance education system

2837. SHRI AMAR SHANKAR SABLE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering to constitute any agency or formulate
any law to keep a watch on the distance education system and institutes as well as

to prevent their uncontrolled spread;

+ Original notice of the question was received in Hindi.
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(b) whether the complaints of misleading the students, cheating and conducting
courses without approval are increasing in the higher education being imparted through

the distance education during the last three years; and
(c) if so, the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) As of now, the University
Grants Commission (UGC) is monitoring and regulating the distance education in

higher education system in the country.

(b) and (c) As per the information furnished by the UGC, it has not allowed
universities/institutions to offer any distance education programme without prior
approval of the Commission. As on 04.04.2016, there are 125 universities/institutions
duly approved by the UGC to offer programmes/courses through Open and Distance
Learning (ODL) mode in the country. Further, UGC has been periodically writing letters
including Public Notices on its website and through print media to all universities/
institutions that they need to have prior approval of the UGC for running their ODL

programmes.
Proper hygienic toilets for girl students

2838. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools in the capital city of the country which are exclusively

for girl students;

(b) how many of them have provision for proper hygienic toilets for the students

and the teachers; and

(c) the ratio of toilets per student and what is the ratio of toilets per safai

karamcharis for cleaning them?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Government of NCT
of Delhi has informed that there are 1070 schools exclusively for girls in Delhi, and

that all these girl schools have hygienic toilets for students and teachers.

(¢) As per U-DISE 2015-16 data, the ratio of students to toilet is 100:1. It has
further been informed by the Government of NCT of Delhi that the ratio of students
per toilet in the girls schools of Delhi Government is 66:1. The ratio of toilets per
safai karamchari in the girls schools of Delhi Government, on an average, is 6:1,

the data for private schools in this regard is not available.
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Drop-out students after primary and secondary level

2839. SHRI T. K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of drop-out students after primary level and secondary level in
the years 2013-14, 2014-15 and 2015-16 respectively, State-wise;

(b) the reasons for such huge number of drop-out students; and

(c) the steps being taken by Government to reduce the number of drop-out

students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) As per Unified District
Information System for Education (U-DISE) maintained by National University of
Education Planning and Administration (NUEPA), State-wise, details of average
annual drop-out rates of students at primary and secondary levels during 2013-14 and

2014-15 are given in the Statement (See below).

(b) The reasons of dropping out/discontinuance, inter alia, include lack of
availability of schools in the neighbourhood, lack of adequate infrastructural facilities
like drinking water and toilets etc., poverty and financial constraints, migration of

families and children engaged in household work.

(¢) The Central Government is implementing several schemes in collaboration with
State Governments to ensure educational development. The Sarva Shiksha Abhiyan
(SSA) Programme provides a number of incentives to encourage enrolment and retention
and to reduce dropout of children in schools. These include enhancing access to primary,
upper primary and secondary schools, strengthening school infrastructure like school
building, additional classrooms, toilets, drinking water facilities etc., improving the
Pupil-Teacher Ratio (PTR) as well as strategies for gender positive textbooks, gender
sensitization of teachers and educational administrators. In addition, 3602 Kasturba
Gandhi Balika Vidyalayas or residential schools for girls belonging predominantly to
the SC, ST, OBC and minorities at upper primary level in educationally backward
blocks of the country have been set up. The Mid Day Meal Scheme is also being
implemented with a view to enhance enrolment and retention of children in schools.
Further, the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) which has been launched
for universal access to secondary education, aims at removing gender and socio-

economic disparities in access to education.
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State-wise details of Drop-out students after primary and secondary level

(Yoage)

State/UT Primary Level Secondary Level

2013-14 2014-15 2013-14 2014-15

1 2 3 4 5

Andaman and Nicobar Islands 0.68 1.21 5.56 7.20
Andhra Pradesh 3.18 4.35 12.72 12.65
Arunachal Pradesh 15.16 10.89 12.93 14.49
Assam 6.24 7.44 26.77 30.43
Bihar - 2.09 30.14 25.33
Chandigarh - - - -
Chhattisgarh 4.14 1.42 14.86 23.41
Dadra and Nagar Haveli - 1.57 24.41 28.59
Daman and Diu - 0.85 11.52 19.86
Delhi - - 5.32 8.90
Goa - 0.20 7.96 9.58
Gujarat 0.74 0.76 13.55 21.61
Haryana 1.29 0.41 8.98 12.51
Himachal Pradesh 0.45 0.46 8.37 9.09
Jammu and Kashmir 6.30 5.46 17.33 15.36
Jharkhand 7.21 6.41 18.50 23.15
Karnataka 297 232 39.92 27.57
Kerala - - 9.45 14.46
Lakshadweep 2.50 - 7.68 8.03
Madhya Pradesh 6.11 10.14 13.63 26.47
Mabharashtra 0.97 0.55 16.20 14.47
Manipur 9.86 18.00 9.75 13.81
Meghalaya 10.14 10.34 26.03 24.75
Mizoram 24.11 12.96 21.42 18.70
Nagaland 7.07 19.41 26.51 35.11
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1 2 3 4 5
Odisha 3.56 2.94 49.86 49.48
Puducherry 0.34 0.66 15.21 14.24
Punjab 1.99 1.29 9.80 8.83
Rajasthan 7.97 8.39 13.65 18.77
Sikkim 3.60 4.57 9.23 12.89
Tamil Nadu 4.06 0.46 10.20 12.20
Telangana - 5.81 - 17.43
Tripura 222 3.58 25.50 25.09
Uttar Pradesh 10.28 7.08 - 7.30
Uttarakhand 1.16 3.07 9.68 8.70
West Bengal 6.30 291 17.30 18.34
ALL INDIA 4.67 4.34 14.54 17.86

Allotment of land for Jawahar Navodaya Vidyalaya in Goa

2840. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the land allotted to Jawahar Navodaya Vidyalaya
(JNV) in Valpoi in North-Goa is involved in legal tangle;
p g g

(b) how much land was allotted to JNV, notification/circular issued for the purpose
and the date thereof;

(c) the issues involved in the allotment of land;

(d) whether Government proposes to have any amicable settlement with respect
to the land; and

(e) what efforts have been made in this regard and result of any talks held with

respect to the same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir.

(b) The Revenue Department, Government of Goa, vide letter dated 14.9.1989,
had allotted 1,17,950 square metres of land for Jawahar Navodaya Vidyalaya (JNV),
Valpoi, North Goa.
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(¢) In the year 1996, a legal suit was filed in the District Court, Goa by some
private persons over the ownership of the land and for removal of buildings and
structures constructed upon it. The case was decided in favour of the applicants in
the year 2005. Subsequently, the Principal, JNV, Valpoi, filed a Civil Application in
the Hon’ble High Court of Bombay, Panjim Bench, Goa. The Hon’ble Court granted
a stay on the directions of the District Court subject to the condition of maintaining
the status quo in the area and not to induct any third party there. The matter is

presently sub-judice.

(d) and (e) As per the Scheme of Navodaya Vidyalayas, the land for permanent
school building is provided free of cost by the State Government. The land for the
JNV building at Valpoi was provided by the State Government of Goa and the school

buildings were constructed thereon.
Upgradation of Navodaya Vidyalaya upto graduation level

2841. SHRI B. K. HARIPRASAD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has any proposal to upgrade the Navodaya Vidyalayas

up to Graduation level, if so, the details thereof, if not, the reasons therefor; and

(b) the details about the academic performance of students along with their

employability ratio for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Jawahar Navodaya
Vidyalayas (JNVs) are set up to provide quality modern education from Classes VI
to XII to the talented children predominantly from rural areas. There is currently no

proposal to upgrade the JNVs beyond Class XII.

(b) The academic performance (pass percentage) of students of JNVs during the

last three years is as under:

Class 2013-14 2014-15 2015-16
Class X 99.80 99.72 98.83
Class XII 97.67 96.91 96.70

Since the JNVs are only upto Class XII, the data regarding the employability
ratio of the students is not maintained by Navodaya Vidyalaya Samiti. The students

of INVs pursue higher studies and many join various professional courses.
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+2842. SHRI NARESH AGRAWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has allowed one and all to study in

all the Government schools under Vidyanjali Yojana;

(b) if so, the criteria to determine whether teacher fulfils the eligibility conditons

or not; and
(c) if not, the real objective of Vidyanjali Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (¢) ‘Vidyanjali’, a School
Volunteer Programme was launched in June, 2016 by Central Government to involve
people from Indian Diaspora, retired teachers, retired Government officials including
retired defence personnel, retired professionals and women who are home makers
having graduation degree to strengthen implementation of co-scholastic activities in
Government schools.

Volunteers under the programme will offer their services to Government schools
through an online portal developed by MyGov.in. The Volunteers will conduct one
or more co-scholastic activities with children such as reading to children; helping
children with creative writing; public speaking; play acting and preparing story books.
Volunteers under the programme will not be involved in academic teaching as Right
of Children to Free and Compulsory Education (RTE) Act, 2009 mandates that only
suitably qualified persons are eligible to teach in schools.

Buxar Kendriya Vidyalaya functioning without its own building

12843. SHRI BASHISTHA NARAIN SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Kendriya Vidyalayas in Bihar not having their own building;

(b) whether it is a fact that Kendriya Vidyalaya at Buxar, having no building
of its own is being run in the premises of another Vidyalaya;

(c) the impediments being faced in providing building for the Vidyalaya; and
(d) the details of efforts being made to remove those impediments?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) 22 Kendriya Vidyalayas

+ Original notice of the question was received in Hindi.
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(KVs) in Bihar do not have their own buildings, and are running in temporary

accommodation provided by Sponsoring Authorities.
(b) Yes, Sir.

(¢) KV Buxar was started in the year 2003-04 with the sponsorship of State
Government of Bihar. The Vidyalaya was started in temporary accommodation provided
by State Government with an assurance to provide land free of cost as per Kendriya
Vidyalaya Sangathan (KVS) norms for construction of permanent school building. However,

the land as per the KVS norms has not been provided by the State Government so far.

(d) The matter relating to transfer of land for KV Buxar and other KVs of
Bihar was taken up with State Government of Bihar from time to time by KVS as
well as by this Ministry. The latest communication on the issue from this Ministry
is a letter dated 25.5.2016 from the Secretary, Department of School Education and
Literacy to the Chief Secretary, Government of Bihar.

Jawahar Navodaya Vidyalayas in Gujarat and Rajasthan

12844. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the objectives of establishing Jawahar Navodaya Vidyalayas in the country;
(b) the details of such operational Vidyalayas currently, State-wise;

(c) the extent to which the objectives of establishing Navodaya Vidyalayas have

been achieved; and

(d) whether there is any plan for opening such Vidyalayas in the country, particularly

in Gujarat and Rajasthan, if so, the details thereof, State-wise including the location?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Jawahar Navodaya Vidyalayas
(JNVs) are set up with the objective of providing good quality modern education
to the talented children, predominantly from the rural areas without regard to their

family’s socio-economic condition.

(b) Details showing the State/UT-wise details of the functional JNVs in the

country at present are given in the Statement (See below).

(c) The students of INVs are excelling in various fields like engineering, medical
science, armed forces, civil services etc. at par with the best of the talent from the

country.

+ Original notice of the question was received in Hindi.
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(d) The Navodaya Vidyalaya Scheme provides for opening of one Navodaya

Vidyalaya in each district of the country. Opening of new JNVs is a continuous

process which depends on the willingness of the concerned State Government in

making available requisite land free of cost for construction of school buildings

and rent free temporary accommodation to start the Vidyalaya. Actual sanction and

opening of new JNV depends on the availability of funds and approval by Competent
Authority. As on date, JNVs have been set up in 23 districts in the State of Gujarat
and in 34 districts in the State of Rajasthan.

Statement

State/UT-wise details of the functional JNVs in the country

SI. No. State/UT No. of functional JNVs
1. Andaman and Nicobar Islands 2
2. Andhra Pradesh 15
3. Arunachal Pradesh 16
4. Assam 27
5. Bihar 39
6. Chandigarh 1
7. Chbhattisgarh 17
8. Dadra and Nagar Haveli 1
9. Daman and Diu 2
10.  Delhi 2
I1. Goa 2
12. Gujarat 23
13.  Haryana 20
14. Himachal Pradesh 12
15. Jammu and Kashmir 17
16.  Jharkhand 24
17. Karnataka 28
18. Kerala 14
19.  Lakshadweep 1
20.  Madhya Pradesh 50
21. Mabharashtra 33
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SI. No. State/UT No. of functional JNVs
22.  Manipur 11
23.  Meghalaya 8
24. Mizoram 7
25.  Nagaland 11
26. Odisha 31
27.  Puducherry 4
28.  Punjab 21
29.  Rajasthan 34
30.  Sikkim 4
31.  Telangana 9
32.  Tripura 4
33. Uttar Pradesh 70
34.  Uttarakhand 13
35. West Bengal 18

ToraL 591

(The State of Tamil Nadu is yet to accept the Navodaya Vidyalaya Scheme).
Trained teachers for polytechnics in Odisha

2845. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state whether Government has plan for
establishing a Technical Teachers Training Institutes (TTTI) on the pattern of National
Institute of Technical Teachers' Training and Research (NITTTR), with practical
training facilities in the State of Odisha to create a pool of trained teachers for the

polytechnics to maintain quality of teaching in Government and private polytechnics?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): The Government has
established four National Institutes of Technical Teachers’ Training and Research
(NITTTRs) in the country at Chandigarh, Bhopal, Kolkata and Chennai to meet the
requirements of the trainees and students of the four regions of the country. One
of the extension Centres of NITTTR, Kolkata is located at Bhubaneswar in Odisha.
The Government has no proposal to establish more NITTTRs or such Institutes on
the pattern of NITTTRs at present.
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Technical education quality improvement programme in Odisha

2846. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state whether Government is considering
coverage of a four Government Engineering Colleges, two Professional Colleges
and one Technological University in the State of Odisha under Technical Education

University Quality Improvement Programme-II (TEQIP-II)?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): 2 State Government Institutes
namely (i) Veer Surendra Sai University of Technology, Burla, Sambalpur and
(ii) College of Engineering, Bhubneshwar are participating under Technical Education
Quality Improvement Programme Phase-II (TEQIP-II) from the State of Odisha. These

institutes were selected competitively after meeting a set of pre-defined eligibility criteria.
Increase in KV and Navodaya Vidyalayas

2847. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the existing number of Kendriya Vidyalayas and Navodaya Vidyalayas

is insufficient in comparison to demand;

(b) whether Government feels that the students are being forced to take admission
in private schools that charge hefty fee which is unaffordable, if so, the details
thereof;

(c) whether Government has any programme to increase the number of Kendriya

Vidyalayas and Navodaya Vidyalayas in near future; and
(d) if so, the proposed time-frame, with relevant details?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Kendriya
Vidyalayas (KVs) are opened primarily to cater to the educational needs of the
children of transferable Central Government employees including Defence and Para-
Military personnel by providing a common programme of education. Proposals for
opening of new KVs are considered only if sponsored by Ministries or Departments
of the Government of India/State Governments/Union Territories Administrations and
Organization of employees belonging to the eligible categories thereby committing
resources for setting up a new KV as well as on the availability of necessary sanction

of the Government.
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The Jawahar Navodaya Vidyalaya (JNV) are established with the objective of
providing good quality modern education to the talented children, predominantly
from the rural areas without regard to their family’s socio-economic condition. The
Navodaya Vidyalaya Scheme provides for opening of one Navodaya Vidyalaya in
each district of the country. Opening of new JNVs is a continuous process which
depends on the willingness of the concerned State Government to make available
requisite suitable land free of cost for construction of school buildings and required
temporary accommodation (free of rent) to start the Vidyalaya. Actual sanction and
opening of new JNV depends on the availability of funds and approval by Competent
Authority. State/UT-wise details of the existing number of functional KVs/JNVs are

given in the Statement (See below).

(c) and (d) Opening of KVs and JNVs is a continuous process and is dependent
on feasibility of proposals, availability of resources and sanction of the competent

authority.
Statement

State/UT-wise number of Kendriya Vidyalayas and Jawahar Navodaya Vidyalayas
in the country (as on 8.8.2016)

SI. No. Name of State/UT Number of KVs Number of JNVs
L. Andaman and Nicobar Islands 02 02
2 Andhra Pradesh 31 15
3 Arunachal Pradesh 15 16
4 Assam 55 27
5. Bihar 47 39
6 Chandigarh 05 01
7 Chhattisgarh 28 17
8 Dadra and Nagar Haveli 01 01
9 Daman and Diu 01 02
10.  Delhi 44 02
11.  Goa 05 02
12. Gujarat 44 23
13. Haryana 28 20
14.  Himachal Pradesh 24 12

15. Jammu and Kashmir 38 17
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Sl. No. Name of State/UT Number of KVs  Number of JNVs
16. Jharkhand 32 24
17.  Karnataka 46 28
18.  Kerala 36 14
19. Lakshadweep 01 01
20.  Madhya Pradesh 98 50
21.  Mabharashtra 57 33
22, Manipur 08 11
23.  Meghalaya 07 08
24. Mizoram 04 07
25.  Nagaland 05 11
26.  Odisha 56 31
217. Puducherry 04 04
28. Punjab 49 21
29.  Rajasthan 69 34
30.  Sikkim 02 04
31. Tamil Nadu 42 00*
32. Telangana 31 09
33. Tripura 09 04
34.  Uttar Pradesh 110 70
35.  Uttarakhand 43 13
36. West Bengal 58 18

TotaL 1135 591

* The State of Tamil Nadu has not yet accepted the JNV Scheme.

AICTE notices to institutions running without approval

2848. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether notices are issued to the institutions running without the approval

from All India Council for Technical Education (AICTE);

(b) if so, names of such institutions and response thereto;

(c) whether these notices are about to close down or to get the approval;

(d) how many of these have responded; and
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(e) action taken against those who did not comply?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Yes, Sir. The
All India Council for Technical Education (AICTE) issues notices to such Institutions
who are running engineering/management courses without its approval based on the
complaints. The list of such unapproved Institutions is placed on AICTE web portal:

http://'www.aicte-india.org/misunapprovedinstitutions.php.

(¢) and (d) In order to check the growth of unregulated private technical institutes,
AICTE takes the following steps:

(1) Issues notices to unapproved institutions available on the record of AICTE
to close down the programmes or approach AICTE for seeking approval.

(i1) Periodically update the list of such fake institutions on AICTE website.

(iii) Periodically issue public notices in newspapers cautioning the students not
to take admission in such unapproved institutions.

(iv) Periodically send the list of unapproved/unregulated technical institutions
to Principal Secretaries/Directors, Technical Education of concerned State
Authorities for taking appropriate action against such societies/individuals/
companies/trust etc. which are offering courses/programmes without obtaining
statutory approval of AICTE.

(e) The applications of the unapproved institutes, who apply for grant of approval
are processed by AICTE and approval is granted to the institutes who fulfil the norms
and standards prescribed in the AICTE Approval Process Handbook.

Language laboratories for cultural diversity

12849. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up language laboratories in all parts of

the country for preservation of cultural diversity;

(b) if so, whether Government is considering to set up such language laboratory
in Gujarat State also; and

(c) if so, the places where they would come up and by when and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir.

(b) and (c¢) Do not arise.

+ Original notice of the question was received in Hindi.
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Bringing State Universities to the level of Central Institutions

2850. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of Central universities, [ITs, IIMs, subject-specific institutions,

etc. which are funded by Government;

(b) the funds spent on such Government educational institutions of all types and

categories in 2015-16;

(c) whether there is any effort to extend similar and parallel help to State

Universities in the country;

(d) the steps proposed to bring all State Universities upto the same level as

Central institutions; and

(e) whether lower standards and poor facilities at State Universities are impacting

quality of education across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The details of
Central Universities, IITs, 1IMs, SPAs, NITs, IISERs and IISc. and funds allocated

to them during the year 2015-16 are given as under:

Sl.  Institutions funded by Government and Funds spent during 2015-16
No. number of such institutes ® in crores)

1 2 3

1. Central Universities-40 Nos. 5621.37

2. Indira Gandhi National Open University 107.33

(IGNOU)-1 No.

3. State Universities-159 Nos. 609.09

4. Indian Institutes of Technology (IIT)-22 Nos. 4135.85

5. Indian Institutes of Management (IIM)-19 Nos. 463.00

6.  School of Planning and Architecture (SPA)-3 86.00
Nos.

7.  National Institutes of Technology (NIT)-31 2577.65

Nos. and Indian Institute of Engineering

Science and Technology, Shibpur-1 No.
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1 2 3

8. Indian Institutes of Science Education and 550.00
Research (IISER)-6 Nos.

9. Indian Institute of Sciences Bangalore 120.00
(IISc)-1 No.

(¢) to (e) No, Sir. The State Universities come under the domain of State
Governments. However, University Grants Commission (UGC) provides General
Development Assistance to State Universities eligible to receive Central assistance
under Section 12-B of the UGC Act, 1956 for various purposes, for which guidelines
are available on UGC website (http://www.ugc.ac.in/).

Establishment of Higher Education Institutes in Madhya Pradesh

+2851. SHRI MEGHRAJ JAIN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of institutes having status equivalent to the Indian Institute
of Management, Indian Institute of Technology and Indian Institute of Information

Technology; State-wise;
(b) new institutes likely to be set up during the Twelfth Five Year Plan;

(¢c) whether such institutes are proposed to be set up in Madhya Pradesh within

this Plan period; and
(d) if so, the details of the institutes established/proposed to be established?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) The existing Centrally

Funded Technical Institutions State-wise is given in the Statement (See below).
(b) No more new institutes are proposed to be set up in the Twelfth Plan period.

(c) and (d) Do not arise.

+ Original notice of the question was received in Hindi.
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List of journals under Academic Programme Indicators System

2852. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the UGC has set up a committee to prepare an exhaustive list of
journals in which academics must publish, if they want their publications to earn

them points in the Academic Performance Indicators System; and

(b) if so, the details thereof and progress made so far along with action taken

by Government on the committee report so far?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. The University
Grants Commission (UGC) has informed that it has constituted a Standing Committee,
under the Chairpersonship of Prof. V. S. Chauhan, Member, UGC for the purposes of
preparing a “List of Journals” as required under clause 6.0.5(i) of University Grants
Commission (Minimum qualifications for appointment of teachers and other academic
staff in universities and colleges and measures for the maintenance of standards in
higher education) (4th Amendment), Regulations, 2016. The regulations are available
at http://egazette.nic.in/WriteReadData/2016/170658.pdf.

As per these regulations only those research papers that are published in the
journals included in the “List of Journals” are eligible for scoring on the research
and academic contribution category of the Academic Performance Indicators (API)

for teacher and academic staff.

(b) The identification of journals by the committee is an ongoing and continuous

process. The regulations have been notified on 11th July, 2016.
Residential model school in Chhattisgarh

12853. DR. BHUSHAN LAL JANGDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that approval is awaited for construction of residential

complexes in 74 model schools being run in Chhattisgarh;

(b) whether it is also a fact that shortage of residential model schools is being
felt in 14 Scheduled Caste dominated districts of Chhattisgarh and why Guru Balakdas
residential schools for boys and Safara Mata residential schools for girls can not be

run in Chhattisgarh on the pattern of Eklavya schools; and

+ Original notice of the question was received in Hindi.



142 Written Answers to [RAJYA SABHA] Unstarred Questions

(¢c) whether the approval for establishing model schools in 72 blocks out of 146
blocks is still awaited?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) 74 model schools
have been approved in Chhattisgarh in as many educationally Backward Blocks

(EBB). Residential complex is not covered under the norms of model school scheme.

Ministry of Tribal Affairs provides grant to the State Governments for establishing
Eklavya Model Residential Schools (EMRSs). 16 EMRSs have been sanctioned so far
in Chhattisgarh. Guru Balakdas residential schools for boys and Safara Mata residential
schools for girls are private schools and hence cannot be run under Eklavya Model

Residential School Scheme.

(¢) Under the Model School Scheme, schools have been approved only for EBBs.
All the 74 EBBs of Chhattisgarh have been covered under the Scheme. Further, the
Model School Scheme has been delinked from the Government of India support and
stands transferred to the States/UTs from the financial year 2015-16. It is now for
the State Government to open new model schools and approval of Government of

India is not required for the same.
Residential Schools in naxal affected areas for increasing students enrolment

+2854. DR. BHUSHAN LAL JANGDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether universalisation of education and setting up residential schools at primary

level has helped in increasing students enrolment in the naxal affected areas; and

(b) whether the Chief Minister has made correspondence with Government to
run residential schools upto class XII to arrest the drop-out rate after VIII class and

whether the Central Government has agreed to act on it?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Sarva Shiksha Abhiyan
(SSA) is implemented in partnership with State Governments for universalization of
elementary education across the country. Ministry of Home Affairs has identified
88 districts affected with Left Wing Extremism (LWE) which are also considered
as Special Focus Districts under the SSA where 2.57 crore children are enrolled in
elementary schools as per Unified District Information System for Education, 2014-
15. Under the SSA, 71 residential schools and 101 hostels with a total capacity of
38,100 children have been sanctioned in LWE affected districts.

+ Original notice of the question was received in Hindi.
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(b) The Chief Minister of Chhattisgarh had requested in July, 2014 for upgradation
of Upper Primary Schools to residential schools in naxal affected areas of Chhattisgarh.
In response, this Ministry has informed the State Government that norms of the
Centrally Sponsored Scheme of Rashtriya Madhyamik Shiksha Abhiyan (RMSA) do
not provide for financial assistance for setting up residential secondary schools and
therefore, the State Government should consider providing hostel facilities by way

of convergence with schemes of Tribal Welfare and Social Welfare Departments.

The Central Government has sanctioned upgradation of 25 porta cabin upper
primary schools to secondary level and 25 girl’s hostels in 8 LWE affected districts of
Bastar region in the Annual Work Plan and Budget, 2016-17 under RMSA Programme.

Building for Central University in Jharkhand

12855. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Central University in Jharkhand has not been

shifted to its own building so far and it is being run at Panchayat Training Campus;

(b) whether it is also a fact that efficiency enhancement related works of
Panchayat representatives of Jharkhand are getting affected due to running of the

Central University at the Panchayat campus for training; and
(c) if so, the steps Government would like to take, in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c¢) Yes, Sir. The
construction work of new buildings has been stopped as CBI is conducting an enquiry
into the complaints of irregularities related to construction activities. CBI has advised
the University not to release any payments to the Contractors/suppliers/architects. As
such, the buildings are incomplete and the University has not been able to shift to

the new buildings.
Establishment of offices of Central Institutes in Amravati, Andhra Pradesh

2856. SHRI T. G. VENKATESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has initiated setting up of the offices/department/Institutions
that come under it like Department of School and Higher Education, IIT, JNU, Kendriya
Vidalaya, National Open Schooling, NIT, Central Classical Institute, JNV, etc. in the
Amravati, the new capital of Andhra Pradesh; if so, the details thereof;

+ Original notice of the question was received in Hindi.
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(b) whether any request relating to procurement of land and infrastructure needed

for this purpose have been received from State Government of Andra Pradesh; and
(c) if so, the details thereof along with status thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (¢) In so far as
Department of Higher Education is concerned, there is no such proposal to set up any
Central institution in Amravati, Andhra Pradesh. Information in respect of Department

of School Education and Literacy is being collected.
Revival of technical institutes in the country

+2857. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that technical institutes in various parts of the country

are not functioning or are on the verge of closure;

(b) if so, whether Government is considering to take some steps to revive these

institutes; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir. A total of
10,328 technical institutions functioned in the country with a total enrolment of 20.26
lakh students in 2015-16. Only 125 institutions in 2015-16 and 106 institutions in
2016-17 have applied for closure due to variety of reasons, and have been allowed
to shut down by the AICTE.

(b) and (c) The private technical institutes are independent educational entities
having full autonomy in their management and financial matters. The Government

has no scheme for reviving such institutes.
Review committee for UGC grants

12858. SHRI MEGHRAJ JAIN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has constituted a five member committee to review the

grants given by University Grants Commission;

(b) if so, the subjects for review/terms of reference of the committee; and

+ Original notice of the question was received in Hindi.
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(¢) whether Government plans to revive the functioning of the research laboratories

for self-creation of funds in the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The Government
has appointed a Committee on 28th October, 2015, under the Chairpersonship of Prof.
Gautam Barua, former Director, Indian Institute of Technology (IIT), Guwahati to go
into the issues related to the research fellowships provided by the UGC, covering both
National Eligibility Test (NET) fellowships and Non-NET fellowship. The terms and
reference of the five-member committee appointed by the Government to review the

research grants offered by the University Grants Commission (UGC) are as follows:

(i) Determining the feasibility of enhancing the coverage of NET fellowship,

which are merit based

(i1) Establishing a transparent system of transfer of fellowship amounts each month
to the Non-NET fellows, which is presently being done on a reimbursement

basis, and without the Direct Benefit Transfer mandated by the Government.

(iii) Bringing the benefits and opportunities of the Non-NET fellowship scheme

to a larger number of Universities, including State Universities.

(iv) Considering economic and other criteria for eligibility for Non-NET

fellowships.

(v) Recommending guidelines for the selection, coverage, award, and administration
of the Non-NET fellowship.

Other details of the committee are available at http://mhrd.gov.in/sites/upload_files/
mhrd/files/ReviewUGCFellowships.pdf.

(¢) The Ministry has launched IMPacting Research Innovation and Technology
(IMPRINT) as a pan-Indian Institute of Technology (IIT) and Indian Institute of
Science (IISc) initiative to develop a roadmap for research to solve major engineering
and technology challenges in ten technology domains as engineering challenges or
goalposts relevant to India. Further, the Ministry has announced an annual investment
of ¥ 250 crores through the Uchchatar Avishkar Yojana in the IITs initially and later

in all premier technological institutions funded by Central Government.

The DST has further informed that the autonomous institutions under it are
involved in basic research activities to generate scientific knowledge and self-generation
of funds by them is not a realistic expectation. However, they are always encouraged
to generate some resources by way of consultancy etc. The CSIR has resolved,
during the Director’s Conference held at Dehradun in June, 2015, to attempt for

self-financing of labs.
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Tough examination paper under CBSE

2859. SHRI R. VAITHILINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Maths and Accountancy Twelfth examination
papers of Central Board of Secondary Education (CBSE) All India/Delhi were very
difficult, if so, the details thereof;

(b) whether it is also a fact that there were inconsistencies in the question paper
design and difficulty level of question paper under All India scheme, if so, the details

thereof and the reasons therefor;

(c¢) whether CBSE had agreed to but did not give grace marks to the students,

if so, the reasons therefor; and

(d) the steps taken by Government to avoid such discrepancies in future, to

safeguard the students' interest?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) The Committee of
Subject Experts in the Central Board of Secondary Education (CBSE) examined the
observations received from the stakeholders and came to the conclusion that the
question papers were based on the curriculum and syllabus prescribed by CBSE. CBSE
awards grace marks to those candidates who marginally fall short of pass marks.

CBSE continues to make efforts to make the question paper error-free and consistent.
Vacancies in Central Universities

12860. SHRI NARENDRA BUDANIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Central Universities in the country in which the posts of

Vice-Chancellor, Professor and Teachers are vacant;
(b) since when these posts are lying vacant in the universities; and

(¢) the rules for the selection of Vice-Chancellors and whether the selection

procedure in all the universities is similar, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) At present, there
are 41 Central Universities under the purview of this Ministry. Vice-Chancellor’s posts

are vacant in three Central Universities (CUs) as per the following details:
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Name of the Central University Date of vacancy
Visva-Bharati 16.02.2016
Mizoram University 18.05.2016
Puducherry University 04.07.2016

As regards vacant posts of teaching faculty, the incidence and filling up of
vacancies in CUs is an ongoing and continuous process. Vacancies at various levels
are caused by dynamic processes attributable, inter alia, to retirements, resignations,
deaths, deputations, expansions and opening up of new institutions, such data of

occurrence of vacancy of each post, University-wise, is not Centrally maintained.

(¢) The qualifications for appointment of Vice-Chancellors in the Central
Universities are prescribed in UGC Regulations. The procedure for selection of
Vice Chancellor is prescribed in the concerned Act/Statutes under which the Central

University is established and is not the same for every Central University.
Conversion of engineering colleges into skill development centres

2861. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to turn engineering colleges into 'Skill
Development Centre' across the country under the Pradhan Mantri Kaushal Vikas
Yojana (PMKVY);

(b) whether a committee has been formed in every State with the Chief Secretary

and a member of AICTE to screen all applications;

(c) whether it is a fact that ¥ 475 crores has been set aside to implement this

scheme;

(d) the targets fixed in this regard for 2016-17 and whether any preference would

be given to engineering colleges of rural and tribal areas; and
(e) the steps proposed to be taken to lay emphasis on rural areas in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) There is no proposal to
turn the engineering colleges into skill development centers. But it is proposed to use
the infrastructure of the engineering colleges for skilling the unemployed youth after
the college hours. For this purpose, a scheme namely Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) by Technical Institutes has been formulated for implementation

from this year.
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(b) Yes Sir. The State Steering Committee chaired by the Principal Secretary of
the concerned State, will screen the applications of the institutes under this scheme.

(¢) An amount of ¥ 490.00 crore has been approved for implementation of the
scheme during next three years.

(d) and (e) The Ministry has fixed a target of skilling 2 lakh youths under
the scheme during 2016-17. AICTE has invited online applications and received
enthusiastic response from more than 1,500 engineering colleges, many of them in

semi-urban and rural areas.
Executive Council meeting of Jamia Milia Islamia

12862. SHRI JAVED ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the executive council of Jamia Milia Islamia has demanded amendment
in the Jamia Milia Islamia Act, 1988 vide proposal number 11(a), (b), (¢) and (d)
in its meeting held on May 9, 1997;

(b) if so, the draft thereof; and
(c) the steps taken so far to implement this proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Jamia Millia Islamia has
informed that there was no proposal number 11(a), (b), (c) and (d) for amendment of
Jamia Millia Islamia Act, 1988 in the Executive Council meeting held on May 9, 1997.

(b) and (c¢) Do not arise.
Regulatory laws for coaching institutes

2863. SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that coaching business in India is becoming a serious
mafia business and breeding ground for unethical tactics in education; and

(b) whether Government proposes to regulate coaching business by making and

implementing strict regulatory laws, if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Yes, Sir. There
are many complaints of increasing presence of coaching centres. The Government

does not consider this as a healthy trend and is committed to strengthen the school
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education system. Efforts are being made to make the education system and the
entrance examinations related more to the class syllabus so as to reduce dependence
of students on such coaching. The Government has also initiated the IIT-PAL initiative
for promoting scientific thinking and conceptual understanding of the science and maths
subjects of 11th and 12th standards, which can reduce dependence on the coaching
institutions. Coaching institutes in the country are private institutions and at present

the Government has no control over them.
Regular faculty for IIM, Ranchi

1t2864. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is no regular Director in Indian Institute of
Management (IIM), Ranchi since November, 2014;

(b) whether it is also a fact that there is a shortage of faculty in IIM, Ranchi and

professors and assistant professors are temporarily working here on contract basis; and

(c) if so, by when Government would resolve the issue of shortage of faculty

including regular Director there?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) The post of
Director, IIM, Ranchi fell vacant after resignation of the then Director Dr. M. J.
Xavier in September, 2013 before completion of his tenure. The recommendations of
the Search-Cum-Selection Committee for appointment of a regular Director are under

consideration of the Government.

The process of faculty recruitment is done by the institute on yearly basis. As
on date, 16 faculty are in position against a sanctioned strength of 23. Apart from
the above, there are 73 visiting faculty from the industry and other leading institutes
from India and abroad also as per subjects requirement. The faculty mix helps the
students gain strong theoretical background and also exposure to practical application

and development in the industry and institutes around the world.
Funds for Bihar under Sarva Shiksha Abhiyan

12865. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is drastically reducing the amount meant
for Bihar under Sarva Shiksha Abhiyan (SSA);

+ Original notice of the question was received in Hindi.
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(b) whether it is also a fact that Bihar had demanded X 18,277 crores for year
2016-17 whereas the Central Government has provided ¥ 9,665.27 crore only; and

(c) if so, whether Government would provide the entire amount demanded by

Bihar in order to make Sarva Shiksha Abhiyan successful and if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No, Sir. During 2015-16,
an amount of ¥ 2515.57 crore was released by the Central Government to the State
Government of Bihar under the Sarva Shiksha Abhiyan (SSA), whereas in 2014-15,
this figure was I 2163.63 crore.

(b) Yes, Sir. The fiscal allocation of outlays to States and UTs under the SSA
is made on the basis of the approved Annual Work Plan and Budgets (AWP&Bs)
prepared by States based on their requirements and priority. Proposals brought forth
by States/UTs are scrutinised by the Project Approval Board in consultation with the
States/UTs keeping in mind the annual requirement of the Stats/UTs as well as the

overall availability of funds under the scheme.

(c) Release of funds under Central Government Schemes like SSA depends on
timely submission of the requisite documents such as utilisation certificate, progress
report, audit report, etc. as per the Scheme guidelines and General Financial Rules
by States/UTs. The Central Government has released I 270688.44 lakh to Government
of Bihar for implementation of SSA as first instalment of Central share during
2016-17. Release of second instalment will depend upon fulfilment of required criteria

and availability of fund.
Schools and hostels under Sarva Shiksha Abhiyan

12866. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of schools and hostels established in each district under Sarva
Shiksha Abhiyan in the country, State-wise together with the status of hostel and
school building, the number of students and the expenditure to be incurred on the

management thereof; and

(b) the action plan for developing this system and enhancing its quality with

reference to above?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Under the Centrally Sponsored
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Scheme of Sarva Shiksha Abhiyan (SSA), to achieve the goal of universal access
and retention, 2.04 lakh primary schools and 1.59 lakh upper primary schools
have been sanctioned to States and UTs since the inception of the programme in
2000-01 till 31.3.2016. State-wise details of these schools are given in the Statement-I
(See below). As per Unified District Information System for Education (UDISE),
2014-15, 19.8 crore children are enrolled in elementary schools. District-wise details
of schools, enrolment of children and information on other educational indicators are

available at schoolreportcards.in.

So far under the SSA, 267 residential schools and 559 hostels with a capacity of
50,500 and 40,355 students respectively have been sanctioned to the States/UTs. For
the year 2016-17, an amount of ¥ 29295.91 lakh has been approved as recurring cost
including cost towards management for running and maintenance of these residential
schools and hostels under SSA. District-wise details of residential schools and hostels

alongwith status of building are given in the Statement-II (See below).

(b) Ministry of Human Resource Development issues guidelines in respect of
proposals of Annual Work Plan and Budgets (AWP&Bs) submitted by the States and
UTs in the beginning of every year for the ensuing financial year for consideration
of Project Approval Board under SSA. Requirements based on the UDISE data for
infrastructure components under SSA including running of hostels and schools are

approved as per admissibility and justification.
Statement-1

State/UT-wise details of schools sanctioned under Sarva Shiksha Abhiyan
as on 31.03.16

SI.  State Schools sanctioned under SSA
No. Primary School Upper Primary School
1 2 3 4

1.  Andaman and Nicobar Islands 28 18

2. Andhra Pradesh 2156 4255

3. Arunachal Pradesh 1666 713

4.  Assam 5048 41

5.  Bihar 21419 19725

6.  Chandigarh 32 23

7. Chhattisgarh 9842 7815

8.  Dadra and Nagar Haveli 61 81
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1 2 3 4

9. Daman and Diu 8 6
10.  Delhi 14 2
11.  Goa 0 0
12.  Gujarat 130 8
13.  Haryana 971 1714
14. Himachal Pradesh 80 1293
15.  Jammu and Kashmir 10894 7048
16.  Jharkhand 19297 10288
17.  Karnataka 3209 2605
18. Kerala 248 6
19.  Lakshadweep 6 6
20. Madhya Pradesh 27910 17851
21. Mabharashtra 7718 601
22, Manipur 832 381
23. Meghalaya 2907 2250
24.  Mizoram 270 351
25.  Nagaland 490 593
26.  Odisha 9649 10991
27.  Puducherry 6 3
28.  Punjab 257 875
29. Rajasthan 29746 20844
30.  Sikkim 63 98
31.  Tamil Nadu 2010 5426
32. Telangana 1615 1475
33.  Tripura 1263 1018
34. Uttar Pradesh 27021 29576
35.  Uttarakhand 1218 1333
36. West Bengal 16648 10079
ToTAL 204732 159392

Source: Annual Work Plan and Budget, SSA.



Written Answers to

[11 August, 2016]

Statement-I11

Unstarred Questions 153

District-wise status of Residential School and Hostels sanctioned under SSA (till

2016-17)
SI. District Resi.  No. of Hostel No. of Status of Building Fund
No. School Children Children Approved*
R in lakh)
1 2 3 4 5 6 7 8
Andhra Pradesh
1. Anantpur 1 1 OOW
2. Chittoor 1 100
3. Guntur 1 100 § Building of
4. Kadapa 1 100 | Residential School
. is complete and
5. Krishna 1 100 2 200 \ hostels are running 48785
6. Kurnool 2 200 in additional ’
classroom available
7. Nellore 1 100 | i the school where
8. Srikakulam 1 100 [ hostel is attached.
9.  Visakhapatnam 1 100 2 200
10. Vizianagram 1 100 }
TotaL 2 200 13 1300
Arunachal Pradesh
1.  Anjaw 8 800 3 150\ Construction of
2. Changlang 9 900 3 150 | building for 8
. residential schools
3. Dibang Valley 7 700 2 100 has been provided
4. East Kameng 13 1300 3 200 § under SSA which
5. East Siang 4 400 4 250 | is complete. Rest
of residential
6. Kradaadi 11 1100 4 200
school and hostel
7. K/Kumey 9 900 4 300 runnlng in unused
6354.47
8. Lohit 0 0 3 200 [ Government
) Buildings.
9. Longding 3 300 2 100 . .
1 Residential
10. L/D/Valley 5 500 1 50 School of Dibang
11. Lower Subansiri 10 1000 3 150 | Valley is defunct
12. Namsai 3 300 0 o | because the school
building was
13.  Papumpare 12 1200 1 100 damaged due to
14. Siang 7 700 3 200 4 land slide.
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1 2 3 4 5 6 7 8
15. Tawang 5 500 5 350 \
16. Tirap 4 400 2 100
17  Upper Siang 8 800 0 0
18. Upper 12 1200 6 400 > -do- -do-
Subansiri
19. West Kameng 10 1000 3 150
20. West Siang 15 1500 2 150 j
ToraL 155 15500 54 3300
Assam
1. Cachar 1 100 Running in Rented 102.8
2. Kamrup 1 100 Buildings. '
ToraL 2 200 0 0
Bihar
1. Patna Urban 2 200 Running in Rent 9735
2 Jamui 1 100 [ Free Buildings. ’
TotaL 0 0 3 300
Chhattisgarh
1. Balrampur 0 0 2 1 00\
2. Bastar 0 0 3 150
3. Bijapur 28 14000 0 0
4. Dantewara 14 7000 3 150 | All 60 residential
schools are running
5. Durg 0 0 2 200 ¥ in their own
6. Jashpur 0 0 4 200 | building constructed
with pre-fabricated
7. Kanker 0 0 4 200\ material funded 8054.1
8. Korba 0 0 4 200 [ under SSA. '
Remaining Hostel
9. Naryanpur 2 1000 1 50 are also running in
10. Raipur 0 0 4 400 | their own building
provided under
11. Rajnandgaon 0 0 3 300 § gsA.
12.  Sukma 16 8000 1 50
13.  Surajpur 0 0 2 100
14. Surguja 0 0 1 100

TotaL 60 30000 34 2200
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1 2 3 4 6 7 8
Delhi
1. South 200  Running in Rent
Free Government 104.55
2. North 100 Byildings.
ToraL 0 0 300
Haryana
1. Faridabad 200 1 Building
completed under
SSA. 1 Hostel yet
not started
2. Gurgaon 100 Building completed
under SSA
3. Panchkula 100 Hostel yet not
started
TotaL 0 0 400
Jharkhand
1. Bokaro 1 100 Five schools
are running in
2. Chatra 1 100 Government rent
free buildings.
3. Dhanbad 1 100 SSA has already
provided money for
4. East 2 200 construction of these
Singhbhum residential schools.
It is reported that
5. Godda 1 100 land has been
identified and NOC 507.7
6. Gumla 1 100 from authority is '
. received. Tender
7. Hazaribagh 1 100 has been completed
and the construction
8. Pakur 1 100 is at plinth level.
Rest 7 shall run
9. Palamu 1 100 in Government
) rent free building
10. Ranchi 1 100 available as these
. were sanctioned in
11. Saraikela 1 100 2016-17
TotaL 12 1200 0
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1 2 3 4 5 6 7 8
Karnataka
1. Bengaluru 1 100 \ Sanctioned new
Urban building for 5
residential schools
2. Dakshin 1 100 out of which only
Kannada one building is
complete (Dakshin 2385
3. Dharwad 1 100 Kannada) and rest '
are in progress.
4.  Mysore 1 100 Residential Schools
at present are
5. Shimoga 1 100 running in rented
j buildings.
TotaL 5 500 0 0

Madhya Pradesh

1. Aagar Malwa 2 150
2. Alirajpur 8 550
3. Anooppur 6 350
4. Ashoknagar 2 200
5. Balaghat 3 200

6. Barwani 650 J| Building for 5
Residential School
7. Betul 750 and 10 Hostels

[ —
—_ N

8. Bhind 3 300 | sanctioned under
SSA. Out of which
9. Bhopal 1 100 9 550 all are complete
10. Burhanpur, 6 450 except 1 hostel
building in Indore 9099.96
11. Chhatarpur 7 650 and 1 hostel
12.  Chhindwara 9 600 | building in Ujjain.
Rest 324 hostels
13. Damoh 7 500 L
are running in rent
14. Datia 3 300 | free Government
ildi j t
15. Dewas 9 650 buildings adjacen
to schools.
16. Dhar 10 650
17. Dindori 7 500
18. Guna 5 450

19. Gwalior 1 100 5 300
20. Harda 5 350
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1 2 3 4 5 6 7 8
21. Hoshangabad 7 550
22. Indore 1 100 6 550
23. Jabalpur 1 100 7 600
24. Jhabua 9 550
25. Katni 8 550
26. Khandwa 9 600
27. Khargone 11 800
28. Mandla 8 550
29. Mandsaur 6 350
30. Morena 5 450
31. Narsinghpur 2 150
32. Neemuch 4 250
33. Panna 7 550
34. Raisen 8 550
35. Rajgarh 4 350
36. Ratlam 7 450 -do- -do-
37. Rewa 6 550
38. Sagar 12 800
39. Satna 8 450
40. Sehore 5 450
41. Seoni 5 400
42. Shahdol 7 450
43. Shajapur 3 250
44. Sheopurkalan 3 300
45.  Shivpuri 9 650
46. Sidhi 7 400
47. Singroli 4 350
48. Tikamgarh 7 500
49. Ujjain 1 100 9 700
50. Umaria 4 400
51. Vidisha 8 500

TotaL 5 500 334 24100
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1 2 3 4 5 6 7 8
Maharashtra
1. Buldana 1 50\ o
Building
2. Gondiya 1 50 constructed under
SSA Hostels are
3. Nagpur ! 50 >running in unused 149.28
4. Nasik 1 50 [ Government
buildings re-
5. Nanded 1 50 furbished under
SSA.
6. Thane 2 100 j
TotaL 0 0 7 350
Manipur
1. Bishnupur 1 100 \
2. Chandel 1 100
3. Churachandpur 1 100

Running in their
4. Imphal East 1 100 own buildings.

Construction of
5. Imphal West 1 100 all 9 residential 401.85

6. Senapati 1 100 schools has been
completed.
7. Tamenglong 1 100
8. Thoubal 1 100
9.  Ukhrul 1 100 }
TotaL 9 900 0 0
Mizoram
1. Aizawl 2 1 00\
2. Champhai 1 50

Buildings for all
3.  Kolasib 1 50 13 hostels have
been provided by

4. Lawngtlai 2 150 SSA out of which 24033
5. Lunglei 3 250 [ 11 have been '
completed and 2
6. Mamit 2 150 |} are yet to be started
. in district Lunglei.
7. Saiha 1 50
8. Serchhip 1 50 j

ToraL 0 0 13 850
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1 2 5 6 7 8
Nagaland
1.  Dimapur 1 50 Existing building \

2. Mokokchung

1 50\

being used. Cost
of construction of
building sanctioned
in 2016-17.

Sanctioned in

> 170.35

3. P 1 50
eren 2016-17. New
4. Phek 1 50 hostel building is
5 Wokh | 50 sanctioned under
oK SSA.
6. Zunheboto 1 50 J }
TotAL 6 300
Odisha
1. Bargarh 1 50 \
2. Cuttack 1 50
3. Gajapati 1 50
4. Ganjam 1 50 Building for 3
5. Kalahandi 1 s | Hostels has been
completed under
6. Kandhamal 1 50 SSA. Rest are 437.05
7. Keonjhar 2 200 | Mnning in existing
school having
8. Khurdha 4 200 | surplus classrooms.
9. Malkangiri 1 50
10. Mayurbhanj 2 200
11. Rayagada 1 50 /
TotaL 16 1000
Punjab
1. Amritsar 1 100 \
2. Firozpur 1 100
Constructed under
. 1 1 > 162.2
3. Gurdaspur 00 SSA. 62.25
4.  Ludhiana 1 100
5. Tarantaran 1 100 j

TotaL
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1 2 3 4 5 6 7 8
Rajasthan
1. Alwar 1 100 10 500  Building for
Residential School
re-furbished under
SSA and Building
for hostels
constructed by
Mewat Board.
2. Barmer 1 100 \
3. Bikaner 1 50
541.82
4. Bharatpur 1 100
5. Jaipur 1 100 Running in
Government
6. Jalore 1 100 >building re-
7 Jaisal 5 100 furbished under
. Jaisalmer SSA.
8. Jodhpur 1 50
9. Kota 1 50
10. Udaipur 1 100 )
Su TotaL 7 650 14 700
Sikkim
1. North-Sikkim 1 55 Running in existing 25.46
school having
surplus classrooms.
Tamil Nadu
1. Coimbatore 3 150 0 L
Running in own
2. The Nilgiris 2 200 0 0 building constructed ~ 364.884
. o under SSA.
3. Kirishnagiri 3 300 0
Sus TotaL 8 650 0 0
Telangana
1. Hyderabad 1 100 6 600 \
2. Karimnagar 1 100
Running in Rent
3. Khammam 1 100 Free Government 567.99
4. Mahbubnagar 1 100 Buildings.

5. Nizamabad 2 200 /
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1 2 3 4 5 6 7 8
6. Ranga Reddy 4 400
-do- -do-
7. Warangal 1 100
ToTtAL 2 200 15 1500
Tripura
1. Dhalai 0 0 2 100
2. North 0 0 2 100 | Running in
Government 103.63
3. South 0 0 1 50 bulldlng
4, West 0 0 1 50
TotaL 0 0 6 300
Uttarakhand
1. Dehradun 0 0 2 100 The hostels
2. Haridwar 0 0 2 150 aGre runmngt m
overnmen
104.132
building which
was re-furbished
under SSA.
TotaL 0 0 4 250
West Bengal
1. Kolkata 25 2500  The hostels
2. Purulia 1 50 aGre runmngt m
overnmen
.605
3. South 24 1 100 buildings which 979
Parganas were re-furbished
under SSA.
SuB TotAL 0 0 27 2650
GRrAND TOTAL 267 50500 559 40355 29295911

*Recurring Cost approved during 2016-17.

Reservation for differently-abled students

12867. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether it is a fact that the number of differently-abled students in the top

150 academic institutions of the country is less than one per cent, if so, the details

thereof; and

(b) whether there is a provision of three per cent reservation for the differently-

abled students in the academic institutions of the country, if so, the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) As per the All India
Survey on Higher Education (AISHE) 2014-15, based on the actual response, the
enrolment of differently-abled/Persons with Disabilities (PwDs) students in the
academic institutions of the country is 58,439 as compared to the total enrolment
of 3,21,77,486. During 2014-15, the enrolment of PwD students at All India level
in the academic institutions of the country is 0.18%. The institution-wise enrolment

percentage of PwD students is given in the Statement (See below).

(b) As per the Persons with Disabilities (Equal Opportunities, Protection of Rights
and Full Participation) Act of 1995, the University Grants Commission (UGC) has
issued guidelines to the Universities and the Colleges for providing 3% reservation in
admission for Persons with Disabilities (PwDs). Further, 3% reservation in admission is
also provided for PwDs in Central Educational Institutions (CEIs) under the Ministry

of Human Resource Development.
Statement
Enrolment of differently-abled students in the academic institutions of the country

(Based on the actual response)

Sl.  Type of University Total PwD % Enrolment
No. Enrolment Enrolment of PwDs
1 2 3 4 5

(A) Teaching Departments and Constituent Units/Off Campus Centers

1. Central University 673354 2647 0.39
2. Central Open University 672571 0 0.00
3. Institute of National Importance 186966 1860 0.99
4. State Public University 2575545 3759 0.15
5. State Open University 957159 475 0.05
6. State Private University 555262 1525 0.27
7.  State Private Open University 26 0 0.00
8. Institute Under State Legislature Act 2843 5 0.18
9. Deemed University-Government 39684 133 0.34
10. Deemed University-Government Aided 88134 131 0.15
11. Deemed University-Private 629024 323 0.05

,_
»

Others 6687 27 0.40
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1 2 3 4 5

(B) Affiliated and Constituent Colleges

13.  Central University 868255 2763 0.32
14. State Public University 24921976 44791 0.18
ALL INDIA 32177486 58439 0.18

Source: All India Survey on Higher Education (AISHE) 2014-15.
Scholarship grants for SC/ST and OBC students

2868. KUMARI SELJA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the scholarship grants provided by Government for Scheduled Caste/
Scheduled Tribe and Other Backward Caste students in the country have been reduced

during the last two years, if so, the details thereof; and

(b) the total amount sanctioned and released by Government under such scheme

during the last two years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir.

(b) The Ministry of Human Resource Development provides scholarships at school
and higher education level under the following Schemes:

(i) Central Sector Scheme of Scholarship for College and University Students

(i) National Scheme of Incentive to Girls for Secondary Education (NSIGSE).

The details of the amount sanctioned and released towards scholarship for
Scheduled Caste/Scheduled Tribe students are:

SI.  Name of the Scheme Amount Sanctioned/Released

No. ® in crore)

2014-15 2015-16 2016-17 (upto

31.07.2016)
1. Central Sector Scheme of Scholarship 18.2 18.8 2.92
for College and University Students
2. National Scheme of Incentive to Girls 93.82 153.23 42.16

for Secondary Education (NSIGSE)
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Implementation of SSA and RTE Act

2869. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether various initiatives of Government including Sarva Shiksha Abhiyan
(SSA) as well as the Right to Education Act, 2009 (RTE) have been able to decrease
the number of out-of-school children in the country and if so, the details thereof,

State/Union Territory-wise;

(b) the details of funds allocated/release for implementation of SSA and RTE
during the last three years, year-wise and State-wise; and

(c) the State which was the best and which was the worst in implementing SSA
and Right to Education (RTE) Act during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. The number of out
of school children in the age group of 6 to 13 years has declined from 134.59 lakh
in 2005 to 81.50 lakh in 2009 and further to 60.64 lakh in 2014 as per three surveys
commissioned by Ministry of Human Resource Development. State/Union Territory-
wise details of out of school children are given in the Statement-I (See below).

(b) Sarva Shiksha Abhiyan (SSA) is the designated Centrally Sponsored Scheme
for meeting the objective of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009. State/UT-wise details of funds released for implementation of the
SSA Scheme during the last three years are given in the Statement-II (See below).

(¢) Performance of the States/UTs regarding implementation of SSA is reviewed
periodically through existing mechanisms of periodic reviews, workshops and Quarterly
Progress Reports. Additionally, Joint Review Missions comprising of experts, senior
policy makers and the other stakeholders regularly visit States to monitor the work
being done under SSA and to ensure that funds are spent for the intended purpose.
States/UTs have performed differently on different indicators under SSA over the last

fifteen years. There is no formal ranking system for States/UTs under SSA as such.
Statement-1

State-wise details of out-of-school children during three surveys

S1. No. State 2005 2009 2014

1. Andaman and Nicobar Islands 165 0 1015
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SI. No. State 2005 2009 2014
2. Andhra Pradesh* 542665 172354 107829
3. Arunachal Pradesh 23036 20601 6517
4. Assam 536220 234983 157813
5. Bihar 3176624 1345697 1169722
6.  Chandigarh 3086 1974 1090
7. Chhattisgarh 254736 85366 167072
8. Dadra and Nagar Haveli 6134 444 745
9.  Daman and Diu 84424 23 421
10.  Delhi 0 124022 85084
11.  Goa 1155 0 0
12.  Gujarat 380444 162355 159308
13.  Haryana 174040 107205 43879
14.  Himachal Pradesh 4942 2451 2176
15.  Jammu and Kashmir 620945 9691 45468
16.  Jharkhand 4777 132195 140426
17.  Karnataka 119517 108237 122139
18.  Kerala 23242 15776 33161
19.  Lakshadweep 1104 0 267
20. Madhya Pradesh 1085096 328692 450952
21.  Maharashtra 529295 207345 145326
22.  Manipur 67516 12222 7037
23.  Meghalaya 22132 12655 17237
24.  Mizoram 1558 7485 972
25. Nagaland 32406 8693 2896
26.  Odisha 332615 435560 401052
27.  Puducherry 583 993 285
28.  Punjab 108754 1267 91578
29.  Rajasthan 795089 1018326 601863
30.  Sikkim 3803 647 535
31.  Tamil Nadu 193418 52876 57529
32.  Tripura 5121 8434 4518
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Sl. No. State 2005 2009 2014
33.  Uttar Pradesh 2995208 2769111 1612285
34.  Uttarakhand 116680 56225 86794
35.  West Bengal 1213205 706713 339239

TotAL 13459734 8150618 6064229

*including newly formed State of Telangana.

Source: IMRB Surveys.
Statement-11

State-wise details of funds released for implementation of SSA Scheme

during last three years

® in lakh)

SI.  Name of the State Release of Central Share

No. 2013-14 2014-15 2015-16
1 2 3 4 5

1. Andaman and Nicobar Islands 612.35 147.21 359.46
2. Andhra Pradesh 174715.39 154566.68 66810.81
3. Arunachal Pradesh 19261.85 33607.83 18179.44
4. Assam 131820.73 97782.17 100464.64
5. Bihar 261013.11 216336.05 251557.33
6. Chandigarh 3009.26 3893.53 3521.81
7.  Chhattisgarh 76699.64 92705.34 62219.70
8. Dadra and Nagar Haveli 927.19 911.74 59491
9. Daman and Diu 145.54 72.77 78.38
10. Delhi 8322.82 6223.73 7293.80
11. Goa 1333.57 1310.38 813.58
12.  Gujarat 80559.63 78476.48 61563.82
13. Haryana 35088.42 42110.65 34501.21
14. Himachal Pradesh 11453.10 12547.30 12139.13
15. Jammu and Kashmir 89143.50 51276.51 129980.55
16. Jharkhand 45010.71 75775.18 55863.31
17. Karnataka 65371.33 66213.52 41759.33
18. Kerala 20800.66 21844.02 12858.86
19. Lakshadweep 0.00 58.83 139.87
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1 2 3 4 5
20. Madhya Pradesh 200408.56 149094.91 160197.85
21. Maharashtra 65653.65 58288.54 41225.28
22. Manipur 13193.93 21465.80 18355.46
23. Meghalaya 28340.86 20404.51 16626.96
24. Mizoram 10657.69 14739.69 9437.51
25. Nagaland 15803.02 20568.72 8739.53
26. Odisha 73956.08 66695.31 82081.65
27. Puducherry 443.19 100.00 583.14
28. Punjab 38323.72 36215.98 30003.82
29. Rajasthan 242488.70 248041.55 193462.09
30. Sikkim 4195.08 4526.13 4054.36
31. Tamil Nadu 96827.48 135819.79 82111.73
32. Telangana - 81406.88 21776.01
33. Tripura 15991.09 19800.13 16956.97
34. Uttar Pradesh 466698.04 449867.53 505434.30
35. Uttarakhand 22043.51 22880.56 22588.40
36. West Bengal 153196.42 97240.30 84679.41
ToTAL 2473509.82 2403016.25 2159014.41

Note: Expenditure shown above is against receipts from Central release, State share release, Finance
Commission Award and Miscellaneous incomes, if any.

Additional grace marks for CBSE students

2870. SHRI R. VAITHILINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that other Twelfth Standard Boards are inflating
the marks obtained by the students in the twelfth standard examination, if so, the
details in this regard,

(b) whether such practices are putting the Central Board of Secondary Education
(CBSE) students to great disadvantage in admission to higher education, if so, the
details in this regard,

(c) whether this distorted marking system is leading to an unhealthy competition

among various boards; and

(d) if so, the action taken by Government to protect CBSE, All India and Delhi
students in Twelfth Standard?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No, Sir.

(b) CBSE is not aware of such disadvantage.

(¢) and (d) Government does not have any specific input on unhealthy competition
among Boards. As far as Central Board of Secondary Education (CBSE) is concerned,
question papers are designed to cover learning areas specified in the curriculum with a
view to test knowledge, understanding of subject, application of concept and thinking
skills of students. Specific weightage is given to various topics in the syllabus. As
regards evaluation process, subject experts design a common marking scheme on the
basis of which qualified examiners evaluate the answer books under the supervision
of Head Examiners, who are subject experts. In a meeting of Central and State
Boards of Examinations held in October, 2015, the issue of question paper design
to streamline the marking system was discussed.

Promotion of vocational education

2871. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken any steps to promote and popularise vocational

education in the country, if so, the details thereof;

(b) whether Government has advised each technical institution in the country to
conduct courses in core engineering skills after the college-hours for the unemployed

and interested youths; and

(c) if so, the details thereof along with the number of students who have benefited
under the scheme in Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. The Government

is committed to promoting vocational education at all levels.
e (7,448) high schools have been selected for introduction of vocational education.

e The skill Assessment Matrix for Vocational Advancement of Youth (SAMVAY)
has been launched in November, 2014 providing for credit framework for

equalisation of vocational and regular qualifications.

e Bachelor in Vocational (B. Voc.) Programme has been launched for producing

the skilled trainers required for the vocational courses.

e The Schemes like the Community Colleges, the Community Development
Through Polytechnic (CDTP) have been launched for providing skill training
to the unemployed youth.
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e For improving the employability of the students, the Employability Enhancement
Training Programme (EETP), the National Employability Enhancement Mission
(NEEM), and the Deen Dayal Upadhyay Kaushal Kendras have been launched.

(b) and (c¢) In addition to the above, Government has launched the Pradhan
Mantri Kaushal Vikas Yojana (PMKVY) by Technical Institutes under which the
technical institutions could conduct courses for imparting engineering skills, to the
unemployed youth/school drop-outs, after the college hours. The scheme has received
enthusiastic response from more than 1,500 technical institutions including 109 colleges/
polytechnics from Himachal Pradesh. The courses under the scheme are to be started

from September, 2016.
Promotion of films on children in India

+2872. SHRI AMAR SHANKAR SABLE: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that despite India being a country with highest population

of children, the number of films being made on children is negligible;

(b) if so, the steps taken by Government to boost the films on children in India;

and

(c) whether Government is contemplating to provide subsidy and fifty per cent
concession on the tickets to remove the obstacles faced by the distributors of films

on children, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (¢) Central
Board of Film Certification (CBFC) does not categorize a film specifically as "Children
Film" and therefore, information regarding number of films produced specifically for

children is not available.

To boost the films on children in India, Children's Film Society, India (CFSI),
an autonomous organization under Ministry of Information and Broadcasting, provides
financial and creative assistance for making value based educational as well as
entertaining films for children. CFSI also arranges exhibition of the film through
the country and organizes International/National Children Film Festival for providing

opportunity to the children of India to watch films from across the globe.

As regard subsidy and concessional ticket rates for children films, the Government

has no such plan, at present.

+ Original notice of the question was received in Hindi.
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Vacant posts of DGM in Doordarshan

2873. SHRI RONALD SAPA TLAU: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that many posts of Deputy General Managers (DGMs)
and other senior posts in Doordarshan are lying vacant as of today, if so, the details

thereof and the reasons therefor;

(b) how much of the Doordarshan’s (DDs) performance in the national news

service is affected by this shortage; and
(c) what is the Government’s plan to solve this problem?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) Prasar
Bharati has informed that no posts of Deputy General Managers (DGMs) exist in
Doordarshan (DD). As of now there are 1083 posts sanctioned in Group ‘A’ Cadre
and there is a need to reassess actual requirement of staff against some vacant posts

in Doordarshan keeping in view of changes in broadcast technologies.

Posts in the News Wing of Doordarshan are manned by Indian Information Service
(IIS) officers. There is a shortage of officers in News Wing of Doordarshan, which

is overcome by engaging professionals for specific work assignments as per need.
Low frequency TV tower at Jashpur, Chhattisgarh

2874. SHRI RANVIJAY SINGH JUDEV: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether TV tower at Jashpur, Chhattisgarh is of low frequency and at a
very-very bad state;

(b) if so, whether the frequency would be improved and staff would be recruited,

and
(¢) whether Government is planning to shut down the Doordarshan at Jashpur?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) Prasar
Bharati has informed that the Very Low Power TV Transmitter (VLPT) at Jashpur

in Chhattisgarh is reported to be functioning satisfactorily.

VLPT at Jashpur is an unmanned station and as of now there is no approved
scheme to upgrade the transmitter to higher power. At present, there is no proposal
to shut down the above transmitter.
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Sambalpuri/Koshli TV channels at Bargarh, Odisha

2875. SHRI A. U. SINGH DEO: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is aware of the rich cultural heritage of Western Odisha;
and

(b) if so, whether the Ministry would take initiative for sanction of a separate
exclusive Sambalpuri/Koshli TV Channel through satellite of Prasar Bharti DD to be
set up at Bargarh?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) The
Government is aware of the rich cultural heritage of Western Odisha and Doordarshan
has been telecasting various programmes in Oriya language depicting rich cultural
heritage of Odisha including Western Odisha through DD-Odia which is a 24x7
satellite channel. However, there is no scheme in Twelfth Five Year Plan to launch
a separate Sambalpuri/Koshli T. V. Channel.

Posts excluded from the benefit of reservation for disabled persons
2876. SHRI A. K. SELVARAJ: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government has created an arbitrary and irrational
distinction by excluding identified posts in Group 'A' and 'B' from the benefit of
three per cent reservation for disabled persons;

(b) whether it is also a fact that it is the view of Government that providing for
reservation for disabled persons in higher level posts is constitutionally impermissible;
and

(c) whether it is also a fact that direct recruitment to the posts of Group 'A’
and 'B' would lead to denial of disabled persons in the 'C' and 'D' category any
chances of promotion to the higher ranks, if so, the details thereof?

THR MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) Reservation for Persons with Disabilities (PwDs)
is administered under the provisions of Persons with Disabilities (Equal Opportunities,
Protection of Rights and full Participation) Act, 1995 (PwD Act, 1995).

At present, reservation for persons with disabilities in direct recruitment is available
in Group A and B posts.

Presently, 3% reservation for persons with disabilities are computed on the basis

of total number of vacancies occurring in direct recruitment quota in Group A and
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B and 3% of the vacancies occurring in direct recruitment and promotion in Group

C and Group D (wherever Group D posts are still available in the respective cadre).

Para 15 of the Office Memorandum No.36035/3/2004-Estt (Res) dated 29.12.2005
provided that all establishments shall maintain Group-wise reservation roster for
determining/effecting reservation for persons with disabilities for direct recruitment and
promotion separately. However, this Office Memorandum has been quashed by the
Hon’ble Supreme Court in its Judgment dated 30.06.2016 in Writ Petition (Civil) No.
521 of 2008 titled Rajeev Kumar Gupta Vs Union of India, which inter alia, directed
the Government to extend three per cent reservation to persons with disability in
all identified posts in Group A and B, irrespective of the mode of filling up of such

posts.
Request from IAS officers for repatriation to their respective cadres
2877. SHRI KAPIL SIBAL: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that during last two years many Group A (IAS) officers
in the rank of Joint Secretary and above have requested repatriation to their respective

cadres, if so, the details thereof;

(b) the details of IASs and other central services officers of Gujarat cadre in the
rank of Joint Secretary and above who are currently with the Central Government

at New Delhi also with their period of stay; and

(c) the details of vacancies in Central Government in the rank of Joint Secretary

and above and the plans of filling these posts, Ministry-wise?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR. JITENDRA
SINGH): (a) 62 IAS officers in the rank of Joint Secretary and above on deputation to
the Government of India under Central Staffing Scheme (CSS) have been repatriated
during last two years to their respective cadres due to variety of reasons, including
personal grounds, availing benefits of promotion in their respective cadres and on the
request of State Governments to address shortage of officers/appointment as Chief

Secretary, Secretary to Chief Minister/Governor of the State, etc.

(b) The details of IAS officers of Gujarat cadre at the level of Joint Secretary
(JS) and above, on Central deputation under CSS, are given in the Statement-I

(See below). The Central Services do not belong to any specific State cadre.

(¢) The details of vacancies of JS and above under CSS are given in the
Statement-1I (See below).The filling up of vacancies is an on-going process as per

the established procedure on the basis of suitability of the empanelled officers.
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Details of IAS officers of Gujarat cadre in the rank of Joint Secretary and above

who are on deputation under CSS to the Central Government with
their tenures as on 09.08.2016

Sl. Name Posting Posting Tenure
No From To
1. Shri Pradeep Kumar Pujari Secretary M/o Power 08.01.2010 30.06.2017
2. Ms. Rita Teaotia Secretary M/o Commerce 19.03.2012 31.07.2018
and Industry
3. Dr. Hasmukh Adhia Secretary M/o Finance 03.11.2014 30.11.2018
4. Dr. Amarjit Singh OSD (Secretary Equivalent) 08.10.2009 31.11.2017
M/o Water Resources,
River Development and
Ganga Rejuvenation
5. Shri Tapan Ray Secretary M/o Corporate  01.10.2014 30.09.2017
Affairs
6. Shri Atanu Chakraborty  Director General (Additional 25.02.2016 24.02.2020
Secretary Equivalent) M/o
Petroleum and Natural Gas
7. Shri Girish Chandra Additional Secretary M/o  20.04.2015 19.04.2020
Murmu Finance
8. Dr. Guruprasad Chairman, Airports 13.10.2014 12.10.2019
Mohapatra Authority of India
(Additional Secretary
level) M/o Civil Aviation
9. Shri Rameshwar Prasad Joint Secretary M/o Coal 15.04.2015 14.04.2020
Gupta
10. Shri Raj Kumar Joint Secretary M/o Finance 20.04.2015 19.04.2020
I1. Shri Arvind Kumar Joint Secretary P M O 03.06.2014 02.06.2019
Sharma
12. Ms. Sunaina Tomar Joint Secretary M/o Textiles 17.10.2011 16.10.2016
13. Shri Rajeev Topno PS to PM 29.06.2009 (co-terminus
(Joint Secretary level) with the
PMO Prime

Minister)
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Statement-I11

Details of vacancies of Joint Secretary and above under the Central Staffing

Scheme in the Central Government as on 09.08.2016

(I) Secretary
NIL

(I) Additional Secretary

S1. No. Ministry/Department/Organization/Post

1.
2.
3.

® =N @

Department of Atomic Energy, Additional Secretary and Financial Adviser
Ministry of Panchayati Raj, Additional Secretary

Ministry of Rural Development, Department of Rural Development, Additional
Secretary

Ministry of Health and Family Welfare, Department of Health and Family
Welfare, Additional Secretary

Department of Space, Additional Secretary
Ministry of Culture, Additional Secretary
Ministry of Statistics and Programme Implementation, Additional Secretary

Ministry of Water Resources, River Development and Ganga Rejuvenation
Chief Executive Officer (Additional Secretary level), Polavaram Project

(IIT) Joint Secretary

SI. No.

Ministry/Department/Organization/Post

1.
2.

Department of Atomic Energy, Joint Secretary

Ministry of Rural Development Department of Rural Development,
Joint Secretary

Ministry of Health and Family Welfare, Department of Health and Family
Welfare, Joint Secretary

Ministry of Home Affairs, Joint Secretary (NATGRID)
Ministry of Coal, Joint Secretary Joint Secretary and Financial Adviser

Ministry of Water Resources, River Development and Ganga Rejuvenation,
Managing Director (National Mission for Clean Ganga) (Joint Secretary
level) Joint Secretary

Ministry of Commerce and Industry, Department of Commerce, Additional
Director General of Foreign Trade, Chennai (Joint Secretary level)
Additional Director General of Foreign Trade, Kolkata (Joint Secretary
level) Joint Secretary Chairman (Joint Secretary level), APEDA
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SI. No.

Ministry/Department/Organization/Post

8.

10.

11.

12.

13.

14.

15.

16.

17.

18.

Election Commission of India, Director General (Information) (Joint
Secretary level) Director General (Joint Secretary level) Deputy Election

Commissioner (Joint Secretary level)

Ministry of Consumer Affairs, Food and Public Distribution, Department
of Food and Public Distribution, Joint Secretary

UIDAI, Deputy Director General (Joint Secretary level)

Ministry of Textiles, Development Commissioner (Handicrafts) (Joint

Secretary level)
Ministry of Defence, Additional Financial Adviser and Joint Secretary

Ministry of Agriculture, Cooperation and Farmers Welfare, Department of
Agriculture, Cooperation and Farmers Welfare, Joint Secretary Department

of Animal Husbandry, Dairying and Fisheries, Joint Secretary
Cabinet Secretariat, Joint Secretary (three posts)

Ministry of Personnel, Public Grievances and Pensions, Department of

Personnel and Training, Joint Secretary
Ministry of Labour and Employment, Joint Secretary
Ministry of Housing and Urban Poverty Alleviation, Joint Secretary

Ministry of Information and Broadcasting, Joint Secretary

Exorbitant increase in citizen's grievances

2878. SHRI M. P. VEERENDRA KUMAR: Will the PRIME MINISTER be

pleased to state:

(a) whether there has been an exorbitant increase in citizen's grievances in recent

years, if so, the details thereof and the reasons therefor; and

(b) whether Government has taken any effective steps for monitoring of grievances/

punishing the delinquent officials and if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Yes, Sir. Total number of grievances in respect of

organizations with Government of India received on Centralized Public Grievance

Redressal and Monitoring System (CPGRAMS) during the last three years and current

year till 5.8.2016, are as under:-
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Year No. of Grievances received
2013 209296
2014 270413
2015 879183
2016 609845

The increase is due to a number of citizen friendly measures taken by the
Government particularly integration of Prime Minister Office Public Grievances
Redress Mechanism with CPGRAMS, periodic review of grievances through Pro-active
Governance and Timely Implementation (PRAGATI) platform by the Prime Minister,
regular review meetings for monitoring pendency of grievances by the Department
of Administrative Reforms and Public Grievances and also higher expectations of the

citizens from the Government.

(b) Instructions have been issued by the Department of Administrative Reforms and
Public Grievances to Secretaries of all the Ministries/Departments to accord top level
priority to the redress of grievances by including monitoring of grievance pendency
as an agenda item in review meetings in their Ministries/Departments and to make
it clear to all concerned dealing with public grievances that unwarranted delays in
redressing grievances would be viewed seriously. To enable effective monitoring of
grievances at Secretary level, an electronic Dashboard has been created showing the
consolidated status of grievances disposed and pending on CPGRAMS for which the
user IDs and passwords have been duly provided to all the Secretaries of Central
Ministries/Departments. Secretaries, Additional Secretaries and Joint Secretaries of all

the Ministries/Departments have been told to personally review the grievances.

Some of the other important steps taken by the Department of Administrative
Reforms and Public Grievances for expeditious and effective disposal of public
grievances include, a Grievance Analysis Study of the top 20 grievance receiving
Ministries/Departments/Organisations for identifying the major grievances, root cause
analysis and systemic reforms for reducing the grievances and regular review meetings
in the Department of Administrative Reforms and Public Grievances for monitoring

the pendency of public grievances.

When an official is allocated the work of redress of grievances, it is part of
his/her duty, and action, if required can be taken against the erring officials for

dereliction of duties as per the relevant service rules.
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Training programme for Government servants to deal

with general public

2879. SHRI ANUBHAV MOHANTY: Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that the general public who have to deal with Government

departments are not satisfied with the efficiency and behaviour of Government servants;

(b) if so, whether the Ministry would consider organizing training programmes
for Government servants in order to develop and inculcate professional approach in

their working; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The Department of Administrative Reforms and Public
Grievances has created an online Centralized Public Grievance Redress and Monitoring
System (CPGRAMS) on which grievances can be lodged from anywhere, anytime
by an aggrieved citizen regarding deficiency in public service delivery. Some of
the grievances lodged on CPGRAMS could also be due to the petitioner not being
satisfied with the efficiency or behaviour of the Government servants.

(b) and (c) Development of professional, impartial and efficient civil service,
which is responsive to the need of the citizen is the objective of the National Training
Policy adopted in the year April, 1996 and reviewed in the year 2012.

Some of the key initiatives under the National Training Policy are Mid Career
Training Programme (MCTP) for IAS officers to handle the next higher level of
responsibilities, Domestic Funding of Foreign Training (DFFT) to upgrade the knowledge
and skills of TAS, CSS, State Civil Services and Group ‘A’ Officers working under the
Central Staffing Scheme, long term domestic post graduate programme to enhance the
competence of mid career civil servants, Advanced Professional Programme in Public
Administration (APPPA) to prepare the senior civil servants for better governance
with focus on citizen services and on the job in house one hour weekly training for
better skill and efficiency in dealing with the demands of work place.

CBI looking for tax experts to probe cases
2880. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:

(a) whether the Central Bureau of Investigation (CBI) is looking for tax experts
from Reserve Bank of India (RBI) and other financial institutions to help in probing
high-profile cases including the multi-crore chit fund scams and alleged loan defaults,
if so, the details thereof; and
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(b) whether CBI wants to appoint senior advisers on foreign trade or foreign

exchange and taxation to provide technical assistance, if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR. JITENDRA
SINGH): (a) CBI has been taking assistance from Serious Fraud Investigation Office
(SFIO) for the investigation of multi-crore chit fund scams and alleged loan defaults.
Officers from different banks, who are already working in CBI also help in probing

these cases.

(b) CBI has advertised for filling up the posts of Sr. Advisor (Foreign Trade/

Foreign Exchange) and Sr. Advisor (Taxation) on deputation basis.
Strengthening of CBI

2881. SHRI SUKHENDU SEKHAR ROY: Will the PRIME MINISTER be

pleased to state:

(a) whether Government has decided/contemplated any action to bring the Central
Bureau of Investigation (CBI) under any new statute in place of Delhi Special Police
Establishment (DSPE) Act, 1946; and

(b) whether Government has decided/contemplated any action to strengthen
the CBI in view of growing number of cases being referred to it by Central/State
Governments and Supreme Court/High Courts, if so, the details thereof, if not, the

reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR. JITENDRA
SINGH): (a) The Central Bureau of Investigation (CBI) derives its legal powers
from Delhi Special Police Establishment Act, 1946 as amended by Central Vigilance
Commission Act, 2003 and Lokpal and Lokayukta Act, 2013. No decision has been

taken for enactment of a separate act for the CBI
(b) Steps taken by the Central Government to strengthen the Central Bureau of
Investigation are as under:

(i)  The Director CBI has been vested with greater financial and administrative

powers.
(ii))  Central Government takes various steps to fill up vacant posts expeditiously.

(iii)) Government has sanctioned additional 92 Special Courts for CBI out of

which 88 have become operational.

(iv) CBI imparts training to its officers/employees in order to enhance their
skills at its training centers. Recently a Scheme namely Advanced Certified

Course for CBI officers has been started to enhance their investigation skills,
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forensic data collection, collection of evidence, skills etc. by providing
them training from National Law School of India University (NLSIU),

Bangalore and Indian Institute of Management (IIM), Bangalore.

(v)  For upgradation of CBI which inter alia include modernization, improvement
in training, infrastructure, housing and improved condition of work, a plan
outlay of ¥ 309.52 crore has been allocated for implementation of various
schemes viz Modernization of training Centers in CBI, CBI e-governance,
comprehensive modernization of CBI branches/offices, construction of CBI
office building at Bandra Kurla Complex, Mumbai and comprehensive
modernization and purchase of land/construction office/residence building

for CBI etc. over Twelfth Five Year Plan period.
Thirty Meter Telescope in Ladakh

12882. SHRI LAL SINH VADODIA: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is considering to install thirty meter
telescope in Ladakh;

(b) if so, whether Government has taken any step in this direction so far; and
(¢) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Hanle in Ladakh is one of the
potential alternate sites for the Thirty Meter Telescope (TMT). The original site
for TMT is Mauna Kea in Hawaii in the United States of America. Mauna Kea is
established to be one of the best sites in the world for hosting such telescopes. The
construction work for TMT at Mauna Kea was started but had to be stalled due
to revocation of permit by orders of the Supreme Court of Hawaii. As ordered by
the Court, TMT authorities are seeking the permit afresh. In the meantime, in view
of significant investments and efforts already made towards realizing the project, it
has been decided by the TMT partner countries to look for alternate sites, including
Hanle in Ladakh, as fall-back options.

(b) and (c) Indian participation in the TMT Project is being jointly funded and
overseen by the Department of Science and Technology (DST) and the Department
of Atomic Energy (DAE), with DST as the lead agency. DST sought clearances
from the Ministry of Defence, Ministry of Home Affairs and Ministry of External
Affairs for hosting TMT at Hanle in Ladakh and the clearances have since been

granted. In parallel, Indian scientists leading this project, led by the Indian Institute

+ Original notice of the question was received in Hindi.
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of Astrophysics, Bengaluru, visited the region and have completed measurements of
the key scientific parameter, viz. ‘Atmospheric turbulence or seeing measured in arc-
second’. They have submitted necessary site-specific details to the TMT alternate site
selection team. The measurements show that the Hanle site has lower seeing values
of 0.9-1.2 arc sec as compared to the alternate sites in Chile and Canary Islands
of Spain (La Palma) which have seeing values of 0.55 arc sec. Thus, scientifically,
Hanle has less advantageous characteristics for hosting a mega telescope like the
TMT in comparison to the other alternate sites.

Research farms to assess effectiveness of GM crops

2883. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) what is the policy of Government for introduction of genetically modified

crops in the country;

(b) whether Government has set up various research farms to assess effectiveness

of Genetically Modified crops and its disadvantage, if any, on the eco-system; and

(¢) whether Government has conducted any study to highlight the need for
introduction of Genetically Modified crops for food security of the country?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) The policy for introduction of
Genetically Modified (GM) crops in the country is based on recommendations of the
Task Force on Application of Biotechnology and Agriculture under the Chairmanship
of Prof. M. S. Swaminathan and constituted by Ministry of Agriculture and Farmers
Welfare, Government of India in May, 2003. The policy for introduction of GM
crops in the country is aimed at providing direction to research and development in
relation to priorities based on social, economic, ecological, ethical and equity issues;
devising a system for commercialization of transgenic/GM products; and developing a
clear policy on GM food and feed in the country. Introduction of GM crops in the
country is also governed by Rules 1989 of Environmental Protection Act (EPA), 1986.
The regulatory framework involves bio-safety data generation on several parameters in
laboratory and field following an elaborate food and environmental safety assessment
by statutory bodies under the EPA 1986.

(b) No Sir. But various research institutes public/private universities, autonomous
institutions and NGOs are conducting transgenic research and field trials to assess

the effectiveness of GM crops and its disadvantages, if any, on the eco-system.

(c) Yes Sir. The research priorities for development of GM crops include nutritional
enhancement, yield and productivity including water use efficiency, resistant to salinity

and alkalinity as well as protection against pest and diseases.
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Technology for finding adulteration in milk

2884. SHRI MEGHRAJ JAIN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government has developed a new technology to analyse and to find
out adulteration in milk through Central Electronics Engineering Research Institute,
if so, the details thereof;

(b) whether a survey has been conducted to ascertain the quantum of adulterated

milk available in the market and if not, the details thereof;

(¢) how the new technology is likely to help in dealing with adulteration in

milk which is causing health risk at the national level; and

(d) the details of the estimated cost of setting up of such a centre for this

technology?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir. CSIR-Central Electronics
Engineering Research Institute, Pilani, Rajasthan has developed a new technology to
analyze and detect adulteration in milk. This technology is novel, and is based on
acquiring electro-chemical fingerprint coupled with multivariate data analysis techniques.
This technology is an innovation which represents the first fully Indian “concept to
implementation” effort in the instrumentation related to milk and dairy and would

address an unmet need of developing instruments able to detect adulteration in milk.

(b) CSIR-CEERI has not conducted any survey/study to ascertain the availability
of adulterated milk in the market. The R&D work is based on the available market
reports. As per recent reports, over 68 per cent of milk in the country does not
conform to the standards set by the Food Safety and Standards Authority of India
(FSSAI) (based on the national-wide survey conducted by FSSAI in 2011).

(¢) Milk being commonly used in everyday diet, if adulterated poses serious
health hazards. Deeper understanding of the role of milk in human health as a
critical component has led to the development of the present technology which is
cost-effective. The adoption and deployment of the innovation in as many villages
and milk societies possible would be a step forward in increasing the standards and

quality of the milk leading to better health of the public.

(d) As far as establishing a new centre for testing of milk using this technology,

the estimated cost would depend mainly on the infrastructure, manpower and cost

+ Original notice of the question was received in Hindi.
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of the equipment only. The equipment cost is around I 1 lakh and the other costs
would depend on the location of the centre. The technology has been transferred to
two industries, namely M/s Rajasthan Electronics and Instruments (REIL), Jaipur and

M/s Alpine Technologies, Surat, Gujarat for manufacturing and commercialization.
Funds for LIGO-India project

2885. PROF. M. V. RAJEEV GOWDA: Will the PRIME MINISTER be pleased

to state:

(a) whether funding has been approved for the Laser Interferometer Gravitational-

wave Observatory (LIGO)-India project;

(b) if so, the details of the amount sanctioned so far, if not, the reasons therefor;

and

(c) whether the proposed project seeks to collaborate with other countries working

on gravitational waves, if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) The Government has given ‘in-principle’
approval for setting up Laser Interferometer Gravitational Wave Observatory (LIGO)
in India. The LIGO-India project will establish a state-of-the-art gravitational wave
observatory on the Indian soil in collaboration with the LIGO Laboratory in the U.S.
run by Caltech and Massachusetts Institute of Technology. The project will bring
unprecedented opportunities for our scientists and engineers to dig deeper into the
realm of gravitational wave and take global leadership in this new astronomical frontier.
LIGO-India will also bring considerable opportunities in cutting edge technology for
the Indian industry which will be engaged in the construction of eight kilometre
long beam tube at ultra-high vacuum on a levelled terrain. The LIGO-India project
will be jointly co-ordinated and executed by three premier Indian lead institutions
viz., the Inter-University Centre for Astronomy and Astrophysics (IUCAA), Pune, the
Institute for Plasma Research (IPR), Gandhinagar and the Raja Ramanna Centre for
Advanced Technology (RRCAT), Indore. Some of the universities in the country will

also participate in the project.

Under the Mega Science Projects, an amount of I 105 crore has been made in
Twelfth Plan outlay by Department of Atomic Energy (DAE)-Department of Science
and Technology (DST) towards LIGO-India. Out of which, the share of contribution
of DST will be X 55 crore including 50% of seed-funding amount of ¥ 9.70 crore
and DAE’s share would be ¥ 50 crore. No financial sanction has been issued so

far for the project.
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Task force for implementation of projects under

national laboratory schemes

2886. SHRI C. P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Council of Scientific and Industrial Research (CSIR) has constituted
a Task Force for network projects for implementation, monitoring and financial gover-

nance of five year plan projects under National Laboratory Scheme;

(b) if so, the details including composition, terms of reference of task force,
the number of network projects, the decisions taken/implemented, project-wise, task

force-wise; and

(¢) whether decisions taken in the Task Force meeting of network project
Vulnerability Assessment and Development of Adaptation Strategies for Climate Change
Impact with special reference to coast and broad eco-system of India (VACCIN) held

in April, 2016 have been implemented, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) and (b) The Council of Scientific
and Industrial Research (CSIR) has been pursuing focused R&D efforts in diverse
S&T domains ranging from oceanography, earth sciences, geophysics, chemicals, drugs,
genomics, biotechnology and nanotechnology to mining, aeronautics, instrumentation,
environmental engineering, radio and space physics, and information technology.
CSIR is implementing 158 projects under the Twelfth Five Year Plan (FYP) and the
projects are currently on-going. There is no separate category as Network projects.
For the Twelfth FYP projects, the constituent laboratories of CSIR have constituted
Task Force Committees to monitor technical and financial progress. The Composition
and the Terms of Reference in force is given in the Statement (See below). The
suggestions/decisions taken in the Task Force Committee meetings with due approval
of Chairman, Task Force are followed up at the laboratory level and thereafter at

subsequent Task Force Committee meetings.

(¢c) The project “Vulnerability Assessment and development of Adaptation strategies
for Climate Change impact with special reference to coasts and Island eco-systems
of India (VACCIN)” is under implementation by CSIR-National Institute of Science
Communication and Information Resources (CSIR-NISCAIR) as the nodal laboratory.
The meeting of Task Force Committee was held at Thiruvananthapuram on 13th April,
2016 wherein the progress of VACCIN Project was reviewed. The Task Force found

the technical progress satisfactory and is in the right direction.
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Statement
Details of composition and terms of reference of Task Force

Council of Scientific and Industrial Research
(R&D Planning Division)
Anusandhan Bhavan, Rafi Marg, New Delhi-110001

No.41/3/EFYP/2007-RDPD Novernber 6, 2007

Office Memorandum

Sub: Composition of Task Force for the Eleventh Five Year Plan Nework Projects

1.

In continuation to approval of the guidelines on 'Implementation, Monitoring
and Financial Governance of Eleventh Five Year Plan Projects under National
Laboratory Scheme' by the Competent Authority, DG, CSIR has been pleased
to approve the following generic composition and TOR of the Task Force
for the Network Projects

Composition

Chairman: Director of the nodal laboratory.

Members: Director/Director Nominee from the respective participating laboratories.
Senior most Finance Officer of the nodal laboratory.

Member Convener: Nodal Officer for the network project.

Permanent Invitee: Head, RDPD or his nominee.

TOR of the Task Force

e To implement the project approved by the competent authority in a

time bound manner.

e TF shall prepare the micro details of work plan of the project in
terms of scientific outputs (patents, publications etc.) activities, yearly/
half yearly targets, quantifiable deliverables etc. A bar chart is required
to be prepared in this regard for controlling the various activities of
the project. The work plan within the ambient of the GB approved
document shall be submitted to the Sectoral Monitoring Committee for
its consideration and endorsement

e Periodically monitor and review the progress of the projects including
progressive expenditure vis-a-vis deliverables/output. Though the periodicity
of meeting is left to the discretion of the Chairman, but it shall not be

less than 2 times a year (once in six months).

e Report to the Sectoral Monitoring Committee constituted by DG, CSIR.
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e To send Half Yearly Performance (HPR) reports to DG, CSIR by 15th
September and 15th April of every year.

e The proceedings of the meetings shall be recorded and maintained by the
Nodal Officer and communicated to RDPD, CSIR Hqrs. for information.

4. Chairman of the Task Force can co-opt members and other scientists of the
laboratory (either nodal or participating) for specific task. All the expenditure
towards TA/DA under Task Force meetings shall be booked under the project
sanctioned budget.

5. The tenure of the Task Force is co-terminus with the network project.

Task Force for network projects on the above lines may accordingly be notified
by the concerned nodal laboratory.
Sd/-

(Naresh Kumar)
Head RDPD

To

All the Directors of CSIR Laboratories
Copy to: Sr. PPS to DG, CSIR
FA. CSIR

Target and funds allocated for schemes for skill development

2887. SHRI KAPIL SIBAL: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the details of the schemes announced by Government in 2014-2016, to promote
skill development, along with the details of the funds allocated and utilized till date;

(b) if so, whether Government achieved targets in 2014-15 with respect to

objective of the scheme/schemes, State/UT-wise details thereof; and

(c) whether it is a fact that the Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) scheme also promotes skill development, if so, details

thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) There are
over 40 Skill Development Schemes/programmes being implemented by various
Ministries/Departments. The multiple schemes under different Ministries have their
own guidelines and there is no centralized record of all different programmes under
different Ministries. During the last three years, i.e. 2015-16, 2014-15 and 2013-14,
the number of trained persons (in lakh) is: 104.16, 76.11 and 76.37, respectively.
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The short term skill development training programmes under the Ministry are
delivered through National Skill Development Corporation under Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) Scheme which was launched in 2015-16. As on
28th July, 2016, a total of 17.94 lakh candidates (under fresh training) have been
enrolled, 17.93 lakh have been trained and 11.9 lakh have been certified and the

details are given in the Statement (See below)

The Union Cabinet in its meeting on 13th July, 2016, has approved the new
version with modification and continuation of the Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) as ‘Skill Development Component’ of umbrella PMKVY to skill
one crore people over the four years (2016-2020) with an outlay of ¥ 12,000 crore.

The Government has formulated and launched a “Project for Livelihoods in
Full Employment under Mahatma Gandhi National Rural Employment Guarantee
Act (Project LIFE-MGNREGA)” in April, 2015 in convergence with Deen Dayal
Upadhaya Grameen Kaushalya Yojna (DDU-GKY) and National Rural Livelihood
Mission (NRLM). Project LIFE-MGNREGA aims at promoting self-reliance and
improving the skill base of MGNREGA workers, thereby, converting them from being
asset-less, helpless, unskilled worker’s dependent on Government support into fully

employed entities with enhanced income.
Statement

The State-wise details of candidates enrolled, trained and certified under PMKVY
(as on 28th July, 2016)

State Total Enrolled Total Trainings Total Certified
Completed
1 2 3 4
Andaman and Nicobar Islands 194 194 19
Andhra Pradesh 124666 124516 91919
Arunachal Pradesh 1017 1017 337
Assam 31224 31194 2180
Bihar 89252 89166 51572
Chandigarh 4851 4851 3709
Chhattisgarh 36488 36488 23857
Dadra and Nagar Haveli 258 258 159
Daman and Diu 230 230 177

Delhi 75194 75171 49782
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1 2 3 4
Goa 499 499 278
Gujarat 43324 43324 27095
Haryana 81612 81474 56217
Himachal Pradesh 22738 22738 16718
Jammu and Kashmir 17807 17807 10985
Jharkhand 26488 26463 18406
Karnataka 73523 73523 49247
Kerala 14689 14689 10049
Madhya Pradesh 159139 158974 107151
Mabharashtra 84432 84312 52984
Manipur 1328 1328 807
Meghalaya 1661 1661 16
Mizoram 1030 1030 5
Nagaland 1271 1271 744
Odisha 56822 56822 34666
Puducherry 7070 7070 5924
Punjab 72405 72350 51064
Rajasthan 112467 112437 81061
Sikkim 886 886 379
Tamil Nadu 151491 151491 107972
Telangana 98323 98263 73530
Tripura 14018 14018 9582
Uttar Pradesh 256469 256365 175503
Uttarakhand 13675 13675 9191
West Bengal 117925 117925 76400
TotaL 1794466 1793480 1199685

Operationalisation of India International Skill Centres

2888. PROF. M. V. RAJEEV GOWDA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government recognizes that there is lack of skill capital in the country;
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(b) whether the proposed India International Skill Centres (IISCs) to promote
skill trainings and certification have been operationalized;

(c) whether Government recognises that retaining skilled manpower for encouraging
jobs in the country instead of overseas is equally significant; and

(d) if so, what efforts/schemes are being promoted by Government for the same?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) As per National
Policy on Skill Development and Entrepreneurship 2015, there is an incremental
requirement of 109.73 million skilled manpower by the end of 2022.

(b) Ministry of Skill Development and Entrepreneurship (MSDE) in collaboration
with National Skill Development Corporation (NSDC) under the “Skill India” Mission
is setting up India International Skill Centre (IISC) to provide skill trainings and
certification benchmarked to International Standards. The Centre’s are currently
undertaking the mobilisation and sensitisation activities with trainings starting in the

month of September.

(¢) and (d) The Government endeavours to cater to the skilled manpower needs
of the country. At present, over 40 skill development schemes/programmes are being
implemented by Central Ministries/Departments for social and economic growth of the
nation. A number of schemes/programmes including Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) are aligned to national flagship programmes namely Make in India,
Swachh Bharat, Digital India, National Solar Mission etc. At the same time, temporal
demographic dividend in the form of surplus manpower provides a unique opportunity
to India to meet the skilled manpower needs of the world as well. This also opens
another vista of job opportunities to Indian youths. Recognising this, the Government
has taken several initiatives namely Pravasi Kaushal Vikas Yojana, Transnational
Standards, India International Skill Centres etc. to skill youths for overseas jobs.

Modernisation of ITIs with World Bank assistance

2889. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that the performance of Industrial Training Institutes
(ITIs) in the country is providing job oriented training to the students is showing
dismal picture and need a full revamp, if so, the details thereof;

(b) whether it is a fact that Government is modernizing the ITIs with World
Bank assistance, if so, the details thereof; and

(c) present status thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) No, Sir, the
performance of Industrial Training Institutes (ITIs) in the country in providing job

oriented training to the trainees is doing well.

In order to provide job oriented training to the trainees of ITIs, Government is

taking a number of measures which includes:

(1) Revamping of curricula of various trades, introduction of new trades, deletion
of obsolete trades, inclusion of soft skills, IT skills, entrepreneurship skills,
productivity, occupational safety, quality tools etc. in the curricula. These

are aligned as per the needs of the industries.

(i) Upgradation of infrastructure of Government ITIs through various centrally

funded schemes.

(b) and (¢) The Ministry of Skill Development and Entrepreneurship is
implementing World Bank assisted Vocational Training Improvement Project (VTIP)
that covers upgradation of 400 Government ITIs. 34 States/Union Territories (UTs)
are participating under the project. The funding pattern between Centre and State is
75: 25 (90:10 For NE States). Physical component consisted of setting up of new
classrooms, workshops and modernization of tools, equipment and machinery, training
of trainees and ensuring congenial environment. The scheme objective also includes
enhancement of knowledge and skills of ITI instructors, strengthening facilities in 14
Central institutes, strengthening curriculum development, reforms, capacity building
etc. The project started in Dec., 2007 and its closing date is September, 2016. Total
allocation to the States/UTs and Central institutes under the project is ¥ 1925 crore

against which funds utilised so far is I 1696 crore.
Skill development in Rajasthan

12890. SHRT RAM NARAIN DUDI: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of skill development centres set up in Rajasthan for development
of skill and entrepreneurship among youths;

(b) the number of youths and the trades in which they have been trained in
these centres;

(c) the number of youths provided job under the above scheme so far; and

(d) the total number of registered unemployed youths in Rajasthan and the steps

being taken by the Central Government to provide job to them?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) There are
145 fixed centres and 12 mobile centres under fee based model of National Skill
Development Corporation (NSDC) in Rajasthan offering skill training in over 20 sectors
including Chemicals and Pharmaceuticals, Electronics and IT Hardware, Healthcare,
Auto and Auto Components etc. The number of persons trained and placed in these
centres during 2014-15, 2015-16 and 2016-17 (till July, 2016) are as under:-

2014-15 2015-16 2016-17
Training Placed Training Placed Training Placed
completed  candidates completed  candidates completed  candidates
19901 10394 30525 11599 6181 2112

In addition, under Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 1,12,437
persons have been trained in Rajasthan till date.

(d) Currently, NSDC has no mechanism for maintaining unemployed youth
data for a particular State. However, placement is one of the key objectives of
the Government. The Government has notified Common Norms for Central Skill
Development Schemes/Programmes w.e.f. 01.04.2016. These Common Norms link
placement with funding and performance of training partners in respect of Central
Skill Development Schemes/Programmes.

Skill development centres in backward areas

2891. SHRI D. KUPENDRA REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the number of skill development centres/institutes set up by various Ministries/
Departments and the funds allocated/utilized for the purpose during each of the last
two years, State/Union Territory-wise and Ministry-wise;

(b) whether Government proposes to set up network of institutes for the
development of skill in various States especially backward and dalit areas of the
country; and

(c) if so, the details thereof including modalities being worked out for the

purpose and training modules proposed?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) There are
around 13,000 Industrial Training Institutes (ITIs) in the country, which delivers long
term skill training programmes ranging from 1-2 years under Craftsmen Training
Scheme. The Central Government provides supports to many of these Government

ITIs for its modernization under various schemes of the Government.
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Setting up of new ITIs is an ongoing process, which is largely dependent upon
its demand in a particular region. In addition, the Government has set up National
Skill Development Corporation (NSDC), a public private entity, to catalyze creation
of skill training capacity in the country through private training providers. NSDC
provides soft loan to private training providers to create skilling capacities especially
for the short term skill development courses. As on date, NSDC through its Training
Partners, has 5093 operational training centres including 662 mobile training centres
across the country. The aforementioned capacities are spread across the country
including in backward and dalit areas of the country.

Further, the Government is also promoting setting up of Pradhan Mantri Kaushal
Kendras in each district of the country, which are expected to be model skill centres,
for delivering short term skill training programmes in the country.

Skill development centres in Uttar Pradesh, Maharashtra and West Bengal

2892. SHRI DARSHAN SINGH YADAV: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has set any target to provide employment and self
employment under various skill development schemes, if so, the details thereof, State-

wise, scheme-wise;

(b) the number of unemployed youths given employment during the last two
years and the current year under various skill development schemes, scheme-wise,
State/UT-wise; and

(c) the number of skill development schemes in operation and the sector-wise
number of skill development centres, State-wise including Uttar Pradesh, Maharashtra
and West Bengal?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The
Government has notified Common Norms for Central Skill Development Schemes/
Programmes w.e.f. 01.04.2016. These Common Norms link 70% placement with funding
and performance of training partners in respect of Central Skill Development Schemes/
Programmes. As per notification, all Central Skill Development Schemes/Programme
have to be aligned with these Common Norms from 01.04.2016.

At present, there are over 40 skill development schemes/programmes being run by
Central Ministries/Departments to train and skill persons to enhance their employability.
The Ministry of Skill Development and Entrepreneurship has Pradhan Mantri Kaushal
Vikas Yojana (PMKVY) launched during 2015-16 to impart fresh training to 14 lakh
persons and recognize skills of 10 lakh persons under Recognition of Prior Learning.
Under PMKVY, 19.72 lakh persons have been trained till July, 2016 and 1.88 lakh
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persons have been reported to get placement. However, the placement figure is a
fragment of actual placement as under PMKVY placement was not mandatory. A
State-wise list showing persons trained and placed under PMKVY in States/UTs
including Uttar Pradesh, Maharashtra and West Bengal is given in the Statement-I
(See below). PMKVY has been further expanded and aligned with Common Norms
to train 1 crore persons in four years (2016-20) with an outlay of I 12,000 crore.
The revised PMKVY guidelines specifies linking the payout for training remuneration
payment to placement performance.

(c) A State-wise list of the NSDC Training Centres is given in the Statement-II.
Statement-1

Details of candidates enrolled, training completed and placement under
PMKVY Scheme as on 15th July, 2016

State Enrolled  Training Completed  Placement
Andaman and Nicobar Islands 194 194 0
Andhra Pradesh 131120 131030 16387
Arunachal Pradesh 1017 1017 49
Assam 33449 33419 2132
Bihar 91990 91904 6971
Chandigarh 5032 5032 172
Chhattisgarh 37302 37302 1156
Dadra and Nagar Haveli 258 258 96
Daman and Diu 230 230 111
Delhi 105518 105495 4179
Goa 499 499 213
Gujarat 43999 43999 2396
Haryana 86611 86473 6167
Himachal Pradesh 22891 22891 1019
Jammu and Kashmir 18177 18177 177
Jharkhand 28391 28366 1273
Karnataka 76626 76626 12882
Kerala 15339 15339 1415
Madhya Pradesh 168180 168015 12521
Mabharashtra 109219 109099 8012

Manipur 1603 1603 232
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State Enrolled  Training Completed  Placement
Meghalaya 1661 1661 66
Mizoram 1030 1030 2
Nagaland 1271 1271 51
Odisha 61288 61288 9514
Puducherry 7301 7301 856
Punjab 84526 84471 7832
Rajasthan 132872 132842 9732
Sikkim 886 886 13
Tamil Nadu 168880 168880 36304
Telangana 109142 109022 18605
Tripura 15140 15140 3364
Uttar Pradesh 269368 269234 14519
Uttarakhand 13818 13818 941
West Bengal 128953 128953 9023
ToTtAL 1973781 1972765 188382
Statement-11

NSDC's Operational Training Centers (State/Union Territory-wise) for
financial year 2016-17 till 30th June, 2016

State Name Count of fixed Count of Grand Total
centres mobile centres
1 2 3 4
Andhra Pradesh 87 16 103
Arunachal Pradesh 7 0 7
Assam 69 9 78
Bihar 221 5 226
Chandigarh 4 2 6
Chbhattisgarh 652 3 655
Dadra and Nagar Haveli 2 1 3
Delhi 98 31 129
Goa 6 2 8

Gujarat 152 45 197
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1 2 3 4
Haryana 136 16 152
Himachal Pradesh 90 4 94
Jammu and Kashmir 8 2 10
Jharkhand 64 13 77
Karnataka 195 42 237
Kerala 209 112 321
Madhya Pradesh 473 32 505
Mabharashtra 548 77 625
Manipur 2 0 2
Meghalaya 11 0 11
Mizoram 6 0 6
Nagaland 10 0 10
Odisha 122 81 203
Puducherry 5 2 7
Punjab 88 4 92
Rajasthan 146 10 156
Sikkim 17 0 17
Tamil Nadu 205 54 259
Telangana 92 24 116
Tripura 21 0 21
Uttar Pradesh 368 44 412
Uttarakhand 18 3 21
West Bengal 299 28 327
Granp ToTAL 4431 662 5093

Reservation for SC/ST under skill development programme

12893. SHRI P. L. PUNIA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the reservation provided to Scheduled Castes and Scheduled Tribes under
skill development programme and the number of Scheduled Castes and Scheduled

Tribes candidates provided training during last two years;

+ Original notice of the question was received in Hindi.
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(b) the number of persons provided job in Government and Non-Government
Organisations after skill development training including Scheduled Castes and Scheduled

Tribes and the details of their average income/wages/remuneration; and

(c) the total number of organised workers provided job in the last two years
after providing special training, the details thereof including Scheduled Castes and
Scheduled Tribes?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) There are
around 13,105 Government Industrial Training Institutes (ITIs) to provide long term skill
development training programmes. These ITIs have different kinds of reservation for
candidates belonging to SC/ST and OBCs according to their percentage of population in
the various States. In the Central Government training institutes, the seats reserved for
Scheduled Caste (SC), Scheduled Tribe (ST) and Other Backward Classes (OBC) are
15%, 7.5% and 27%, respectively. Though the ITIs do not have provision for tracking
of employment of the trained candidates, a tracer study conducted earlier found that 60%
of ITI pass-outs find employment within one year of finishing training, out of which, the

percentage of employment of SC and ST candidates is 57.4% and 49.5%, respectively.

The short term skill development training programmes are delivered through
Pradhan Mantri Kaushal Vikas Yojana (PMKVY) Scheme, which was having around
8000 numbers of private training partners. In this Scheme, there is special financial

incentive for candidates of categories such as females and differently-abled persons.

There are more than 40 schemes in 20 different Ministries which provide a variety
of skill development training programmes. During the last three years, ie. 2015-16,
2014-15 and 2013-14, the number of trained persons (in lakh) is: 104.16, 76.11 and 76.37,
respectively. The multiple schemes under different Ministries have their own guidelines

and there is no centralized record of all different programmes under different Ministries.

Under PMKVY (as on 18th July, 2016), a total of 17.94 lakh candidates (under
fresh training) have been enrolled, 17.93 lakh candidates have been trained, 11.9
lakh candidates have been certified and 1.46 lakh has been reported to be employed,
which includes candidates belonging to different categories. Under this scheme, it
was not mandatory for NSDC’s training partners to report employment data. The
employment data available reflects only a fraction of the actual employment provided
under the scheme. However, under PMKVY 2016-20 approved by the Cabinet on
13th July, 2016, the focus on employment has been significantly enhanced. The last
20% payment to training partners would be made only after wage employment or

self employment to at least 70% of the trained candidates.
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Sub-committee of Chief Ministers for skill development

2894. SHRI PRABHAT JHA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether a sub-committee of Chief Ministers had been constituted on skill
development to cater to the specific skill requirements of various States under Prime
Minister Skill Development Scheme, if so, the details thereof; and

(b) whether the sub-committee of Chief Ministers has submitted its recommendations
to the Government and whether these recommendations are being implemented, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Yes, Sir. A
Sub-Group of Chief Ministers had been constituted on Skill Development in India to
address issues pertaining to human resources, especially youth and to work on scientific
methods on moving towards creating a pool of skilled manpower. The notification for
the Sub-Group was issued on 24 March, 2015 with the Chief Ministers of Assam,
Chhattisgarh, Goa, Gujarat, Himachal Pradesh, Meghalaya, Odisha, Puducherry, Tripura
and Tamil Nadu as Members and the Chief Minister of Punjab as the convener and
CEO, NITI Aayog as the coordinator of the Sub-Group.

The Sub-Group of Chief Ministers on Skill Development deliberated on various
issues relating to improving quality, relevance, quantity, aspirations, mobility and
financing of skill development at length in its meetings with the implementing
Ministries, member and non-member States, and through State visits to study best
practices and submitted its recommendations to the Government, which are under

consideration and implementation.
Welfare schemes for welfare of senior citizens

2895. SHRI SHAMSHER SINGH DULLO: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the number of schemes being implemented for the welfare of senior citizens;

(b) funds released by the Central Government to each State particularly to Punjab
under these schemes during the last three years, scheme-wise;

(c) whether Government has received requests from State Government for more
funds; and

(d) the number of old age homes functioning in each State?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRJ VIJAY SAMPLA): (a) and (b) This Ministry is implementing
a Central Sector Scheme of Integrated Programme for Older Persons (IPOP) under which
grants-in-aid are given for running and maintenance of inter alia, Old Age Homes,
Day Care Centres, Mobile Medicare Units, etc. The main objective of the Scheme
is to improve the quality of life of older persons by providing basic amenities like
shelter, food, medical care and entertainment opportunities etc. Implementing agencies
eligible for assistance under the Scheme are Panchayati Raj Institutions/Local Bodies,
Non-Governmental Voluntary Organizations, Institutions or Organizations set up by
Government as autonomous/subordinate bodies, Government Recognized Educational
Institutions, Charitable Hospitals/Nursing Homes, and Recognized Youth Organizations
such as Nehru Yuvak Kendra Sangathan (NYKS) and in exceptional cases the State
Governments/UT Administrations. Details showing the funds released to each State
including Punjab under the Scheme of IPOP during the last three years are given
in the Statement-I (See below).

(¢) No, Sir. Funds under the Scheme of IPOP are directly released to Non-
Governmental Organisations, on the recommendations of the State/UT Government.

(d) Details showing the number of old age homes assisted, funds released and
beneficiaries covered under the Scheme of IPOP during the last three years, State-

wise are given in the Statement-II.
Statement-1

State-wise/UT-wise details of funds released during the last three years under the

scheme of Integrated Programme for Older Persons

(R in lakh)
Sl.  Name of State/UT 2013-14 2014-15 2015-16
No. Funds released Funds released Funds released
1 2 3 4 5
ROC States
1. Andhra Pradesh 347.24 35291 389.02
2. Bihar 8.21 5.6 4.43
3. Chhattisgarh 4.88 0 13.85
4. Goa 0.00 0 0
5. Gujarat 0.00 0 0
6. Haryana 56.45 10.22 45.86
7. Himachal Pradesh 9.82 7.54 11.99
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1 2 3 4 5
8. Jammu and Kashmir 0.00 0 0
9. Jharkhand 0.00 0 0
10. Karnataka 84.10 114.39 386.18
11. Kerala 11.33 5 16.62
12. Madhya Pradesh 11.60 25.19 29.2
13. Mabharashtra 157.04 71.92 291.38
14.  Odhisa 354.43 203.98 324.4
15. Punjab 16.71 14.91 18.26
16. Rajasthan 17.59 10.29 16.44
17. Tamil Nadu 30.73 190.07 469.98
18. Telangana 0.00 34.45 47.24
19. Uttar Pradesh 60.73 37.17 40.08
20. Uttarakhand 26.75 7.32 12.12
21. West Bengal 182.36 108.63 120
UTs
22. Andaman and Nicobar 0.00 0 0
Islands
23. Chandigarh 0.00 0 0
24. Dadra and Nagar Haveli 0.00 0 0
25. Daman and Diu 0.00 0 0
26. Lakshadweep 0.00 0 0
27. Delhi 46.67 55.15 60.91
28. Puducherry 0.00 0 0
NE Region States
29. Arunachal Pradesh 0.00 0 1.13
30. Assam 50.07 99.26 186.41
31. Manipur 79.90 131.26 252.02
32. Meghalaya 0.00 0 0
33. Mizoram 0.00 3.1 3.77
34. Nagaland 0.00 1.13 8.1
35. Sikkim 0.00 0 0
36. Tripura 0.00 9.58 8.67
ToTAL 1556.61 1499.07 2758.06
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De-addiction centres under CSS in Rajasthan

12896. SHRI RAM NARAIN DUDI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the locations in Rajasthan where de-addiction centres have been opened under
Central Sponsored Schemes (CSS);

(b) whether regular financial assistance is being provided to these de-addiction
centres by the Ministry, if so, the details thereof; and

(c) the steps taken by Government to save the opium and opium-poppy addicts
from the said addiction in Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) There is no Centrally
Sponsored Scheme (CSS) for opening de-addiction Centres. However, the Ministry of
Social Justice and Empowerment has been implementing the Central Sector Scheme
of Prevention of Alcoholism and Substance (Drug) Abuse since 1985-86. The Scheme
has provision of financial assistance to Non-Governmental Organizations, Panchayati
Raj Institutions (PRIs), Urban Local Bodies (ULBs) etc. for, inter alia, running and
maintenance of Integrated Rehabilitation Centres for Addicts (IRCAs). A list of de-
addiction centres in the State of Rajasthan and the grants sanctioned to them under

the above Scheme is given in the Statement (See below).

Further the National Drug Dependence Treatment Centre (NDDTC), AIIMS has
informed that there are 6 Drugs De-addiction Centres in the State of Rajasthan as
per following details:-

(1) Department of Psychiatry, Sawai Maan Singh Medical College and
Hospital, Jaipur, Rajasthan.

(i) Department of Psychiatry, RNT Medical College, Udaipur, Rajasthan.

(iii) Department of Psychiatry, Dr. Sampuruanand Medical College, Jodhpur,
Rajasthan.

(iv) Government Medical College and New Medical College Hospital, Rangbari
Road, Kota, Rajasthan.

(v) Department of Psychiatry, JLN Medical College, Ajmer, Rajasthan.

(vi) Department of Psychiatry, SP Medical College and Hospital, Bikaner,
Rajasthan.

No regular financial assistance is however, being provided to the above Centres
by the Ministry of Health and Family Welfare as these Centres are not under Central
Sponsored Schemes (CSS).

+ Original notice of the question was received in Hindi.
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(¢) While the Opium and opium-poppy addicts may undergo treatment in the

above de-addiction centres, the Government of Rajasthan has informed that during

the year 2016-17 under the Scheme ‘Naya Savera’, they have organized 210 opium

and opium-poppy de-addiction camps in 16 districts of Rajasthan.

Statement

List of de-addiction centres in Rajasthan

(Amount in Rupees)

SI.  Name of the NGO Location of Grants released in Grants released in
No. Project 2014-15 including 2015-16 including
arrears, if any arrears, if any

1 2 3 4 5

1. Amrapali Prashikshan De-addiction 942840 Show-cause
Sansthan, Karigar Mohalla, Centre at Tonk notice issued
Ward No.4 Deoli, Tonk,
Rajasthan

2. Amrapali Prashikshan De-addiction 881784 -do-
Sansthan, Karigar Mohalla, Centre at Kota
Ward No.4 Deoli, Tonk,
Rajasthan

3.  Dantour Vikas Sarvajanik De-addiction 471420 1421010
Puniyarth Trust, Centre-Bikaner
Khajuwala, Bikaner

4. Dantour Vikas Sarvajanik  De-addiction — 1720140
Puniyarth Trust, Khajuwala Centre Jaisalmer

5. Gramin Uthan Manav De-addiction 707130 855360
Sansthan, Mandi, Dantour, Centre at
Tehsil Khajuwala, Bikaner
Bikaner-334023, Rajasthan

6.  Gramin Uthan Manav De-addiction — 942840
Sansthan, Mandi, Dantour, Centre at Sirohi
Tehsil Khajuwala,
Bikaner-334023, Rajasthan

7.  J.R.Tantia Charitable Trust, De-addiction 928979 746368
2-A-6, Sukhadia Nagar, Centre at
Sriganganagar, Rajasthan Sriganganagar

8. Manohar Bal Mandir De-addiction 942840 1875900
Samiti, Sriganganagar Centre at

Sriganganagar
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9.  Opium De-addiction De-addiction 392850 No proposal
Treatment Training Centre- received
and Research Trust, Bhilwara from State
84, 1Ist Polo, Paota, Government
Jodhpur-342002

10 Opium De-addiction De-addiction 695700 4254462
Treatment Training Centre-Jodhpur
and Research Trust, (CAMP)
84, Ist Polo, Paota,
Jodhpur-342002

11. Rajasthan Navchetana De-addiction 838080 816576
Samiti, 2/379, Housing Centre at
Board Colony, Nagaur
Nagaur-341001, Rajasthan

12.  Rajasthan Anusuchit Jati De-addiction 1632242 1659360
Mabhila Aivam Shishu Centre at Kota
Vikas Samiti, Near Nagar
Nigam Colony, Chhawani,
Kota-7, Rajasthan

13.  Nirashrit Mahila Bal De-addiction — 1499925
Vikas Gramodhyog Centre at
Shiksha Samiti, Pai Bagh, Bharatpur
Bharatpur

14. Tapovan Nasha Mukti De-addiction — 1845990
and Punarwas Sansthan, Centre at
Sriganganagar, Rajasthan Sriganganagar
TotaL 8433865 17637931

Steps to save children from begging

2897. SHRI RAJKUMAR DHOOT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is aware that children begging instead of going to
school is common sight at the road crossings of the National Capital, if so, the

details thereof; and

(b) what action Government proposes to take to save these children from begging

and to rehabilitate and educate them?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) Though some children are
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seen begging, there is no authentic data available in this regard. The States are
responsible for taking necessary preventive and rehabilitative steps. As per available
information, 20 States and 2 Union Territories have either enacted their own Anti-
Beggary Legislation or adopted legislations enacted by other States/UTs. Presently,

there is no scheme of the Central Government on beggary.

Department of Women and Child Development, Government of NCT of Delhi has
informed that there is a mechanism in place that whenever the information of child
indulging in beggary is received by police or Childline (1098), accordingly, rescue
operation is conducted. The child is produced before the concerned Child Welfare
Committee setup under the provisions of the Juvenile Justice (Care and Protection of
Children) Act, 2015 which in turn, after considering facts and merits of each case,
either restore the child to his/her family or can order for his/her institutionalization

in any of the Child Care Institute run by Government or NGO.

Department of Women and Child Development, Government of NCT of Delhi
has set up 14 Child Care Institutions for children in need of care and protection.
The child beggars come under the category of the children in need of care and
protection under Juvenile Justice (Care and Protection of Children) Act, 2015 and
child begging and child labour are prohibited u/s-76 and u/s-79 respectively of the
Juvenile Justice (Care and Protection of Children) Act, 2015.

The children are housed as per their age and sex in different Child Care Institutions
where they are provided with all basic facilities including boarding, lodging, food,
education (basic education/non-formal education), mental and physical health services
and recreation facilities both outdoor and indoor. Efforts are made by the staff of
the institution to contact the parents/guardians of the children housed in the children
homes for their restoration and repatriation. In addition to this there are 78 NGO's
run Children Homes, 13 Open Shelters and 11 Adoption Agencies which are also
taking care of children in need of care and protection and are making all efforts to
mainstream the children through education and social reintegration. In most of the
cases of child beggary, the children are released back to their parents by the Child

Welfare Committee taking into consideration the best interest of the child.
SC judgements on reservation to physically disabled candidates

2898. SHRI HUSAIN DALWAI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the Ministry's stand on the recent Supreme Court judgement asking Government
to provide 3 per cent reservation to physically disabled candidates in all Government

posts;
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(b) the Ministry's stand on the DoPT Memoranda which had created a distinction
between Group A and B posts and Group C and D posts, by not providing reservation

in Group A and B posts filled through promotion; and

(¢) in what manner the Ministry would ensure that the recent Supreme Court's

judgement gets implemented?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) Department of Personnel and
Training (DoPT) in the Central Government is the nodal Department on matters
concerning recruitment of personnel in Central Government Organizations including
matters relating to implementation of reservation for persons with disabilities. DoPT
has informed that in its judgment dated 30.06.2016 in Writ Petition (Civil) No.
521 of 2008 titled Rajeev Kumar Gupta and Ors. Vs. Union of India and Ors., the
Hon'ble Supreme Court directed the Government to extend three per cent reservation
to Persons with Disabilities in all identified posts in Group A and B, irrespective of

the mode of filling up of such posts.

Section 33 of the Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995 (PwD Act, 1995) provides that every appropriate
Government shall appoint in every establishment such percentage of vacancies not
less than three per cent for persons or class of persons with disability of which one

per cent each shall be reserved for persons suffering from:

(i) blindness or low vision;

(i1) hearing impairment;

(iii) locomotor disability or cerebral palsy, in the posts identified for each.

Reservation in promotion in Group C and D for persons with disabilities exists
since 1989. This provision is continued because of provisions of Section 72 of the
PwD Act, 1995 which stipulates that the provisions of this Act, or the rules made
thereunder shall be in addition to, and not in derogation of any other law for the

time being in force or any rules, order or any instructions issued thereunder, enacted

or issued for the benefit of persons with disabilities.
Number of students with disabilities in the country

2899. KUMARI SELJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the total number of students with disabilities in schools, colleges and

universities in the country;
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(b) the total number of scholarships offered to the persons with disabilities,

scheme-wise;

(c) the number of beneficiaries under the scheme during the last two years,

scheme-wise; and
(d) the steps taken by Government to improve the uptake under such schemes?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Department of Empowerment of Persons
with Disabilities (Divyangjan) does not compile information relating to Students with
Disabilities who are enrolled/studying in various academic institutions. However, as

per Census 2011, Educational level of Persons with Disabilities are as under:-

Education level PwDs

Literate (includes figures for 'literates without educational level' 1,46,18,353

and 'educational levels not classifiable')

Literate but below primary 28,40,345
Primary but below middle 35,54,858
Middle but below matric/secondary 24,48,070

Matric/Secondary but below graduate (includes 'non-technical and 34,48,650

technical diploma' and 'certificate not equal to degree')

Graduate and above 12,46,857

(b) and (c) Department of Empowerment of Persons with Disabilities (Divyangjan)
is implementing the following six scholarship Schemes for Students with Disabilities
(SwDs):-

(1) Pre-Matric Scholarship Scheme for class IX and X;
(i)  Post-Matric Scholarship Scheme for class XI to post graduation;

(iii)  Scholarship for Top Class Education for post graduation courses in the

institutes of excellence as notified in the scheme;

(iv) National Fellowship for Persons with Disabilities (NFPwD) for pursuing
M.Phil/Ph.D. courses in any university recognized by University Grants
Commission (UGC);

(v)  National Overseas Scholarship for Students with Disabilities for pursuing

studies abroad at the level of Masters’ Degree and Ph.D;

(vi)  Scholarship under Trust Fund for pursuing professional or technical courses

from recognized institutes.
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The details regarding the total number of scholarships offered and number of

beneficiaries, Scheme-wise, during the last two years are given in the Statement-I
(See below).

(d) The steps taken by this Department to improve the uptake under Scholarship

Schemes for Persons with Disabilities (PwDs) are given in the Statement-II.

Statement-1

The details of total number of scholarships offered to Persons with Disabilities

and number of beneficiaries, Scheme-wise, during last two years

Sl Name of Scheme Number of Number of beneficiaries Remarks
No. scholarship 2014-15 2015-16
per annum
1 2 3 4 5 6
(i)  Pre-Matric Scholarship 46000 563 2182 Scholarship amount
Scheme for 2014-15
(i) Post-Matric 16650 1160 4104 ~ Deneficiaries under
. Pre and Post Matric
Scholarship Scheme
Scheme was released
during 2015-16.
(i)  Scholarship for Top 160 Not 44 This Scheme has
Class Education Applicable been introduced
with effect from
1.4.2016.

(iv) National Fellowship 200 300 (*) 200 (*) The higher
number is on
account of backlog
and possible drop
outs.

(v) National Overseas 20 0 7 None of the candidates

Scholarship

selected, under
National Overseas
Scholarship Scheme
(NOS) for Students
with Disabilities, have
submitted their
complete documents
to claim the amount
of scholarships as yet.
No amount has been
released under NOS
Scheme so far.
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1 2 3 4 5 6

(vi) Scholarship under 2500 2500 1558 The Scheme is being
Trust Fund (fresh) (fresh) managed by National
+ 497 + 475 Handicapped Finance
(renewal) (renewal) and Development

Corporation

(NHFDC).
Statement-I1

Details of steps/actions taken to improve the uptake under Scholarship Schemes

(i)

(i)

(iif)

(iv)

V)

(vi)

(vii)

for Persons with Disabilities (PwDs)

The National e-Scholarships Portal (NeSP) www.scholarships.gov.in has been
launched as a part of Digital India campaign by Hon’ble Prime Minister
on lIst July, 2015. Three Scholarship Schemes of this Department namely
Pre-Matric Scholarship, Post-Matric Scholarship and Top Class Education
are being implemented through NeSP. NeSP is one-stop solution through
which various services, starting from student registration, application receipt,
processing, sanction and disbursal of various scholarships to students, are
enabled.

The fellowship amount under National Fellowship for Persons with
Disabilities Scheme (NFPwD) has been enhanced from I 16,000/~ to
% 25,000/- per month for Junior Research Fellowship (JRF) and ¥ 18,000/-
to I 28,000/-per month for Senior Research Fellowship (SRF).

Courses at the level of post-graduate degree/diploma/certificate are also

included under Post-Matric Scholarship Scheme.

Advertisement is published in leading newspapers all over the country to

call for applications for all the schemes.

Notifications are issued through the website of this Ministry for information

of all concerned.

Letters to all Chief Secretary of State Governments/UT have been issued
for cooperation of State Governments/UT for verification of scholarship

applications of PwDs.

A workshop for State Nodal Officers has been organised on
08.08.2016
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Centrally sponsored post-matric stipend scheme for Uttarakhand

2900. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Ministry has released the amount of cent per cent Centrally
sponsored Scheduled Castes post matric stipend scheme for the financial years
2014-15 and 2015-16 for Uttarakhand;

(b) if so, the details thereof, date-wise;
(c) if not, the reasons for not providing money to Uttarakhand so far; and
(d) the duration for which the State would have to wait?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) Under Centrally Sponsored
Scheme of Post Matric Scholarship for Scheduled Castes Students, Central Assistance
(CA) has been released to State Government of Uttarakhand during 2014-15, 2015-16
and 2016-17. Entire arrear/claims of 2014-15 and part payment towards 2015-16 has

been made. Date-wise details of releases since 2014-15 are as under:

(a) X 12.94 crore - 22.07.2014

(b) ¥ 5.06 crore - 23.03.2015

(¢) ¥ 13.28 crore - 30.06.2015

(d) X 4.00 crore - 24.11.2015

() X 791 crore - 23.03.2016

(f) ¥ 20.62 crore - 31.05.2016

(g) X 52.39 crore - 12.07.2016

(c) and (d) Post matric Scholarship Scheme for SCs is an open ended scheme
and depending on availability of funds, efforts are made to ensure that due CA is

released to the States/UTs. No time frame can be fixed for release of pending CA
to States/UTs.

Inclusion of “Dhangar” community as SCs

12901. DR. SANJAY SINH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the “Dhangar” caste has been included among Scheduled Castes vide
Government of India's Gazette serial number 27 under article 330, 332 and sections

+ Original notice of the question was received in Hindi.
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15(4) and 16(4) of article 335 of the Constitution;

(b) whether Dhangar happens to be a sub-caste of Pal, Baghel, Chandel, Gaderia,
Kurba and Rabari, etc.;

(c) if so, whether Government is aware that a Scheduled Caste certificate is not

being issued to Pal, Baghel, Chandel, Gaderia castes in Uttar Pradesh; and

(d) the reaction of Government thereto and the action to be taken by Government

to issue Scheduled Caste certificates to these castes?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Scheduled Castes are notified under
Article 341 and not under Articles 330, 332, 15(4), 16(4) and 335 of the Constitution
of India. Dhangar caste appears at SI. No. 27 of the Part XVIII-Uttar Pradesh of the
Schedule to the Constitution (Scheduled Castes) Order, 1950 as amiended to date.

(b) As per survey conducted by Anthropological Survey of India and published
in the People of India-Volume-II-the Scheduled Castes, Dhangar is not a sub caste
of Pal, Baghel, Chandel, Gaderia, Kurba and Rabari Community.

(c) and (d) Do not arise.
Rules for banning consumption of liquor across the country

2902. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government is considering to ban consumption of liquor across the
country by framing rules under the Union List or Concurrent List enumerated in the

Constitution of India; and

(b) if so, what steps have been taken so far by Government in this regard, the

details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) There is no such proposal under

consideration in the Ministry.

(b) As per entry No. 8 of the List-Il State List of the Seventh Schedule of the
Indian Constitution, the production, manufacture, possession, transport, purchase and

sale of intoxicating liquors is a State subject.
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Proper care of children homes of Maharashtra

2903. SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(a) whether Government proposes to set up children homes in the country
particularly in Maharashtra for development and care of children with intellectual

and development disabilities;

(b) if so, the details thercof along with the number of the said homes set up
by Government during each of the last two years and the current year, State-wise;

and

(c) the steps taken by Government to ensure that children are taken care properly

in the said homes?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Relief for the disabled is
primarily a State subject by virtue of entry 9 of the State List of the Constitution
of India. There is no such proposal in the Ministry to set up children homes for
development and care of intellectual and developmental disability in Maharashtra.
The Ministry does not compile information regarding shelters home for children with
disabilities. However, the Ministry implements the Scheme Deen Dayal Rehabilitation

Scheme under which NGOs who run such institutions are provided financial assistance.

(c) As per the provisions of the Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995, the State Governments are
mandated to develop schemes/programmes for education, rehabilitation, social security,
health care of Persons with Disabilities. The State Governments have been advised
to frame suitable schemes exclusively to take care of mentally challenged children.
Further, the State Commissioners for Persons with Disabilities are empowered under
the provisions of the above Act to look into the complaints relating to deprivation

of rights of persons with disabilities including children with disabilities.
Funds spent on National Sample Survey Office (NSSO)

2904. SHRI VIVEK GUPTA: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the details of the funds spent on National Sample Survey Office (NSSO)

during the last three years, year-wise, State-wise;
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(b) whether the Ministry is aware that the results obtained from NSSO surveys
are severely hampered due to the absence of quantity and quality of workforce;

(c) the details of funds released and spent on improving the quality of the
existing workforce during the last three years, State-wise; and

(d) the details of existing workforce in National Sample Survey Office along
with vacant positions, category-wise, State-wise?

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D. V. SADANANDA GOWDA): (a) National Sample Survey Office (NSSO)
implements programme of nation-wide surveys on selected subjects across all the
States/Union Territories during its survey rounds and therefore, information on funds
spent on NSSO is not maintained by States. Details of Plan and Non-Plan budget
expenditure of NSSO during last three years are given in the Statement-I (See below).

(b) In so far as field work of data collection of the sample surveys conducted by
NSSO is concerned, staffs engaged for field work are well trained in the techniques of
data collection. The Contractual Staff, which are engaged to compensate the shortage
of regular staff, are also extensively trained before deploying them in the field for data
collection. Further, the part of survey data, for which out-sourcing is being resorted to
for data entry due to shortage of Electronic Data Processing (EDP) staffs, is thoroughly
validated by regular experienced EDP staff and senior officers for ensuring quality of
processed data/results. In this way, adequate measures are taken by NSSO to ensure
that the work is managed without adversely affecting the quality of results.

(¢) Improvement of the quality of the work force of NSSO, through regular
periodical training programmes, seminars/workshops, etc. is an integral part of the
NSSO activities and therefore, funds released and spent on improving the quality of
the existing workforce is not available separately.

(d) For implementing nation-wide survey programme across the States/Union
Territories (UTs), NSSO work force is not allocated State-wise. Category-wise details
of sanctioned posts and vacant posts in respect of NSSO are given in Statement-II.

Statement-1

Plan and Non-Plan Budget Expenditure of NSSO

(X in crores)

NSSO 2013-14 2014-15 2015-16
Plan 66.48 63.91 64.36
Non-Plan 220.08 237.68 247.97

TotaL 286.56 301.59 312.33
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Statement-I11

Sanctioned and Vacant Posts in NSSO

Category/Group Sanctioned Vacant
Group — A 279 63
Group — B 3993 1015
Group — C 990 249
TotaL 5262 1327

Consumer Price Indices (CPIs) not reflecting real picture of prices

2905. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government has noticed that Consumer Price Indices (CPIs) being
published by Government are not reflecting the realistic picture of the prices of

consumer goods in open market;

(b) if so, whether Government has any compound strategy to see that the CPIs

shall reflect the real picture of the prices of goods; and

(c) if not, whether Government has any verification mechanism at data collection

sources that they are furnishing real time information?

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D. V. SADANANDA GOWDA): (a) to (c) Consumer Price Indices (Rural,
Urban, Combined) compiled by the Ministry of Statistics and Programme Implementation
reflect the realistic picture of the prices of consumer goods and services because of

the following reasons:

e prices are collected from 1,181 selected village markets covering all districts
of the country for rural areas and from 1,114 urban markets of 310 selected

towns of urban areas;

e these markets are, more or less equally, distributed over different weeks of

a month to capture price variations during the month;

e only transaction prices, that is prices actually paid by the consumers, are

collected for compilation of indices;

e the items having significant share in the overall consumption expenditure
of the households, including the Public Distribution System (PDS) items
and the items consumed by majority of the households are included in the
basket; and
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e specifications of items have been fixed, market-wise, on the basis of
popularity of the varieties and common buying behaviour, including common

quantity purchased in that area.

Further, in the web-based data collection of rural and urban prices, there are

facilities for checking real time uploading status and scrutiny of prices.
Ceiling fans in General Pool Residential Accommodation

2906. SHRI RAM KUMAR KASHYAP: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether a decision was taken in the past to provide ceiling fans in all the

rooms of General Pool Residential Accommodation (GPRA); and

(b) if so, the reasons for not providing fans in all the rooms of GPRA situated
in Sector-8, R. K. Puram, New Delhi and action taken to provide ceiling fans in all

rooms?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) Yes, Sir. Fans have been provided in all the

rooms in Sector-8, R. K. Puram, New Delhi.
Funds allocated for SAAP for Tamil Nadu

2907. DR. R. LAKSHMANAN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of action taken on the State Annual Action Plan (SAAP) for
2015-16 submitted by State of Tamil Nadu under AMRUT scheme;

(b) the details of funds allocated for SAAP 2015-16 for the State of Tamil Nadu;

and

(c) the details of fund released so far for SAAP 2015-16 during the current

financial year?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) to (c) The State Annual Action Plan (SAAP) of
Tamil Nadu for 2015-16 has been approved with total SAAP Size of ¥ 3249.23
crore which involves Central assistance of I 1372.41 crore. An amount of ¥ 274.48
crore towards first installment was released in the financial year 2015-16. No funds
have been released in current financial year towards SAAP for the 2015-16 for the
State of Tamil Nadu.
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Construction under HRIDAY scheme in cities from

Telangana, Andhra Pradesh

2908. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry is considering to take up construction
of projects under Heritage City Development and Augmentation Yojana (HRIDAY)
scheme with an outlay of 31 crores in selected cities in the country; if so, the details
thereof; and

(b) the number of cities selected for this purpose in the country and particularly
in the State of Telangana/Andhra Pradesh, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) The HRIDAY scheme is set to be implemented in
following 12 identified cities viz. Ajmer, Amravati, Amritsar, Badami, Dwaraka, Gaya,
Kanchipuram, Mathura, Puri, Varanasi, Valakanni and Warangal. The duration of the
scheme is 27 months starting from January, 2015 with a total outlay of I 500 crores.

(b) The city of Amravati from Andhra Pradesh with Budget of ¥ 22.26 crores
and the city of Warangal from Telangana with Budget of ¥ 40.54 crores has been
identified for implementation under HRIDAY scheme.

Harassment to applicants of DDA Rohini Residential Scheme

2909. SHRI RONALD SAPA TLAU: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of allottees of Rohini Residential Scheme-1981 along with all

terms and conditions on which plots were offered;
(b) original timeline of allotting plots and their handing over to eligible allottees;
(c) detailed reasons for DDA not adhering to this timeline;

(d) total delay (in years) that occurred in holding draw of plots and date of
draw;

(e) were original terms and conditions of allotment and plot size altered when
was held for allotment;

(f) the reasons why applicants/their representatives not consulted before such

alteration; and

(g) the reasons why DDA which caused harassment to applicants by delay is

now declaring them ineligible due to purchase from open market?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) Delhi Development Authority (DDA) has informed
that, as per available records, the number of allotments made in various categories

are as under:—
(i) Middle Income Group (MIG): 24.,461;
(i1) Lower Income Group (LIG): 37,665; and
(iii) Economic Weaker Section (EWS): 18,461.

As per the terms and conditions of the Rohini Residential Scheme-1981, the
applicant will be eligible for allotment of a plot if “the individual or his wife/her
husband or any of his/her minor children do not own in full or in part on lease-hold
or free-hold basis any residential plot of land or a house or have not been allotted
on hire-purchase basis a residential flat in Delhi/New Delhi or Delhi Cantonment. If,
however, individual share of the applicant in the jointly owned plot or land under the
residential house is less than 65 sq.mtrs., an application for allotment of plot can be
entertained. Persons who own a house or a plot allotted by the Delhi Development
Authority on an area of even less than 65 sq.mtrs. shall not, however, be eligible for
allotment”. The eligibility criteria has been revised in the year 2014 in terms of Rule
17 of the DDA (Disposal of Developed Nazul Land) Rules, 1981, which provides
that no nazul land shall be allotted for residential purpose to an individual other
than that for whom on the date of allotment of Nazul land, the other land owned
by or allotted to such individual is less than 67 sq.mtrs or the house owned by such
individual is on a plot of land which measures less than 67 sq.mtrs., or the share

of such individual in any such other land or house measures less than 67 sq. mitrs.

(b) to (d) DDA has informed that it was mentioned in the Brochure of Rohini
Residential Scheme-1981 that the allotment of plots will be made in phases spread
over a period of five years. The time line could not be adhered to due to litigations
in acquisition of land and resistance from land owners in construction of infrastructure

facilities. The year-wise break up of allotment is as under:—

Year MIG LIG Janta/EWS Total
1982 1599 4080 4610 10289
1983 2208 4711 3184 10103
1984 956 1372 2729 5057

1987 1531 2483 1272 5286
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Year MIG LIG Janta/EWS Total
1989 2064 1740 900 4704
1991 2033 2729 978 5740
1994 466 — 184 650
1996 165 377 40 582
2001 — 09 — 09
2002 04 01 02 07
2003 1515 2122 46 2683
2004 3627 3813 01 7441
2005 297 857 02 1156
2007 80 382 — 462
2012 7916 12350 4402 24668
2014 — 639 111 750
TotaL 24461 37665 18461 80587

(e) to (g) As per terms and conditions of Brochure of Rohini Residential Scheme,
DDA reserved the right to allot a different size of plot in the same category. In order
to cover all the waiting registrants for allotment of plots under Rohini Residential
Scheme-1981, size of these plots were restricted only to 32 sq.mtrs. for LIG Category
and 60 sq.mtrs. for MIG Category and size of plots for EWS Category was retained
as 26 sq.mtrs. DDA has informed that the plots are allotted as per the terms and
conditions of Brochure of Rohini Residential Scheme-1981 and question of harassment

to the applicants does not arise.
Slash in rates of DDA land

2910. SHRI DILIP KUMAR TIRKEY: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that recently the Ministry has decided to slash DDA

land rates, if so, the details thereof; and
(b) the rationale behind such a move?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) The Ministry has approved the rates of premium
for lands allotted for institutional purposes by DDA for the years 2014-15 and
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2015-16. The details of the approved rates are available on the website of DDA
at http://dda.org.in/tendernotices_docs/julyl6/rates%200f%20premium%20for%20
institutional%20land%20in%20dda%20areas.pdf.

(b) The rates have been reduced for certain categories of land allotted to
Government/Government owned agencies for dispensaries, staff quarters for schools
and hospitals, un-remunerative services, Delhi Transport Corporation (DTC) Depots,

etc., in order to augment social and transport infrastructure in Delhi.
RWA request for construction of Barat Ghar in Government colonies

12911. SHRI HISHEY LACHUNGPA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government is aware of the fact that requests for construction of
Barat Ghar in several Government colonies including Aaram Bagh have been made
by the Residents Welfare Associations (RWAs) and from other levels during the last

several years;
(b) if so, the details thereof, colony-wise; and

(c) the manner in which the above request of RWAs is likely to be addressed by

the Government through the Planning Department concerned and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) and (b): Yes, Sir. Requests from the following

Government colonies for construction of Barat Ghar have been received.

Name of the colony

R. K. Puram, Sector-1, 5, 8, 9, 10 and 12, New Delhi
India Press Colony, Mayapuri, New Delhi

Minto Road, New Delhi

Aram Bagh, New Delhi

Kali Bari Marg, New Delhi

Nanak Pura, Moti Bagh-II, New Delhi

Vasant Vihar, New Delhi

Timar Pur, Delhi

+ Original notice of the question was received in Hindi.
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(c) At present, the decision of the Government is not to construct new Barat

Ghar/Samaj Sadans.
Ultra-modern sports arenas in smart city plan

2912. DR. SANJAY SINH: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether it is a fact that construction of ultra-modern sports arenas in cities
has not been proposed in Government’s ambitious smart city plan; and

(b) if so, whether Government would contemplate a scheme for linking smart-

cities with sports facilities?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) Yes, Sir. The core infrastructure elements in a
Smart City do not include modern sports facilities. However, if a particular smart city
wants to develop modern sports facilities, the Mission Guidelines do not preclude this.

Increase in Central assistance under Swachh Bharat Programme

2913. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has taken a decision to increase the amount of Central

assistance under Swachh Bharat Programme; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) Yes, Sir.

(b) The following modifications to the existing Swachh Bharat Mission (Urban)
guidelines has been carried out subject to the overall Central share of ¥ 14,623 crore

for the mission, as approved by the Cabinet, remaining unchanged:-

(i) Increase in base unit cost of Community Toilets (CT) to ¥ 98,000 per seat,
wherein Viability Gap Funding (VGF)/Grant will be upto 40% of project
cost (i.e. VGF/Grant of ¥ 39,200 per seat). Extension of VGF/Grant of upto
40% as available for CTs to Public Toilets (PTs) projects as well (i.e. VGF/
Grant of ¥ 39,200 per seat).

(i1) Inclusion of urinals in ODF component, wherein VGF/grant of up to 40%
to be given on lines of CTs/PTs, and base cost of urinals to be ¥ 32,000
per unit (i.e. VGF/Grant of ¥ 12,800 per unit).

+ Original notice of the question was received in Hindi.
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(iii) The Central assistance for Municipal Solid Waste Management (MSWM)
component has been raised from present 20 per cent to 35 per cent. This will
be subject to overall Central share and overall State-wise funds allocation,

for the entire Mission period, for SWM remaining unchanged.
Development of Pune and Solapur as smart city

2914. SHRI AJAY SANCHETI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether cities and towns of India constitute the world’s second largest urban

system,

(b) if so, the details of the steps taken by Government for the improvement of

infrastructure and basic services to the people;
(c) how far the smart city concept take care of these requirements; and

(d) the steps taken for development of Pune and Solapur cities of Maharashtra

as smart city?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) Yes, Sir. India ranks second in terms of number of
cities and town which is 7933 as per Census, 2011 after China which is first with

total number of 26959 cities and towns.

(b) The State Government is responsible for improvement of infrastructure and
provision of basic services to the people. Ministry of Urban Development supports
these efforts through its scheme and programmes. under one of Government of India
Schemes namely Atal Mission for Rejuvenation and Urban Transformation (AMRUT),
the focus has been for development of basic urban infrastructure such as water
supply, sewerage, drainage, urban transport and green space/park in 500 cities/towns
across the country. Under this Mission, MoUD only approves the State Annual Action
Plan. Individual projects are to be identified and implemented by the concerned State

Government.

(¢) The objective of Smart Cities Mission is to promote cities that provide core
infrastructure and give a decent quality of life to its citizens by application of ‘Smart’

Solutions.

(d) Pune and Solapur cities of Maharashtra have been selected for development
as Smart Cities.The implementation of the Mission at the City level will be done
by a Special Purpose Vehicle (SPV) created for the purpose under Companies
Act, 2013. ¥ 392 crore (@ X 196 crore for each city) Central assistance as first
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year instalment has been released to Pune and Solapur. The SPVs will convert
the Smart City Proposals into Projects through Project Management Consultants
(PMC) and implement them thereafter. Presently, SPVs are in the process of
appointing PMCs.

Impact of Swachh Bharat Abhiyan in West Bengal

2915. SHRI VIVEK GUPTA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of impact of Swachh Bharat Abhiyan, State-wise along with the

details for West Bengal, district-wise;

(b) the details of targets set and results achieved for Individual Household
Latrines (IHHLs) in West Bengal, district-wise separately showing toilets completed

and toilets under construction;

(c) the district-wise details of Municipal Solid Waste Management (MSWM)
targets set and result achieved for door-to-door collection of waste in West Bengal,

and

(d) details of urban and rural component of funds released under Swachh Bharat

Abhiyan till date, State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) to (c) Under Swachh Bharat Mission (Urban) 115
cities have been declared Open Defecation Free (ODF) till date 22.60 lakh individual
household toilets and 93,985 seats of Community/Public toilets have been constructed
against the Mission period target of 1.04 crore and 5.07 lakh respectively. Out of
total 82,609 no. of wards, 39,376 no. of wards have been covered with 100% door-
to-door collection of municipal solid waste. The State-wise details are given in the
Statement-1 (See below). In so far as West Bengal is concerned, the District of
Nadia was declared ODF in June, 2015 with 12,220 individual household toilets. As
reported by the State Government of West Bengal a target of 1,38,000 individual
household toilets has been set for the three Districts of North 24 Parganas, Hooghly
and Purba Medinipur, out of which about 30,000 units have been completed and
work in respect of about 20,000 units has commenced. Next on the priority are the
Districts of Burdwan and South 24 Parganas with a target of 1,64,000 units. As
for the Solid Waste Management, the Government of West Bengal has reported 100

door-to-door collection of waste in 1360 wards out of 2816 wards.

Swachh Bharat Mission (Gramin) is demand driven scheme, hence no district-wise

targets are set. State-wise and District-wise (West Bengal) rural sanitation coverage
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is given in the Statement-II and III respectively (See below). District-wise details of
individual household toilets constructed under Swachh Bharat Mission (Gramin) are

given in the Statement-IV (See below).

(d) The State-wise and year-wise details of urban and rural components of
funds released under Swachh Bharat Mission are given in the Statement-V and VI

respectively.
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Statement-I11

State/UT-wise Rural Sanitation Coverage as on 2.10.2014 and on 4.8.2016

State/UT % Coverage as % Coverage as on Improvement over
on 2.10.2014 4.8.2016 2nd Oct., 2014
1 2 3 4

Andaman and Nicobar 53.77 55.14 1.38
Islands

Andhra Pradesh 35.94 46.21 10.27
Arunachal Pradesh 50.77 69.62 18.85
Assam 43.69 55.56 11.86
Bihar 22.31 25.12 2.81
Chhattisgarh 41.64 54.67 13.02
Goa 60.72 76.08 15.36
Gujarat 55.85 77.13 21.28
Haryana 80.50 87.15 6.66
Himachal Pradesh 88.23 96.05 7.81
Jammu and Kashmir 28.77 33.31 4.55
Jharkhand 30.07 39.66 9.59
Karnataka 41.35 58.57 17.22
Kerala 95.69 96.33 0.64
Madhya Pradesh 31.82 46.98 15.16
Mabharashtra 52.76 65.06 12.30
Manipur 60.19 79.84 19.65
Meghalaya 61.67 81.65 19.98
Mizoram 78.08 84.58 6.50
Nagaland 57.43 66.60 9.18
Odisha 12.02 31.53 19.51
Puducherry 50.01 50.37 0.36
Punjab 75.33 78.62 3.29
Rajasthan 29.66 58.05 28.39
Sikkim 92.17 99.90 7.73

Tamil Nadu 49.41 62.23 12.81
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1 2 3 4
Telangana 30.86 41.64 10.78
Tripura 63.15 74.79 11.64
Uttar Pradesh 38.02 43.18 5.15
Uttarakhand 74.34 84.53 10.18
West Bengal 60.15 76.37 16.22

42.01 53.67 11.67
Statement-I11

District-wise Rural Sanitation Coverage as on 2.10.2014 and on 4.8.2016

District % Coverage as % Coverage as on Improvement over
on 2.10.2014 4.8.2016 2nd Oct 2014
1 2 3 4
Alipuduar 56.77 68.30 11.53
Bankura 34.31 45.55 11.23
Bardhaman 72.75 92.19 19.43
Birbhum 39.82 61.95 22.13
Cooch Behar 58.39 78.39 20.42
Dakshin Dinajpur 53.33 70.11 16.78
Darjeeling 45.08 52.40 7.32
Hooghly 72.41 98.34 25.94
Howrah 68.60 80.00 11.40
Jalpaiguri 60.77 74.98 14.21
Malda 42.45 51.70 9.25
Midnapur East 77.62 99.20 21.58
Midnapur West 51.61 60.67 9.06
Murshidabad 47.25 57.49 10.23
Nadia 83.28 100.47 17.19
North 24 Paraganas 82.98 100.22 17.24
Purulia 36.82 48.57 11.76
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1 2 3 4
Siliguri 54.91 70.75 15.84
South 24 Paraganas 65.85 87.90 22.05
Uttar Dinajpur 44.07 57.54 13.47
60.15 76.40 16.25

Statement-1V

District-wise Individual Household Latrines (IHHLs) constructed under

SBM(G) in West Bengal since 2.10.2014

S1. No. District

IHHLs constructed since 2.10.2014

1. Alipuduar

2. Bankura
3. Bardhaman
4. Birbhum

5. Cooch behar

10.  Jalpaiguri

11. Malda

12.  Midnapur East
13.  Midnapur West
14.  Murshidabad

15. Nadia

16.  North 24 Paraganas

17. Purulia

18. Siliguri

19. South 24 Paraganas
20.  Uttar Dinajpur

Dakshin Dinajpur

6.

7. Darjeeling
8. Hooghly
9. Howrah

37046
79702
232166
158728
137260
55155
10580
242040
74525
53744
71610
209049
103909
135145
173708
170262
64133
23001
345310
87547

2464620
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State/UT-wise Central share released since 2.10.2014 under SBM(G)

® in crore)

SI. No.

State/UT

Fund released

¥ ©° N kWD

N NN N NN N N N = e e e e e e e e
IR G RES 2SS x N0 R B L ES

Andaman and Nicobar Islands

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chhattisgarh
Dadra and Nagar Haveli
Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan

Sikkim

Tamil Nadu

Telangana

3.40
359.46
52.78
373.46
314.01
262.83
0.00
1.05
790.09
104.25
131.30
86.36
223.96
681.83
42.47
562.52
983.22
80.65
76.87
3.32
10.83
1090.90
2.00
48.73
1779.85
14.82
552.57
176.64
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Sl. No. State/UT Fund released
29. Tripura 66.04
30. Uttar Pradesh 879.35
31. Uttarakhand 152.37
32. West Bengal 1167.77

ToraL 11076.20

Construction work in areas falling under “O” zone

2916. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:
(a) the details of areas falling under "O" zone in Delhi;

(b) whether plotting is being carried out on the land falling under "O" zone
coming under the legislative assembly constituencies of Okhla and Badarpur and the

construction work of boundary walls and houses is going on details thereof;

(c) whether relaxations in norms has been granted by Government for carrying

out construction work in "O" zone, if so, details thereof; and

(d) steps taken by Government to prevent the construction work being undertaken
in "O" zone under legislative assembly constituencies of Okhla and Badarpur, details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) As per the Zonal Development Plan of Zone-O (River
Yamuna/ River Front), this zone covers about 9,700 ha. area which is bound by the
boundary of National Capital Territory of Delhi (NCTD) on the North and South,
Marginal Bund and NCTD boundary on the East, and Marginal Bund, Ring Road
and proposed NH-2 bypass along Agra canal on the West.

(b) to (d) South Delhi Municipal Corporation has informed that it takes action

against any fresh/ongoing unauthorized constructions in Zone-O.
Piped sewer system in households of Haryana

2917. SHRI SHADI LAL BATRA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the number of urban households in Haryana which have access to a piped

sewer system as per Census 2011; and

+ Original notice of the question was received in Hindi.
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(b) the nature of Central assistance given by the Union Government to Haryana

in this regard during the last three years and the current year so far?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) As per Census 2011, a total number of 9,59,662 urban

households in Haryana have access to piped sewer system.

(b) Atal Mission for Rejuvenation and Urban Transformation (AMRUT) for
development of basic infrastructure includes sewerage system as an eligible component

for Mission cities.

Under AMRUT, for the State of Haryana I 200 crore for the projects of sewerage
and septage for financial year 2015-16 and ¥ 219.68 crore for financial year 2016-17

are included in the annual plans.
Notification pending for urbanised villages

2918. SHRI RANVIJAY SINGH JUDEV: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Master Plan Delhi 2021 was prepared in 2007 and a notification was
issued to develop the outskirts of Delhi by 'Land Pooling Policy' without resorting
to acquisition of land for that purpose in the year 2013;

(b) whether the rules were framed and approved by Government to implement

the said 'Land Pooling Policy' in the year 2015;

(c) whether the villages in respect of which the said policy shall be applicable

would be declared as urbanized villages; and

(d) as ownership of land vests with Central Government, what efforts are being

made to implement the policy in order to clear the doubts of the farmers on this court?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) Yes, Sir.

(b) Yes, Sir. In May, 2015, the Ministry of Urban Development approved the
regulations for implementation of land pooling policy, proposed by DDA with some

amendments.

(c) Declaration of villages falling in Land Pooling Area, as urban areas under
Section 507 of Delhi Municipal Corporation Act, 1957 by the concerned Municipal
Corporation of Delhi after the approval of Government of National Capital Territory

of Delhi, is a statutory requirement.

+ Original notice of the question was received in Hindi.
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(d) DDA has informed that the policy has been placed on its website for public
information. DDA has further informed that it has prepared Frequently Asked Question
(FAQ) and placed it on its website for clarification of doubts.

Status of RRTS corridors project

2919. SHRI D. KUPENDRA REDDY: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the status of Regional Rapid Transit System (RRTS) corridor projects

undertaken;

(b) the allocation made, released and utilised for these corridors during each of

the last three years and the current financial year, corridor-wise; and
(c) the time by which these corridors are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) The Feasibility Reports of the following three prioritized
Regional Rapid Transit System (RRTS) corridors have been prepared:—

(1) Delhi-Gurgaon-Rewari-Alwar: 180 km
(i1) Delhi-Ghaziabad-Meerut: 90 km
(iii) Delhi-Sonepat-Panipat: 111 km.

(b) The funding pattern for implementation of the individual RRTS project has

not been decided as the corridors have not been sanctioned.

(c) Since the individual corridors have not yet been sanctioned, the expected

time for completion cannot be projected.
Facilities to people living in urban slums

2920. SHRI K. K. RAGESH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the total number of people living in urban slums, and the details thereof,

State-wise; and

(b) whether Government has any report about current status of basic facilities
available to people living in urban slums such as latrines, drinking water and health

care, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERIJIT SINGH): (a) and (b) Office of The
Registrar General, India (RGI) has stated that they conduct decadal population Census
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and that the last Census was conducted in 2011. As per Census 2011, State/UT-wise

details of slum population are given in the Statement-I (See below).

State-wise details of slum households with basic amenities/facilities such as main
source of drinking water, availability of latrine and bath room facility, in India as

per Census 2011 data on assets and amenities, are given in the Statement-II.
Statement-1

India/State/UT-wise slum population Census-2011

Sl.  India/State/UT Slum Population
No. Person Male Female
1 2 3 4 5

India 65494604 33968203 31526401
1. Jammu and Kashmir 662062 342422 319640
2. Himachal Pradesh 61312 32555 28757
3.  Punjab 1460518 776388 684130
4.  Chandigarh 95135 53340 41795
5. Uttarakhand 487741 257624 230117
6. Haryana 1662305 887947 774358
7. NCT of Delhi 1785390 974329 811061
8. Rajasthan 2068000 1078991 989009
9. Uttar Pradesh 6239965 3298339 2941626
10. Bihar 1237682 649475 588207
11.  Sikkim 31378 16216 15162
12.  Arunachal Pradesh 15562 8029 7533
13. Nagaland 82324 42651 39673
14. Mizoram 78561 38861 39700
15. Tripura 139780 70143 69637
16. Meghalaya 57418 28737 28681
17. Assam 197266 101424 95842
18.  West Bengal 6418594 3321700 3096894
19.  Jharkhand 372999 192908 180091

20. Odisha 1560303 800963 759340
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1 2 3 4 5
21. Chhattisgarh 1898931 966623 932308
22. Madhya Pradesh 5688993 2957524 2731469
23.  Gujarat 1680095 912571 767524
24. Mabharashtra 11848423 6328217 5520206
25. Andhra Pradesh 10186934 5103377 5083557
26. Karnataka 3291434 1650724 1640710
27. Goa 26247 13826 12421
28. Kerala 202048 97429 104619
29. Tamil Nadu 5798459 2886993 2911466
30. Puducherry 144573 70491 74082
31. Andaman and Nicobar 14172 7386 6786
Islands

Note: Manipur, Daman and Diu, Dadra and Nagar Haveli and Lakshadweep not reported slum in 2011
Census.
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Conversion of Census towns into statutory towns

2921. SHRIMATI RENUKA CHOWDHURY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the total number of census towns in the country, State-wise;

(b) whether Government proposes to convert certain census towns into statutory
towns and if so, the details thereof, State-wise; and

(c) the steps taken by Government to promote planned urban development in
census towns across the country as well as to check unplanned construction in such

towns?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) As per Census, 2011, the total number of Census towns

in the country is 3892. State-wise details are given in the Statement (See below).

(b) Declaration of census towns into statutory towns is done by the respective

State Governments under their statues.

(¢) Urban Development is a State subject. Ministry of Urban Development assists
the State Governments/UT Administrations by providing financial/technical assistance.
The Ministry has released Urban and Regional Development Plans Formulation and
Implementation (URDPFI) Guidelines, 2014 and Model Building Bye-Laws (MBBL),
2016 to help State Governments in preparing their Master Plans and Development
Plans. It is the responsibility of State Governments and urban local bodies ensure
planned construction.

Statement

Census Towns State-wise, Census-2011

SI. No. State/UT Census Towns

1. Andhra Pradesh 104
2. Arunachal Pradesh 1

3. Assam 126
4. Bihar 60
5. Chhattisgarh 14
6. Delhi 110
7. Goa 56
8. Gujarat 153
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SI. No. State/UT Census Towns
9. Haryana 74
10. Himachal Pradesh 3
11.  Jammu and Kashmir 36
12. Jharkhand 188
13.  Karnataka 127
14. Kerala 461
15. Madhya Pradesh 112
16.  Maharashtra 278
17. Manipur 23
18. Meghalaya 12
19. Mizoram 0
20. Nagaland 7
21.  Odisha 116
22. Punjab 74
23. Rajasthan 112
24, Sikkim 1
25. Tamil Nadu 376
26. Telangana 124
27. Tripura 26
28. Uttar Pradesh 267
29. Uttarakhand 41
30. West Bengal 780
31. Andaman and Nicobar Islands 4
32. Chandigarh 5
33. Dadra and Nagar Haveli 5
34. Daman and Diu 6
35. Lakshadweep 6
36. Puducherry 4
TotaL (INDIA) 3892
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Stoppage of further land use change in NCR

2922. SHRI DIGVIJAYA SINGH: Will the Minster of URBAN DEVELOPMENT

be pleased to state:

(a) whether Regional Plan 2021 was published to achieve homogeneous and
sustainable development of the National Capital Region and whether the NCR Planning
Board Act, 1985 prohibits any development in NCR which is inconsistent with the
published Regional Plan;

(b) whether Noida, Greater Noida, Faridabad, Gurgaon have already more urbanised

land than the Regional Plan 2021 provisions for these settlements; and

(c) if so, what action has been taken by the NCR Planning Board and the
Ministry to stop further land use change in these cities to ensure that development

of these towns is as per the Regional Plan?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) Yes, Sir. The Regional Plan 2021 aims for harmonized,
balanced and environmentally sustainable spatio-economic development of the NCR
and Section 29(1) of the National Capital Region Planning Board (NCRPB) Act,
1985 provides that no development shall be made in the region which is inconsistent

with the Regional Plan.

(b) NCRPB has informed that the Regional Plan 2021 does not specify the land

requirement for urbanization.
(¢) In view of (b) above, does not arise.
Projects under JNNURM in Bihar

2923. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of cities in Bihar where projects under Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) are proposed to be undertaken and the amount

allocated for these projects;

(b) the plans for implementation of these projects and the status of their progress

project-wise; and

(¢) whether a large number of projects are pending under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) in Bihar and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) and (b) There is no such proposal and mandate to
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consider new projects under the Jawaharlal Nehru Urban Renewal Mission (JNNURM)
as the Scheme has already ended on 31st March, 2014.

(c) There are only three INNURM projects eligible for funding under AMRUT.
The projects details are given in the Statement (See below). 2 instalments in the case
of project Integrated Solid Waste Management in Patna UA towns—Phulwarishariff,
Khagul and Danapur, 3 instalments for project Sewar Scheme for Bodhgaya Nagar
Panchayat out of total 4 instalments, one instalment for UIDSSMT project Solid
Waste Management out of 2, have been released. The remaining instalments in all
the these three projects would be examined on receipt of the request for release of

subsequent eligible funds with required documents from the State Government.
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Implementation of land pool policy in Delhi

2924. SHRI NEERAJ SHEKHAR: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether notification of villages under Land Pooling Policy as urban villages
and declaration of development area of DDA by Delhi Government is mandatory for

implementation of Land pooling policy in Delhi;

(b) the names of act which provides for mandatory declaration of urban villages

by Delhi Government for implementation of this policy in Delhi; and

(c) whether Lt. Governor (LG) of Delhi is empowered to implement this policy
in case Delhi Government does not notify urban villages as the Central Government
has already notified the policy and land as a subject matter in Delhi is under the

Ministry and LG being its custodian and, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) to (c) Declaration of the villages, falling in land pooling
area, as (i) development area under Section 12 of Delhi Development Act, 1957 by
the Lieutenant Governor, Delhi after seeking the views of Municipal Corporations of
Delhi (MCDs), and (ii) urban areas under Section 507 of Delhi Municipal Corporation
Act, 1957 by the concerned MCDs after the approval of Government of National
Capital Territory of Delhi, is a statutory requirement.

Long-term collaboration for manufacturing of metro coaches

2925. SHRI KIRANMAY NANDA: Will the minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether metro coaches we buy from foreign companies are on one time sale
basis;
(b) whether their long term collaboration with companies so that we can

manufacture metro coaches in India too; and

(c) if so, the details of such agreement with name of manufacturer and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) Metro companies, which are Joint Venture of Government
of India and respective State Governments have informed that metro coaches are

purchased on one time sale basis against the tender.
(b) No, Sir.

(c) Does not arise.
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National policy for single women

2926. SHRI P. L. PUNIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any national policy for single women
separately, if so, the details thereof and if not, the reasons thereof;

(b) whether Government has formulated any scheme for welfare/employment of
single women, if so, the details thereof; and

(¢) whether Government has formulated any scheme to check exploitation of
single women engaged in domestic help in various parts of the country and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) There is no proposal to formulate
a separate national policy for single women in the Ministry of Women and Child
Development.

(b) The Ministry of Women and Child Development is administering various
schemes/programmes such as Swadhar and Short Stay Home, Working Women Hostels,
Support to Training and Employment Programme for Women (STEP), Rashtriya
Mahila Kosh (RMK), National Mission for Empowerment of Women (NMEW) for
the welfare and empowerment of women including single women, on meeting the
specific requirements prescribed there under.

(c) The Government has already enacted the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013 which came into force with
effect from 9th December, 2013 to provide a safe and secure environment to women
at all workplaces, in both organized and unorganized including domestic workers.

Insurance scheme for Anganwadi workers

2927. SHRI MD. NADIMUL HAQUE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has introduced any insurance scheme for the Anganwadi
workers in the country;

(b) if so, the details thereof along with the share of the Central Government
and the concerned State Governments in the said scheme;

(¢c) whether cases of Anganwadi workers being deprived of availing the benefits
of the said scheme from various parts of the country have come to the notice of

Government;
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(d) if so, the details thereof, for the last three years, State-wise; and
(e) the corrective steps taken/being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) Under the Social Security
benefits, the Government launched the Anganwadi Karyakartri Bima Yojana (AKBY)
w.e.f. 01.04.2004 in association with the Life Insurance Corporation of India (LIC)
as a welfare measure for the benefit of Anganwadi Workers (AWWSs) and Anganwadi
Helpers (AWHs). The Scheme is operated through the Social Security Group Scheme
of LIC. The salient features of the AKBY are as under:—

(1) The Scheme is applicable to all AWWs and AWHs in the age group of
18-59 years;

(i) The premium under the Scheme is I 280/- per annum per member. The
breakup is as under:—
e X 100/-from Social Security Fund of LIC;
e T 100/-by the Government of India;

e T B80/-by the Anganwadi Worker/Helper (additional for female critical
illness of the insured member). The premium of ¥ 80/-payable by these

workers towards critical illness has been waived off till 31.03.2017.

e Entire expenditure (except X 80/-) is born by Government of India.

(ii1) The Scheme provides the following compensation:—
e Natural Death: ¥ 30,000/-
e Accident:
¢ Death/Total permanent disability ¥ 75,000/-
¢ Partial Permanent disability ¥ 37,500/-
e Female Critical Illness (FCI): An amount of I 20,000/- is payable

on the diagnosis of invasive cancers (malignant tumour) manifest in
the following organs (subject to proof of affliction satisfactory to
Corporation):—

¢ Breast

¢ Cervix Uteri
¢ Corpus Uteri
¢ Ovaries

¢ Fallopian Tubes
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¢ Vaginal/Vulva
e Shiksha Sahayog Yojana

A free add-on scholarship benefit is available for the children of AWWs and AWHs.
Scholarship of ¥ 300/-per quarter for students of 9th to 12th Standard (including ITI

courses) is available but it is limited to two children per family.
Presently, all AWWs and AWHs are covered for all benefits under the Scheme.
(¢) No, Sir.
(d) and (e) Do not arise.
Draft of National Policy for Women, 2016

2928. SHRIMATI VANDANA CHAVAN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether the draft of National Policy for Women, 2016 is ready;

(b) if so, what are the specific measures taken to reduce victimization of women

and children through coercion into trafficking; and

(c) the existing legislations/provisions for rehabilitation of trafficked person and

what changes the new policy have brought in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Yes, Sir.

(b) and (c¢) The Draft National Policy, 2016 inter alia envisages to address
all forms of violence against women. As per the policy, trafficking of women
and children is a cause of concern and will receive prioritized priorities attention.
Requisite steps for prevention of trafficking at source, transit and destination areas
for effective monitoring of networks of trafficking are to be given a priority.
Existing legislations/schemes for prevention, rehabilitation of victims of trafficking
to be suitable strengthened. Efforts to be made to raise awareness regarding the
subtle and violent nature of sex trafficking and how women and children subjected

to this crime and victimized through coercion.
Performance of child rights panel in Tamil Nadu

2929. SHRIMATI KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the States where the Commission for Protection of Child Rights Act, 2005

has been adopted and statutory bodies under the law have been put in place; and
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(b) the performance of Child rights panel in Tamil Nadu as compared to other
States?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) As per the National Commission
for Protection of Child Rights (NCPCR), out of 29 States and 07 Union Territories;
28 States and 06 Union Territories have adopted the Commissions for Protection of
Child Rights (CPCR) Act, 2005 and have set up the Commissions for Protection of
Child Rights (CPCRs). The UT of Daman and Diu has not set up the SCPCR as
yet. Since the Commissions for Protection of Child Rights (CPCR) Act, 2005, is
not applicable to the State of Jammu and Kashmir, no State Commission has been

set up there also.

(b) As per the Commissions for Protection of Child Rights (CPCR) Act, 2005
there is a provision that a State Government may constitute State Commission for
Protection of Child Rights (SCPCR), however there is no term as “Child Rights
Panel” in the CPCR Act, 2005.

Safety measures for women

2930. SHRIMATI VIJILA SATHYANANTH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) to ensure 100 per cent safety of women what measures have been taken by

the Central Government; and

(b) whether all public places, railway/bus/commercial stations be fitted with CCTV

cameras for safety of women?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Safety and security of women
and children in the country is of utmost priority for the Government. The Ministry
of Women and Child Development has enacted various special laws relating to
women such as the Protection of Women from Domestic Violence Act, 2005; Dowry
Prohibition Act, 1961; Indecent Representation of Women (Prohibition) Act, 1986; and
the Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, 2013 and Prohibition of Child Marriage Act, 2006 (PCMA). The Criminal Law
(Amendment), Act, 2013 has been enacted making the punishment more stringent

for offences like rape.

Ministry of Women and Child Development is implementing scheme of One Stop

Centre to provide integrated support and assistance to women affected by violence
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and a Scheme for Universalisation of Women Helpline to provide 24 hours immediate

and emergency response to women affected by violence.

(b) The proposal of Ministry of Railway namely Integrated Emergency Response
Management System has been appraised by the Ministry of Women and Child
Development under Nirbhaya Fund which includes installation of video surveillance
at 1000 railway stations.

Budget for safety measures for women

2931. SHRIMATI KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the total budget amount allocated for the safety measures for women during

the last two financial years;

(b) the total amount spent so far in improving the safety of women during the
same period; and

(c) the details of the specific purposes on which the budget amount has been
spent?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Ministry of Finance, Government
of India had set up a dedicated fund called Nirbhaya Fund for implementation of
initiatives aimed at enhancing the safety and security for women in the country. Since
its inception in 2013, the corpus transferred to the Public Account for the Nirbhaya
Fund upto 2015-16 is ¥ 2000 crore.

(b) and (c) The details of proposals received, appraised and recommended under
Nirbhaya Fund are as under:—

Name of the Ministry Name of the Proposal

Ministry of Home Central Victim Compensation Fund (CVCF) with project
Affairs cost of ¥ 200.00 crore.

Investigative Units for Crime against Women (IUCAW)
with project cost of ¥ 324.00 crore.

Cyber Crime Prevention against Women and Children
(CCPWC) with project cost of I 244.32 crore.

National Emergency Response System (NERS) with total
project cost of I 321.69 crore.

Organized Crime Investigative Agency (OCIA) with project
cost of ¥ 83.20 crore.
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Name of the Ministry Name of the Proposal

Delhi Police Hiring of Professional Counsellors at the District and Sub-
Divisional Police Station Level in Delhi with project cost
of ¥ 6.20 crore.

New building with women centric facilities for Special Unit
for Women and Children (SPUWAC) and Special Unit for
North East Region (SPUNER) at Nanakpura, New Delhi
with project cost of ¥ 23.53 crore.

Ministry of Railways Integrated Emergency Response System (IEMRS) with total
project cost of X 500.00 crore.

Transport Department, Installation of CCTV Cameras and GPS devices in 6655
Government of NCT  buses (DTC + Cluster) to strengthen the safety of women
of Delhi in public transport buses costing I 140.00 crore

Installation of CCTV Cameras through Delhi Transport
Infrastructure Development Corporation Limited (DTIDCL)
in 100 strategic located modern stainless steel bus queue

shelters to strengthen safety of women costing I 1.87 crore.

Andhra Pradesh Andhra Pradesh’s Government’s Abhaya Project for Safety
Transport Department of Women and Girl Child in public transport with total
project cost of X 138.49 crore.

Mahila Police Engagements of Mabhila Police Volunteers (MPVs) in State as

Volunteer, Government a unique initiative to create public police interface to facilitate

of Haryana outreach on issues related to violence against women and
children.The proposal piloted for Karnal and Mohindergarh
District of Haryana with costing of ¥ 1.29 crore.

Ministry of Women The Ministry of Women and Child Development is
and Child Development implementing two Scheme i.e One Stop Centre for Women
(MWCD) affected by violence with total project cost of ¥ 119.71
crore and Scheme for Universalisation of Women Helpline
with a total project cost ¥ 69.49 crore for implementation

from the financial year 2015-16.

Features of draft Trafficking of Persons Bill

2932. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has taken measures to increase deterrence of our children
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being abducted and trafficked as according to NCRB data the national conviction rate

of human trafficking cases is 2 per cent;

(b) if so, whether this can be seen in the upcoming draft Trafficking of Persons
(Prevention, Protection and Rehabilitation) Bill, 2016;

(c) what action is being taken to increase awareness on the issue to improve

the reporting of crime at the grassroots level; and

(d) what measures Government is taking to facilitate coordination through intra-
Ministry work-streams to ensure that best evidence protocols are followed during the

trial of child/human trafficking cases?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) As per the information
furnished by National Crime Records Bureau (NCRB) conviction rate of 45.1 per
cent has been reported under total human trafficking during 2014. State/UT-wise
details of total number of cases reported, charge sheeted, convicted, conviction rate,
persons arrested, charge sheeted and convicted under total human trafficking (including

children) are at given in the Statement-I and II respectively (See below).

(c) and (d) As per the 7th Schedule to the Constitution of India, “Police and
Public Order” are States subject and ‘as such’ the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State

Governments/Union Territory Administrations.

However, the Government of India through related Legislations/Acts provides for
comprehensive measures to combat the menace of human trafficking. In addition,

advisories on human trafficking have been issued from time to time to all States/UTs.
Statement-1

State/UT-wise Cases Reported (CR), Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Persons Arrvested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Total Human
Trafficking# during 2014

SI.  State/UT 2014

No. CR CS CV CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 365 383 12 55 648 726 57

2. Arunachal Pradesh 2 2 0 - 10 9 0
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1 2 3 4 5 6 7 8 9
3. Assam 407 115 9 30 412 119 9
4. Bihar 395 257 13 289 441 368 18
5. Chhattisgarh 51 41 2 18.2 112 108 4
6. Goa 23 19 1 50 80 95 1
7.  Gujarat 56 53 0 0 149 143 0
8. Haryana 356 277 29 232 646 600 107
9. Himachal Pradesh 9 6 0 0 27 24 0
10.  Jammu and Kashmir 1 1 0 0 6 6 0
11.  Jharkhand 184 80 3 429 153 90 3
12. Karnataka 472 420 80  33.8 1314 1059 243
13. Kerala 155 148 98  53.6 347 315 122
14. Madhya Pradesh 74 71 15 36.6 267 263 60
15. Maharashtra 360 323 45 459 966 949 82
16. Manipur 3 0 0 - 1 0 0
17. Meghalaya 17 11 0 - 18 12 0
18.  Mizoram 0 0 0 - 0 0 0
19. Nagaland 4 2 0 - 4 2 0
20. Odisha 152 61 1 3.4 138 125 1
21. Punjab 77 60 16  26.7 356 293 41
22. Rajasthan 180 133 81 76.4 506 444 420
23.  Sikkim 2 0 0 - 6 0 0
24. Tamil Nadu 509 637 494 81.5 935 999 834
25. Telangana 398 370 74 314 1119 919 76
26. Tripura 0 0 0 - 0 0 0
27. Uttar Pradesh 43 37 24 66.7 235 216 159
28. Uttarakhand 24 24 1 100.0 91 88 1
29. West Bengal 1096 907 14 99 1681 1219 19
ToTAL STATES 5415 4438 1012 455 10668 9191 2257
30. Andaman and 12 8 0 - 40 23 0

Nicobar Islands
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1 2 3 4 5 6 7 8 9
31. Chandigarh 1 4 0 0 3 18 0
32. Dadra and Nagar 1 1 0 - 7 11 0

Haveli
33. Daman and Diu 8 11 0 0 49 59 0
34. Delhi UT 27 26 17  60.7 40 51 66
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 2 1 0 - 4 3 0
ToraL UTs 51 51 17 28.8 143 165 66

ToraL (ALL Inpia) 5466 4489 1029  45.1 10811 9356 2323

# include cases under section 370 and 370A IPC, Procuration of minor girls (section 366A IPC), Importation
of girls from foreign country (section 366B IPC), Selling of minors for prostitution (section 372 IPC),
Buying of minors for prostitution (section 373 IPC) and The Immoral Traffic (P) Act

Cases Conviction Rate (CVR) = Cases Convicted/Cases in which trial were completed x 100.

Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
Source: Crime in India

Statement-I1

State/UT-wise Cases Reported (CR), Cases Chargesheeted (CS), Cases Convicted
(CV), Cases Conviction Rate (CVR), Persons Arrested (PAR), Persons
Charge-sheeted (PCS) and Persons Convicted (PCV) under
Kidnapping and Abduction of Children during 2014

Sl State/UT 2014

No. CR CS CV CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9
1.  Andhra Pradesh 600 352 5 7.9 684 522 5
2. Arunachal Pradesh 66 26 0 25 50 37 0
3. Assam 152 44 1 261 152 44 1
4.  Bihar 1585 865 20 12.1 1688 1191 22
5. Chhattisgarh 1844 822 84  36.7 933 978 100
6. Goa 134 17 0 313 40 27 0
7.  Gujarat 2101 1290 17 84 1819 1803 23
8. Haryana 816 237 45 19 381 373 49
9.  Himachal Pradesh 210 53 1 246 92 72 1
10. Jammu and Kashmir 139 49 0 3.7 122 68 0

—_
—_

Jharkhand 94 48 7 44 92 61 10
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1 2 3 4 5 6 7 8 9
12. Karnataka 1177 352 5 199 721 485 6
13. Kerala 130 131 0 267 160 160 0
14. Madhya Pradesh 6339 2083 204 355 2701 2519 260
15.  Maharashtra 2616 906 12 159 1642 1330 17
16. Manipur 69 1 0 - 15 0 0
17. Meghalaya 43 13 0 100 22 13 0
18.  Mizoram 2 2 0 925 2 2 0
19. Nagaland 7 5 3 100 7 5 3
20. Odisha 800 259 3 14 392 347 3
21. Punjab 871 247 38  37.6 658 432 47
22. Rajasthan 1814 660 95 369 866 849 133
23.  Sikkim 17 7 1 588 6 4 0
24. Tamil Nadu 390 177 39 639 437 385 63
25. Telangana 634 281 10 12.5 751 602 10
26. Tripura 88 34 1 262 74 51 3
27. Uttar Pradesh 5875 3955 748 519 11537 7508 1498
28.  Uttarakhand 275 107 15 47 118 120 16
29. West Bengal 2351 1410 2 6.5 2432 1491 2

TOTAL STATES 31239 14433 1356  32.8 28594 21479 2272
30. Andaman and 12 6 0 385 8 7 0
Nicobar Islands
31. Chandigarh 130 47 7 398 48 55 7
32. Dadra and Nagar 8 3 0 - 3 3 0
Haveli
33. Daman and Diu 4 2 0 333 2 2 0
34. Delhi UT 6452 586 73 377 492 612 78
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 9 5 0 - 5 5 0
ToraL UTs 6615 649 80 379 558 684 85

ToraL (AL Inpia) 37854 15082 1436  33.1 29152 22163 2357

Conviction Rate (CVR) = Cases Convicted/Cases in which trial were completed x 100.
Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
Source: Crime in India Cases.




Written Answers to [11 August, 2016] Unstarred Questions 265

Foster care scheme for orphan children

2933. SHRI SHADI LAL BATRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has launched foster care scheme for orphan children

and adoption centres and if so, the details thereof;

(b) whether placement agencies are likely to be involved in malpractices in child
adoption process and offering adoption to foreign couples without permission of their

biological guardians; and
(¢) if so, the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) The Ministry of Women and
Child Development had issued the Model Guidelines for Foster Care, 2015 to be
adopted/adapted by the States/UTs as per their requirement.

(b) and (c) Central Adoption Resource Authority (CARA) has reported that the
indulgence of adoption placement agencies in malpractices in offering children for
adoption to foreign couples without the permission of their biological parent(s) or

guardian is a remote possibility for the following reasons:—

(i)  No child can be placed in adoption without being declared legally free
for adoption by the Child Welfare Committee (CWC) concerned. A
surrendered child is declared legally free for adoption after the expressed
consent of the biological parent(s) or guardian in the form of surrender
deed and an abandoned child is declared legally free for adoption by
the Child Welfare Committee (CWC) after its inquiry, only when it is
established that the legal claimant (biological parents or guardian) are

not traceable.

(i1))  Moreover, no child can be placed in adoption with a foreign couple by
an adoption placement agency in India without obtaining No Objection
Certificate (NOC) from CARA, adoption order from Court concerned,
passport for the child from the Regional Passport Office and exit permit
from the Foreigners’ Regional Registration Office (FRRO). There are
stringent checks prior to issuing each of these documents.

(i) The provisions of the Juvenile Justice (Care and Protection of Children)
Act, 2015 under the Sections 56(5), 65(4), 80 and 81 is a deterrent to
adoption placement agencies and prevents them in indulging in such

malpractices.
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Rehabilitation and resettlement of trafficked women and children

2934, SHRI P. L. PUNIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of women and children trafficked into organ trading, sex-work
and other activities in last five years, year-wise and State-wise;

(b) the various laws and policies in place to stop women and child trafficking
in the country;

(c) the various policy measures taken by Government for rehabilitation and
resettlement of trafficked women and children in last two years and the outcome
thereof; and

(d) whether it is a fact that most of the women and children who are trafficked are
from low socio-economic background, if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) As per the information available
with the National Crime Records Bureau (NCRB), Ministry of Home Affairs, the
details of number of women and children trafficked into organ-trading, sex-work and
other activities State-wise are given in the Statement-I and II (See below).

(b) to (d) The Government of India is already undertaking measures to combat
trafficking. The Ministry is implementing the Scheme of Ujjawala for prevention
of trafficking and rescue, rehabilitation, re-integration and repatriation of victims
of trafficking. The scheme provides for their rehabilitation through shelter, food,

counseling, medical and legal aid and vocational training.

Under the Ujjawala Scheme, 162 Protective and Rehabilitative Homes has been
set up which can accommodate up to 8100 trafficked victims. In addition, the Ministry
runs Swadhar Shelter Homes which also provides rehabilitation to women in difficult
circumstances including trafficked victims and their children. There are 302 Short Stay
Homes and 289 Swadhar Homes across the country which can accommodate up to
43370 women in difficult circumstances including trafficked victims.

Besides, the Immoral Traffic (Prevention) Act, 1956 supplemented by the Indian
Penal Code prohibits trafficking in human beings including children for the purpose
of prostitution and lays down severe penalties for trafficking. The Ministry also
conducts advocacy, awareness generation, sensitization programmes for prevention of
trafficking of women and children.

Common factors leading to trafficking of women and children are illiteracy, lack
of vocational skills, economic-distress, migration, growing consumerism, ill-treatment

by parents/guardians, desertion by spouse, dejection in love and deception.
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2014

Statement-1

Details of number of women traficked into organ-trading, sex-work and other activities

State/UT

SI.

(a) State/UT-wise number of women rescued from human trafficking under various purpose of human trafficking during 2014-2016

No.
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Statement-I1

Details of number of children trafficked into organ-trading, sex-work and other activities

(a) State/UT-wise number of children (below 18 years) rescued from human trafficking under various purpose of human trafficking during

2014-2016

2014

State/UT
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Violence and sexual abuse against children in Haryana and Punjab

2935. SHRI SHADI LAL BATRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether there has been a sudden increase in violence and sexual abuse

against children across the country;

(b) if so, the details thereof, State-wise including Haryana and Punjab during

the last two years and the current year; and

(c) the action taken by Government to curb such cases of violence against

children?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) As per the data provided
by National Crime Records Bureau (NCRB), there is an increase of 53.6% in cases
registered under crimes against children (including violence and sexual abuse against
children), from 58,224 cases in 2013 to 89,423 cases in 2014 respectively. The State/
UT-wise detail of cases of crimes against children during 2013 and 2014 is given

in the Statement (See below).

(¢) In order to curb cases of violence against children the Government has
enacted various legislations including the Protection of Children from Sexual Offences
(POCSO) Act, 2012, the Juvenile Justice (Care and Protection of Children) Act,
2015 and the Prohibition of Child Marriage Act, 2006. The primary responsibility

of enforcing the provision of these acts lies with the States/UTs.
Statement

State/UT-wise cases registered(CR), cases charge sheeted(CS), cases convicted(CV),
persons arrested(PAR), persons charge sheeted(PCS) and persons convicted(PCV)
under total crime committed against children during 2013-2014

SI. No. State/UT CR CS Ccv PAR PCS PCV
2013
1. Andhra Pradesh 2576 1947 115 2838 2353 167
2. Arunachal Pradesh 82 51 0 72 53 0
3. Assam 518 336 14 514 345 14
4. Bihar 1580 1330 117 2025 2460 177

5. Chbhattisgarh 3737 2497 464 2637 2603 595




286 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI. No. State/UT CR CS Cv PAR PCS PCV
6. Goa 270 101 3 222 123 5
7. Gujarat 2076 1512 55 2185 2048 73
8. Haryana 1640 955 123 1357 1331 147
9. Himachal Pradesh 428 270 47 397 392 42
10.  Jammu and Kashmir 75 55 2 88 88 2
11.  Jharkhand 129 64 8 89 99 13
12.  Karnataka 1353 663 28 1087 962 29
13.  Kerala 1877 1421 96 2008 1660 96
14, Madhya Pradesh 8247 6400 1366 8661 8603 1867
15.  Mabharashtra 6410 4255 119 6805 6015 159
16.  Manipur 123 4 0 10 2 1
17.  Meghalaya 183 117 7 133 119 8
18.  Mizoram 78 57 29 74 56 34
19.  Nagaland 8 5 12 12 5 8

20.  Odisha 1123 759 31 1005 980 34
21.  Punjab 1336 726 272 1149 842 314
22.  Rajasthan 2888 1483 240 1961 1952 476
23.  Sikkim 39 39 66 68 76 68
24.  Tamil Nadu 1188 821 164 1475 1207 189
25.  Telangana - - - - - -
26.  Tripura 100 103 8 150 133 13
27.  Uttar Pradesh 9857 6952 1177 19286 12407 1943
28.  Uttarakhand 232 116 42 173 155 73
29.  West Bengal 2530 1306 17 1800 1742 25
TOTAL STATES 50683 34345 4622 58281 48811 6572
30.  Andaman and Nicobar 54 71 6 51 83 6
Islands
31.  Chandigarh 213 75 28 109 79 29
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SI. No. State/UT CR CS Ccv PAR PCS PCV
32.  Dadra and Nagar 14 6 1 6 6 3

Haveli
33.  Daman and Diu 14 5 0 5 5 0
34.  Delhi UT 7199 1436 259 2037 1926 360
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 47 16 0 22 23 0
ToraL UTs 7541 1609 294 2230 2122 398
TotaL (ALL INDIA) 58224 35954 4916 60511 50933 6970

2014

1. Andhra Pradesh 2059 1284 54 2459 1799 59
2. Arunachal Pradesh 134 82 1 124 105 1
3. Assam 1385 571 23 1487 577 23
4. Bihar 2255 1372 60 2406 1862 74
5. Chhattisgarh 4358 3217 613 3911 3990 780
6. Goa 330 155 5 256 228 10
7. Gujarat 3219 2192 38 3211 3140 54
8. Haryana 2540 1434 220 2046 1953 285
9. Himachal Pradesh 467 255 31 404 368 39
10.  Jammu and Kashmir 211 97 2 190 133 2
11.  Jharkhand 423 529 144 509 659 151
12.  Karnataka 3416 1983 66 3449 2697 87
13.  Kerala 2391 2028 115 2714 2658 131
14.  Madhya Pradesh 15085 10278 1897 14122 13903 2586
15.  Mabharashtra 8115 5487 210 8338 7391 236
16.  Manipur 137 15 0 56 8 0
17.  Meghalaya 213 160 7 183 165 7
18.  Mizoram 178 139 49 153 113 50
19.  Nagaland 25 12 5 45 36 24




288 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. State/UT CR CS Ccv PAR PCS PCV
20.  Odisha 2196 1363 29 1850 1728 31
21.  Punjab 1762 862 186 1683 1183 223
22.  Rajasthan 3880 2067 290 2660 2620 374
23.  Sikkim 93 66 20 83 66 3
24.  Tamil Nadu 2354 1710 614 2711 2222 662
25.  Telangana 1930 1229 79 3277 2521 108
26.  Tripura 369 243 17 335 306 24
27.  Uttar Pradesh 14835 11769 1427 26019 19869 2544
28.  Uttarakhand 489 292 39 362 367 46
29.  West Bengal 4909 3238 36 5266 3787 36

TOTAL STATES 79758 54129 6277 90309 76454 8650
30.  Andaman and Nicobar 50 31 10 57 37 13
Islands
31.  Chandigarh 208 114 45 134 148 51
32.  Dadra and Nagar 11 5 0 7 6 0
Haveli
33. Daman and Diu 7 4 1 6 4 1
34.  Delhi UT 9350 2411 310 2909 2643 368
35.  Lakshadweep 1 1 0 3 3 0
36.  Puducherry 38 29 0 35 38 0
TotaL UTs 9665 2595 366 3151 2879 433

TotaL (ALL INDIA) 89423 56724 6643 93460 79333 9083

Source: Crime in India.
Note: Disposal of cases/persons may include cases/persons of previous years also.

Anti malnutrition campaign by world bank for children

and women of Maharashtra

2936. SHRI RAJKUMAR DHOOT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether World Bank sponsored anti malnutrition campaign for children and

women has recently been launched in Maharashtra, if so, the details thereof; and
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(b) in what manner Government proposes to supplement the campaign to make

it a success?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) Ministry of Women and
Child Development is implementing the International Development Association (IDA)
assisted ICDS Systems Strengthening and Nutrition Improvement Project (ISSNIP) in
162 high malnutrition Districts spread over 08 (eight) States viz. Andhra Pradesh, Bihar,
Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Rajasthan and Uttar Pradesh.

ISSNIP covers 20 Districts of the State of Maharashtra. A Memorandum of
Understanding (MoU) between Ministry of Women and Child Development and
Government of Maharashtra has been signed for implementation of the project in
the State.

The overall goal of ISSNIP is to strengthen the Integrated Child Development
Services (ICDS) policy framework, systems and capacities, and facilitate community
engagement, to ensure greater focus on children under three years of age and to

strengthen convergent actions for improved nutrition outcome.

The following are the key activities under ISSNIP:—

(i)  Information and Communication Technology enabled Real Time Monitoring
(ICT-RTM) of ICDS—It includes Information and Communication
Technology (ICT) enabled Real Time Monitoring (ICT-RTM) as a key
activity. ICT-RTM is driven by a customized ICDS—Common Application
Software (ICDS-CAS) operated through a mobile application at the level
of Aanganwadi Workers (AWWSs) and Sector Supervisors (SS) in the
ISSNIP States. It would enable the ICDS System to track individual child
beneficiaries. ICT-RTM is aimed at improving the Service Delivery System
of ICDS thereby to enhance the nutritional outcomes with regard to ICDS
beneficiaries viz. Children up to 6 years of age group, Pregnant Women

and Lactating Mothers.

(i)  Incremental Learning Approach (ILA)-This is meant for capacity building

of ICDS personnel by doing approach and training on various modules.

(i) Community Based Events (CBE)-This focuses on strengthening process
for community engagement, empowerment of beneficiaries and increased

social accountability of ICDS.

70% of the total cost of the project comes as assistance from the World Bank,
18% 1is contributed by the Government of India and 12% is borne by the respective

State Government.
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Different figures of deaths due to malnutrition by different organization

2937. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the number of deaths that has taken place in the country due to malnutrition

since 2014, year-wise and State-wise;

(b) whether Government has found any difference in number of such deaths as
presented by Government reports and the data published by reports of international

agencies and NGOs;
(c) if so, the findings thereof; and

(d) the steps Government proposes to take for bringing down the number of

deaths due to malnutrition?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) to (c) Malnutrition is not a
direct cause of death among children but can increase morbidity and mortality by
reducing the resistance to infections. Malnutrition persists as it is a multi-faceted
problem which occurs due to combination of several factors. Besides inadequate intake
of food, low birth weight, poor infant and young child feeding practices, repeated
infections, lack of nutritional awareness other reasons include neglect of health of
adolescent girls and pregnant women, poverty leading to low purchasing power, poor
socio-economic status of women, female illiteracy, and low access of population to
health services, education, safe drinking water, environmental sanitation, etc. However,
it is estimated that malnutrition is a contributing factor in about half of all deaths
in under-five children globally, as per Child Health Epidemiology Reference Group
(CHERG) 2014 Report.

(d) Malnutrition is complex, multi-dimensional and inter-generational in nature,
needing convergence of interventions, coordination and concerted action from various
sectors. This Ministry is implementing Integrated Child Development Services (ICDS),
Rajiv Gandhi Schemes for Empowerment of Adolescent Girls (RGSEAG) viz. SABLA,
Indira Gandhi Matritva Sahyog Yojana (IGMSY) as direct targeted interventions.

Additionally, the Food and Nutrition Board of the Ministry, through its regional
field units, is engaged in conducting training programmes in nutrition, in addition
to generating awareness through nutrition education programmes on the importance
of healthy balanced diets especially through the use of locally available food, mass

awareness campaigns and use of electronic and print media.
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As per information received from Ministry of Health and Family Welfare following
interventions are being undertaken under the Reproductive and Child Health (RCH)
Programme of National Health Mission and Funds are being provided each year for
carrying out following set of activities towards management of malnutrition among

children:

1. Promotion of appropriate infant and young child feeding practices that include
carly initiation of breastfeeding and exclusive breastfeeding till 6 months of

age through ASHA worker and health care provider at health facilities.

2. Management of malnutrition and common neonatal and childhood illnesses
at community and facility level by training service providers in Integrated
Management of Neonatal and Childhood Illnesses (IMNCI) training.

3. Treatment of sick children with severe acute malnutrition at special units
called the Nutrition Rehabilitation Centres (NRCs), set up at public health
facilities. Presently 965 such centres are functional in 25 States and UTs.
Incentive of ASHA for tracking of SAM children discharged from NRCs

4. Vitamin A supplementation for children till the age of 5 years and Iron and

Folic Acid supplementation for children 6 to 60 months.

5. Village Health and Nutrition Days (VHND) and Mother and Child Protection
Card are the joint initiative of the Ministries of Health and Family Welfare
and the Ministry of Woman and Child Development for addressing the nutrition
concerns in children, pregnant women and lactating mothers. Village Health
and Nutrition Days (VHND) are held monthly at village level in Anganwadi
Centre to increase the awareness and bring about desired changes in the

dietary practices including the promotion of breastfeeding.

6. ‘National Iron Plus Initiative’ has been launched as an effective strategy for
supplementation and treatment of anaemia in children, adolescents, pregnant
and lactating women, in programme mode through life cycle approach. These
are specific programmes to prevent and treat micronutrient deficiencies through

Iron and Folic Acid (IFA) supplementation across life stages such as:
(1) Bi-weekly IFA syrup supplementation to children 6-59 months.

(i) Weekly IFA tablet supplementation to children 5-10 years and adolescents
10-19 years.

(iii) IFA tablets to pregnant and lactating women.

(iv) Bi-annual Deworming to all children 1-19 years.

7. Vitamin A supplementation to all under-five children, twice every year.
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8. Incentives are provided to ASHA for tracking of Low birth weight babies

9. Promotion for intake of iodised salt and monitoring salt quality through

testing under National lodine Deficiency Disorders Control Programme

10. Assistance for nutrition support for pregnant mothers and infants is provided
under Janani SurkshaYojana (JSY), a national conditional cash transfer scheme
which incentivises women of low socio economic status for institutional
delivery at public health facilities and assists her in fulfilling nutritional
needs during pregnancy. Similarly, under Jananai Shishu Suraksha Yojana
(JSSY), all infants seeking treatment in public health facilities are provided

food, drugs and transport, free of cost as an entitlement.

11. ASHA worker is provided incentive for construction of toilets, by the Ministry

of Drinking Water and Sanitation.
12. Under the Rashtriya Bal Swasthya Karyakram (RBSK) and Rashtriya Kishore
Swasthya Karyakram (RKSK), systematic efforts are undertaken to detect

nutrition deficiency among children and adolescents respectively.

The main aim of all these activities is to improve nutritional outcomes and bring

down the level of malnutrition in the country especially amongst women and children.
Healthy food to pregnant women

12938. SHRI AMAR SHANKAR SABLE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether as per the survey data of UNICEF, about ten lakh children under
five years of age in the country including Maharashtra succumb to untimely death

due to malnutrition;
(b) if so, the details thereof, State-wise;

(¢) whether Government has evaluated the health-nourishing and nutritious food

being provided at anganwadi centres; and

(d) if so, Government's plan to provide nutritious food and better health facilities

to majority of pregnant women?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) and (b) Malnutrition is not a
direct cause of death but contributes to increased morbidity and mortality by reducing
resistance to infections. Malnutrition persists as it is a multi-faceted problem which

occurs due to combination of several factors. Besides inadequate intake of food, low

+ Original notice of the question was received in Hindi.
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birth weight, poor infant and young child feeding practices, repeated infections, lack
of nutritional awareness other reasons include neglect of health of adolescent girls
and pregnant women, poverty leading to low purchasing power, poor socio-economic
status of women, female illiteracy, and low access of population to health services,
education, safe drinking water, environmental sanitation, etc. However, it is estimated
that malnutrition is a contributing factor in about half of all deaths in under- five
children globally, as per Child Health Epidemiology Reference Group (CHERG),
2014 Report.

(c) Integrated Child Development Services (ICDS) Scheme is a Centrally Sponsored
Scheme. The States/UTs are responsible for the implementation of Scheme including
provision of supplementary nutrition to children (6 months to 6 years), pregnant
women and lactating mothers as per the nutritional norms and guidelines of the
Scheme. The Food and Nutrition Board (FNB) of this Ministry in collaboration with
the State Governments/UTs carries out periodic checks to ensure prescribed standards
with reference to nutritional norms are adhered to and maintained properly. The
supplementary food provided under ICDS is analysed through four quality control
laboratories of FNB located at Delhi, Mumbai, Kolkata and Chennai. The States/UTs
have also been advised to identify and involve Government Food Analysis Laboratories
to get the SNP sample analysed. The evaluation of ICDS including SNP component
was done by National Council of Applied Economic Research (NCAER) in 2010.

(d) Various Schemes for providing nutritious food and health facilities to pregnant

women are as under:-

(i)  ICDS for providing nutritious food to pregnant women and lactating mothers
in the form of Take Home Ration (THR).

(i)  Indira Gandhi Matritva Sahyog Yojna (IGMSY) a conditional cash transfer
scheme to give maternity benefit of ¥ 6000/- to pregnant women and

lactating mothers.

(iii)  Village Health and Nutrition Days and Mother and Child Protection Card
for addressing the nutrition concerns in children, pregnant women and
lactating mothers. Village Health and Nutrition Days (VHNDs) are held
monthly at village level in Anganwadi Centre to increase the awareness
and bring about desired changes in the dietary practices including the

promotion of breastfeeding.

(iv)  ‘National Iron Plus Initiative’ (NIPI) to combat the public health challenge

of iron deficiency anaemia prevalent across the life cycle.
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(v)  Janani Surksha Yojana (JSY), a national conditional cash transfer scheme,
incentivizes women of low socio-economic status for institutional delivery
at public health facilities and assists her in fulfilling nutritional needs

during pregnancy.
Difference in birth ratio of male and female child in Chhattisgarh

12939. SHRI MOTILAL VORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the districts of the country in which there is a big difference in birth ratio

of male and female child;

(b) whether as per the database of the Health department in Balod, Janjgir
Champa, Jashpur, Kawardha and Narayanpur districts of Chhattisgarh, there is a big
difference in the birth ratio of male and female child;

(¢) whether Government has received any proposal from the Chhattisgarh
Government to include these districts under the Beti Bachao, Beti Padhao Scheme;

and
(d) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Census 2011 revealed that Child
Sex Ratio (number of girls per 1000 boys within the age group of 0-6 years) in the
country is 918 which is an alarming situation. Under the Beti Bachao Beti Padhao
Scheme 100 districts were covered during the first phase covering all 36 States/UTs.
Keeping in view the criticality of the issue, BBBP Scheme is expanded to additional
61 Districts covering 11 States/UTs. The list of 161 districts under BBBP is given
in the Statement (See below).

(b) As per Census 2011 data the Child Sex Ratio for the mentioned districts is

as under:-

Sl.  Districts Child Sex Ratio Child Sex Ratio
No. Census 2001 Census 2011
1. Janjgir-Champa 966 950

2. Jashpur 975 980

3. Kawardha 970 983

4. Narayanpur 999 989

5. Balod New District created in 2012

+ Original notice of the question was received in Hindi.
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(¢) and (d) Ministry has received the proposal from Government of Chhattisgarh
for expansion of BBBP in five districts. However, under this phase the scheme is
extended to 61 additional districts whose CSR is below national average of 918,
covering 11 States/UTs.

Statement

List of 161 districts of Beti Bachao Beti Padhao

Name of State/UT Number of Districts Census Census
2001 2011
1 2 3 4
927 918
Gujarat (9) 1. Surat 859 835
2. Mehsana 801 842
3. Gandhinagar 816 847
4. Ahmedabad 835 857
5. Rajkot 854 862
6. Anand 849 884
7. Amreli 892 886
8. Patan 865 890
9.  Bhavnagar 881 891
Haryana (20) 10. Mahendragarh 818 775
11. Jhajjar 801 782
12.  Rewari 811 787
13.  Sonipat 788 798
14. Ambala 782 810
15.  Kurukshetra 771 818
16. Rohtak 799 820
17.  Karnal 809 824
18.  Yamunanagar 806 826
19. Kaithal 791 828

20. Bhiwani 841 832
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1 2 3 4
21. Panipat 809 837
22.  Gurgaon 807 830
23.  Jind 818 838
24. Faridabad 847 843
25. Hisar 832 851
26. Fatehabad 828 854
27. Sirsa 817 862
28.  Panchkula 829 863
29. Palwal 854 866
Himachal Pradesh (3) 30. Una 837 875
31. Kangra 836 876
32.  Hamirpur 850 887
Jammu and Kashmir (15) 33. Jammu 819 795
34. Pulwama 1046 829
35. Kathua 847 831
36. Badgam 963 832
37. Anantnag 977 841
38. Samba 798 779
39. Baramula 961 863
40. Ganderbal 1014 863
41. Rajouri 905 865
42.  Srinagar 983 865
43.  Shupiyan 1011 878
44. Kupwara 1021 879
45. Kulgam 1003 885
46. Udhampur 912 886
47. Bandipore 967 892

Madhya Pradesh (6) 48. Morena 837 829
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1 2 3 4
49. Gwalior 853 840
50. Bhind 832 843
51. Datia 874 856
52. Rewa 926 885
53. Tikamgarh 916 892
Mabharashtra (16) 54. Bid 894 807
55. Jalgaon 880 842
56. Ahmadnagar 884 852
57. Buldana 908 855
58.  Aurangabad 890 858
59.  Washim 918 863
60. Kolhapur 839 863
61. Osmanabad 894 867
62. Sangli 851 867
63. Jalna 903 870
64. Hingoli 927 882
65. Solapur 895 883
66. Pune 902 883
67. Parbhani 923 884
68. Nashik 920 890
69. Latur 918 889
NCT of Delhi (7) 70. South West 846 845
71.  North West 857 865
72. East 865 871
73.  West 859 872
74. North 886 873
75. North East 875 880
76. South 888 885
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1 2 3 4
Punjab (20) 77. Tarn Taran 784 820
78.  Gurdaspur 789 821
79.  Amritsar 792 826
80. Muktsar 811 831
81. Mansa 782 836
82. Patiala 776 837
83.  Sangrur 784 840
84. Sahibzada Ajit Singh 785 841
Nagar
85. Fatehgarh Sahib 766 842
86. Barnala 792 843
87.  Firozpur 822 847
88.  Faridkot 812 851
89. Bathinda 785 854
90. Ludhiana 817 860
91. Moga 818 860
92.  Rupnagar 799 863
93. Hoshiarpur 812 865
94. Kapurthala 785 871
95.  Jalandhar 806 874
96. Shahid Bhagat Singh 808 885
Nagar
Rajasthan (14) 97.  Jhunjhunun 863 837
98. Sikar 885 848
99. Karauli 873 852
100. Ganganagar 850 854
101. Dhaulpur 860 857
102. Jaipur 899 861
103. Dausa 906 865
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1 2 3 4
104. Alwar 887 865
105. Bharatpur 879 869
106. Sawai Madhopur 902 871
107. Jaisalmer 869 874
108. Hanumangarh 872 878
109. Jodhpur 920 891
110. Tonk 927 892

Uttar Pradesh (21) 111. Baghpat 850 841
112. Gautam Buddha 854 843
Nagar
113.  Ghaziabad 854 850
114. Meerut 857 852
115. Bulandshahr 867 854
116. Agra 866 861
117. Muzaffarnagar 859 863
118. Mahamaya Nagar 886 865
119. Jhansi 886 866
120. Mathura 872 870
121. Etawah 895 875
122.  Aligarh 886 877
123. Etah 880 879
124. Firozabad 887 881
125. Jalaun 889 881
126. Bijnor 905 883
127. Mainpuri 892 884
128. Hamirpur 904 886
129. Saharanpur 872 887
130. Farrukhabad 897 889
131. Mahoba 900 892




300 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4
Uttarakhand (5) 132. Pithoragarh 902 816
133. Champawat 934 873
134. Hardwar 862 877
135. Dehradun 894 889
136. Chamoli 935 889
Andaman and Nicobar ~ 137. Nicobars 937 945
Islands
Andhra Pradesh 138. Y.S.R. 951 918
Arunachal Pradesh 139. Dibang Valley 874 889
Assam 140. Kamrup Metropolitan 943 946
Bihar 141. Vaishali 937 904
Chandigarh 142. Chandigarh 845 880
Chhattisgarh 143. Raigarh 964 947
Dadra and Nagar 144. Dadra and Nagar 979 926
Haveli Haveli
Daman and Diu 145. Daman 907 897
Goa 146. North Goa 938 939
Jharkhand 147. Dhanbad 951 916
Karnataka 148. Bijapur 928 931
Kerala 149. Thrissur 958 950
Lakshadweep 150. Lakshadweep 959 911
Manipur 151.  Senapati 962 893
Meghalaya 152. Ribhoi 972 953
Mizoram 153. Saiha 950 932
Nagaland 154. Longleng 964 885
Odisha 155. Nayagarh 904 855
Puducherry 156. Yanam 964 921
Sikkim 157. North 995 929

Tamil Nadu 158. Cuddalore 957 896
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1 2 3 4
Telengana 159. Hyderabad 943 914
Tripura 160. South Tripura 961 951
West Bengal 161. Kolkata 927 933

Steps taken to reduce child mortality rate

2940. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government is aware that hundreds of children die in the national

capital due to malnutrition and hunger, according to UNICEF report released recently;
(b) if so, the Government’s reaction thereto;

(c) what is the number of annual untimely deaths of children in various

metropolitan cities, city-wise, in the last three years;

(d) various schemes that are in place for the welfare of children and to provide

healthcare and food to them; and

(e) the steps taken to reverse the trend by reducing child mortality rate in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) to (c) Malnutrition is not a
direct cause of death but contributes to increased morbidity and mortality by reducing
resistance to infections. Malnutrition persists as it is a multi-faceted problem which
occurs due to combination of several factors. Besides inadequate intake of food, low
birth weight, poor infant and young child feeding practices, repeated infections, lack
of nutritional awareness other reasons include neglect of health of adolescent girls
and pregnant women, poverty leading to low purchasing power, poor socio-economic
status of women, female illiteracy, and low access of population to health services,
education, safe drinking water, environmental sanitation, etc. However, it is estimated
that malnutrition is a contributing factor in about half of all deaths in under- five
children globally, as per Child Health Epidemiology Reference Group (CHERG)
2014 Report.

(d) and (e) This Ministry is implementing Integrated Child Development Services
(ICDS), Rajiv Gandhi Schemes for Empowerment of Adolescent Girls (RGSEAG) viz.
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‘Sabla’, Indira Gandhi Matritva Sahyog Yojana (IGMSY) as direct targeted interventions
to improve nutritional outcomes and bring down the level of malnutrition in the
country especially amongst women and children. Additionally, the Food and Nutrition
Board of the Ministry, through its regional field units, is engaged in conducting
training programmes in nutrition, in addition to generating awareness through nutrition
education programmes on the importance of healthy balanced diets especially through
the use of locally available foods, mass awareness campaigns and use of electronic
and print media. The details of the scheme is available in the Annual Report
(2014-15) of the Ministry, which is available in the Library of Rajya Sabha Secretariat

and on the Minsitry’s website, www.wed.nic.in.

As per the information received from Ministry of Health and Family Welfare
following interventions are implemented under the National Health Mission (NHM)
across the country for providing healthcare to children and reducing childhood

mortality:

e Promotion of institutional deliveries through cash incentive under Janani
Suraksha Yojana (JSY) and Janani Shishu Suraksha Karyakaram (JSSK)
which entitles all pregnant women delivering in public health institutions
to absolutely free and no expense antenatal check-ups, delivery including
Caesarean section, postnatal care and treatment of sick infants till one year

of age.

e Strengthening of delivery points for providing comprehensive and quality
Reproductive, Maternal, Newborn, Child and Adolescent Health (RMNCH+A)
services, ensuring essential newborn care at all delivery points, establishment
of Special Newborn Care Units (SNCU), Newborn Stabilization Units
(NBSU) and Kangaroo Mother Care (KMC) units for care of sick and small
babies. Home Based Newborn Care (HBNC) is being provided by ASHAs

to improve child rearing practices.

e Early initiation and exclusive breastfeeding for first six months and
appropriate Infant and Young Child Feeding (IYCF) practices are promoted
by Ministry of Women and Child Development in convergence with
Ministry of Health and Family Welfare. Village Health and Nutrition Days
(VHNDs) are observed for provision of maternal and child health services
and creating awareness on maternal and child care including health and

nutrition education.

e Universal Immunization Programme (UIP) provides vaccination to children
against many life threatening diseases such as Diphtheria, Pertussis, Tetanus,

Poliomyelitis, Tuberculosis, Measles, Hepatitis B, Meningitis and Pneumonia
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due to Haemophilus Influenza type B. In addition, vaccination against
Japanese Encephalitis is carried out in endemic districts and vaccination
against Rotavirus Diarrhoea is provided in four States, namely Odisha,

Himachal Pradesh, Haryana and Andhra Pradesh.

e Name-based tracking of mothers and children till two years of age is
done to ensure complete antenatal, intranatal, postnatal care and complete

immunization as per schedule.

e Rashtriya Bal Swasthya Karyakram (RBSK) for health screening, early
detection of birth defects, diseases, deficiencies, development delays including
disability and early intervention services has been operationalized to provide
comprehensive care to all the children in the age group of 0-18 years in

the community.

e Some other important interventions are Iron and Folic Acid (IFA)
supplementation for the prevention of anaemia among the vulnerable age
groups, annual deworming on National Deworming Day (NDD) and home
visits by ASHAs to promote exclusive breastfeeding and promote use of
ORS and Zinc for management of diarrthoea in children, and Nutrition

Rehabilitation Centres to manage severe acute malnutrition.

e Government of India has adopted the Reproductive, Maternal, Newborn,
Child and Adolescent Health Strategy (RMNCH+A) to improve maternal
and child health outcomes. The RMNCH+A strategy recognize that child
health and survival is inextricable linked to women’s health across all
life stages. Besides this, 184 high priority districts with relatively weaker
status of maternal and child health indicators have been identified for the
intensification of RMNCH+A efforts.

Data regarding child beggars

2941. SHRI KAPIL SIBAL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has any data regarding the number of child beggars

across the country, if so, State/UT-wise details thereof;

(b) the details of the action being contemplated by the various law enforcement

agencies to check this social menace;

(¢) whether Government has any plan to rehabilitate these children under any
of the present schemes of Government, in particular through Swachh Bharat Scheme,
the details thereof; and
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(d) the plans of Government to eradicate street begging, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) The Office of Registrar General and
Census Commissioner, India (RGI) has informed that according to the Census 2011,
the total number of Child beggars below 15 years of age in the country are 45296.

The State-wise details are given in the Statement (See below).

(b) to (d) The States are responsible for taking necessary preventive and
rehabilitative steps. As per available information, 20 States and 2 Union Territories
have either enacted their own Anti-Beggary Legislation or adopted legislations enacted
by other States/UTs. Presently, there is no scheme of the Central Government on
Beggary. National Consultation Meetings were held with the representatives of
Central/State Governments, NGOs, Institutes and Individual Experts in the field
of Beggary to discuss the issues related to Beggary. In these Meetings, it was
inter alia, recommended to explore the feasibility of framing a Central Scheme
for Rehabilitation of Beggars. Accordingly, a Scheme for Protection, Care and

Rehabilitation of Destitutes is under formulation.
Statement

State-wise details of Child beggars below 15 years of age — Census 2011

SI. No. India/State/UT Persons Males Females

Marginal workers*

INDIA 4011 2268 1743
1. Jammu and Kashmir 87 58 29
2. Himachal Pradesh 34 14 20
3. Punjab 129 75 54
4. Chandigarh 0 0 0
5. Uttarakhand 23 13 10
6. Haryana 116 80 36
7. NCT of Delhi 24 12 12
8. Rajasthan 709 378 331
9. Uttar Pradesh 1079 642 . 437
10.  Bihar 302 187 115

I1. Sikkim 0 0 0
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Sl. No. India/State/UT Persons Males Females
12. Arunachal Pradesh 1 1 0
13. Nagaland 6 5 1
14. Manipur 1 0 1
15. Mizoram 0 0 0
16. Tripura 3 2 1
17. Meghalaya 2 0 2
18. Assam 75 46 29
19. West Bengal 211 122 89
20.  Jharkhand 60 38 22
21. Odisha 65 34 31
22. Chhattisgarh 68 39 29
23. Madhya Pradesh 225 ' 139 86
24. Gujarat 83 41 42
25. Daman and Diu 1 1 0
26. Dadra and Nagar Haveli 0 0 0
27.  Maharashtra 107 52 55
28. Andhra Pradesh 441 215 226
29.  Karnataka 122 50 72
30. Goa 0 0 0
31. Lakshadweep 0 0 0
32. Kerala 7 4 3
33, Tamil Nadu 30 20 10
34. Puducherry 0 0 0
35. Andaman and Nicobar Islands 0 0 0

Non-workers #
INDIA 41285 22110 19175
1. Jammu and Kashmir 903 495 408

2. Himachal Pradesh 144 73 71
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Sl. No. India/State/UT Persons Males Females
3. Punjab 1085 594 491
4. Chandigarh 11 8 3
5. Uttarakhand 251 153 98
6. Haryana 1055 632 423
7. NCT of Delhi 266 140 126
8. Rajasthan 6458 3392